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Thursday, June 7, 1952,(Jymsthr| 17,
1884 (Saka)

'The Lok Sabha met at Eleven of the
Clock

[Mk. SPEAKER in the Chair|

MEMBER SWORN
Shri Ajit Prasad Jain (Tumkur).

{OHRAL ANSWERS TO QUESTIONS
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+
[t ®o Wo wTHH :
*133e. { ot w0 w0 fyaal :
st @0 w0 aTETR :

w7 avafas faera, gammEt ow
R EEEIT WAV 72 FATT A1 FOFAA
fa .

(F) 31 77%17 7 47 T9F 51
Y #ATTT F AeEe | wr faury P
ot afz g, qr wmeragt A @

(7) fafe wira ¥ fraq 4w
au® 4t f@a feq moir & saba
FA T AT e A

(m) & IF FUE w1 AW oA
gfaard 24 7

ararfaw fawtA, qarast oW e
e - S HATHT | TG AW (A4 snEEy
) @ (%) FF] AR FEAT 47
@Y IFT WFAE 754 ¥ TF ¥R TEET0
qW TF &7 & 1 faA wqaw A

$39 (Ai) LSD—1

9360
=7 97 ¢5y grafas g a9F &%
O FEE i THE A6 W A
amEr # 1 fewes g, AT aw
nifewdt 77 G441 & W1 nH-uF A=
AH-THE F ¥ I G FHT 7
srafas qiw T9F A6 * AT-AY
NF FEE YW AR T AT FH &
g5 97 famT g1 @ &

(7r) o faaror, Fraii 9 egv-¢3
o fam geqndt s@aw frar mar o 3,
AT 92 9T TA1 A7 &) [afed ofefmee
¢, WATY HEAT €]
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I shall also read the answer in
English.

fa) There is a central cooperative
land mortgage bank in every State
except Jammu and Kashmir. At the
district or taluka level, there are 461
primary land mortgage banks and
few branches of central land morigage
banks. There is also a central land
mortgage bank in each of the Union
territorics of Himachal Pradesh, Tri.
pura and Pondicherry. The question
of sctting up a central land mortgage
bank along with primary land mort-
gage banks in Jammu and Kashmir s
under consideration.

(b) A statement is laid on the Table
giving the tentative programme for
1962-63, [See Appendix III, annexure
No. 98].
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(c) These banks will provide long
term loans for purchase of land for
development, land improvement, minor
irrigation, for adoption of improved
methods of cultivation etc., and for
redemption of prior debts.

Shri 8. C. Samanta: May ] know the
maximum number of primary mort-
gage banks to be established in each
State?

Shri Shyam Dhar Misra: During
the Third Plan period the target is
173 for the primary banks and 160 for
branches. The maximum number is
80 and it will be in Gujarat.

oY &¥ : HIZirs &7 F1 fFaT @
feard §% & fzar nar 2 A< 301 T 9-
W% 97 9 g7 § A 93UH {39
qF A7 qwT !

ot ST fa  weg 93 T A A
Pe%o—5 ¢ TF L AT G | 45 A H
IR &F M Eqfaa fey arir o @
GAFTTI GIAAT | Y FT /7AT 29 )
qEEdl § |

Shri Warior: May I know whether
the Government has any scheme to
separate all the loans for cultivation
purposes from the co-operative banks
and direct them to the land mortgage
banks. At present cultivators are
getting loans from the co-operative
banks also.

Shri Shyam Dhar Misra: There arc
three types of loans given to culti.
vators from the co-operative banks.
One is the medium term; the second
is the short term and the third is the
long term, As regards the short term
and the medium term loans they are
given through the central co-operative
banks. As regards the long term
loans, these will be given through the
Central Co-operative banks. As re-
gards land mortgage banks.

Shri Venkatasubbaiah: May I
know whether the hon. Minister is
aware of the fact that different pat-
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terns are being adopted in different
States regarding the fixation of the
value of the land and, if so, whether
the Government propose to bring out
a uniform pattern for giving loans on
hypothecation of the land?

Shri Shyam Dhar Misra: The quality
of the land and the value of the land
vary from State to State. Therefore,
logically, the value of the land being
different, the loans advanced will
have to be diffcrent per acre.

Shrimati Sarojini Mahishi: May I
know the total amount of money
given by the primary land mortgage
banks during the year 1961.62 on a
long term basis?

Shri Shyam Dhar Misra: In all, by
the end of 1960-61, Rs. 37 crores were
outstanding from the Central Land
Mortgage banks and the primary land
morigage banks.

Shrimati Savitri Nigam; May I know
if the hon. Minister is aware that
the transactions in these banks take
a Jot of time and that a lot of red-
tapism is prevailing in these banks?

Shri Shyam Dhar Misra: Obviously
there is some difficulty. Therefore,
during the third Plan, it is agreed
that there will be land valuation
officers to expedite the wvaluation
of the lands and to expedite the
loans.

Shri Basumatari: May | know whe.
ther the annual patta land can be
mortgaged or not? There are two
types of patta lands.

Mr. Speaker: We should not go
into details.

it faafe forr - F sraen wme g
fe 71 = & 71 g0 & fou wafy
fafem #1 ¢ fF foms f w= e
R w a7 7 femdt w1 om o 5% ?
qar faad % f71 S &ar e @
[ TR F AT I A 1
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=t gaee faw - gAfeg § 7
T 5 wft 97 faewai 133 7T F
fa ame §2 @09 gk o
9 F( woAw w7 § fAw g o9
AT REI W E | IWEEFE 7 A
wafadwr s ofsesq & oAl g0
§HE WAAT A8 FTCAT W fHEE g6 0
qg I AT WX AR GwAEr
qiweT ® 98 AvE & FrATEAr A Av
AL TN AT E &g AEA FH A |

Shri Dasaratha Deb: At present,
this money which is given through
the co-operative banks is given to the
the co-operatives and {from co-opera-
tive socicties that gors to the
individual peasants. If any de-
fault is there in respect of a
co-operator or a person, the whole
lot of people suffer. So, I want to
know whether any step is going to be
taken in this respect, so as to see that
for the failure of one person the whole
lot of co-operatives will not suffer
for getting further loans.

Shri Shyam Dhar Misra: All pos-
sible steps are being taken and will be
taken, but it is difficult to say that
there will not be any misuse. If any
particular case of misusce is brought
to our notice, that will be rectified.

Mr. Speaker: His question was
this: in the co-operative  societivs,
if there is a default by one person,
the whole bank has to suffer and the
others have to suffer. So, he wants
to know whether this would be an
individual responsibility or the same
as in the case of co-operative socle-
ties.

Shri Shyam Dhar Misra: As
regards long term loans, this will be
the case of individual responsibility.

Rallway Corruption Enquiry
Committee
.
9. { 8hri Subodh Hansda:
"7 Shri S. C. Samanta:
Will the Minister of Rallways be
pleased to state:
(a) whether

*132

Government have
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accepted the recommendation of the
Railway Corruption Enquiry Com.
mittee with regard to recognition of
the services rendered by the staff to
root out corruption;

(b) if so, whether any recognition
has been given in such cases; and

(¢) how many persons have been
promoted on this ground?

The Deputy Minister in the Minls-
try of Railways (Shri Shahnawaz
Khan): (a) Railway Corruption
Enquiry Committee recommended that
exceptional and outstanding work
should receive special recognition by
grant of honoraria letters of appre-
ciation and medals, honoraria being
confined to non-gazetted railway
employees. The recommendation
which was not confined to cascs of
corruption only but was applicable to
all work gencrally, was accepted.

(b) Yes, Sir.

(e) 15-for their services in helping
the administration to root out corrup-
tion.

Shri Subodh Hansda: May I know
whether the staff who are to serve in
the wvigilance department as inspec.
tors and sub-inspectors are recruited
directly or are taken from the diffe-
rent railways on a deputation basis
and, if they are taken on a deputation
basis, may I know the conditions in
respect of the deputation?

Shri Shahnawaz Khan: They are
selected from among the serving rail-
way emplovees. They are brought in
for a certain period and at the end
of that period they are sent back to
the parent department.

Shri Suhodh Hansda: If the staff
are recruited from the serving rail-
way staff, may I know how many staff
were recruited in the last three years,
what are the oufstanding works done
by those staff and whether they had
been given anv recognition for their
outstanding work?

Shri Shahnawaz Khan: For the pre.

cise number, I shall require separate
notice. But as I stated, it is the
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policy of the Railway Ministry to
recognise the outstanding work by
award of honoraria and in some cases
by accelerated promotions.

Shri Nambiar: May I know whether
the Government have acceptled all the
recommendations of the Corruption
Enquiry Committee. including that of
reorganisation, which is directly con-
nected with the incentives for corrup-
tion, ete.?

Shri Shahnawaz Khan: That is a
very big question and I shall require
separate notice for that.

Shri R. Barua: May [ know whether
there are huge losses in the North-
East Railway and North-East Frontier
Railway due to corruption and if so,
what st-- Government want to take
to root out corruption in that area?

Mr. Speaker: That is a
thing.

different

Shri C. K. Bhattacharya: May 1
know whether the services rendered
by the staff to root out corruption are
regarded as services rendered in the
usual course of the discharge of duties
or services rendered in extra capacity?

Shri Shahnawaz Khan: Certain
cadres have been created specifically
to check corruption on the railways,
such as the vigilanee organisation.
The staff in that particular organisa-
tion have to deal with such cases as
and when they come to their notice.
Any work of outstanding merit
receives recognition.

Diesel Locomotive Engines

.‘.
{ Shri §. C, Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
*1330. 4 Shri Raghunath Singh:
| Shri Hem Barua:
| Shri D, C. Sharma:
| Shri P. C. Borooah:

Will the Minister of Railways be
pleased to state:

(a) whether an agreement with
A1.CO of the US.A. has been signed

JUNE 7, 19:2
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for the manufacture of Diesel Loco.
motive Engines in India;

(b) what technical collaboration is
assured;

(¢) whal training arrangements for
Indian personnel have been made;
und

(d) when the Project report will
b finalised?

The Deputy Minister in the Minis-
try of Railways (Shri §. V., Rama-
swamy): (a) Yes, Sir.

(b) ALCO will give technical know.
how and assistance to develop the
complete manufacture of diesel loco-
motives in India.

(¢) Selected personnel are  being
sent for training to the USA. and
complete training facilities are also
being set up in India.

(d) The Project report is expected
1o be finalised shortly.

Shri S. C. Samanta: May I know
how much the ALCO Company will
charge for their {iechnical coopera-
tion?

Shri S. V., Ramaswamy: For the
design, they have got to be paid
certain lump sum. There are also
certain percentages by way of royalty
for manufacture here. These are
details which need not be disclosed
at this stage.

Shri S. C. Samanta: The hon.
Deputy Minister said that training
arrangement in India will be made.
May I know whether some cxperts
from ALCO are also available?

Shri S. V. Ramaswamy: They will
also come here.

Shri Subodh Hansda: May I know
tor how long this technical know_-how
will help for the manufacture of these
locomotives?

Shri S, V. Ramaswamy: The agree-
ment is for 10 vears and it can he
extended if necessary.
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Shri Hem Barua: May [ know
whether it is not a fact that this pro-
ject is a joint venture with ALCO
and if so, what is the Indian partici-
pation in this?

Shri S. V. Ramaswamy: It is only
@ technical cooperation. It is our
concern, a public sector project. It
will bee at a cost of Rs. 12.7 crores.

Shri P. C. Borooah: In order to
judge the suitability or otherwise of
these cngines to suit Indian conditions,
may I know whether Government is
going o import some of these engines
from US.A before the manufacture
of the same is taken up in India and
if so, how many and at what cost?

Shri S. V. Ramaswamy: In the
initial stages, they will come in knock-
down condition. The programme is
for 196G3-64, 10 to 15 engines will be
made, 35 engines for 1964.65 and 0
engines for 1965-66.

Y TaATe g A HAG FA T
gnit 7 oam v w gy g A 7
Shri S, V. Ramaswamy: Banaras.

Shri Shankaraiya: May [ know
whether the locomotive engines will
be for broad gauge only or for metre
gauge as well?

Shri S. V. Ramaswamy: To start
with, it will be for broad gauge.

Shri Heda: Are we not manufactur-
ing diesel locomotives at present and,
if so, may I know in what respect
these locomotives will be different
from the one that we are manufac-
turing?

Shri S, V. Ramaswamy: No We
are manufacturing diesel engines only
but not of that horse power. These
engines are of 2000 to 3000 HP and
locomotives of this sort will be made
in this factory.

Shri Hem Barua: In view of the
fact that the site selected is at Banaras,
may | know whether it is also a fact
that ALCO is preparing a project
report for the factory and everything
else? 19
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Shri §. V. Ramaswamy: Yes, Sir; 8
detailed project report is being pre-
pared covering all these points.

Shri Hem Barua: By ALCO?
Shri S. V. Ramaswamy: Yes.

Mr. Speaker: Let us go to the next
question.

Reorganising of Railway Zones

‘1331, Shri Venkatasubbaiah: Will
the Minister of Railways be pleased
to state:

ta) whether Government propose
to reconsider the desirability of re-
organising the concerned Railway
zones comprising the State of Andhra
Pradesh into one zone in view of the
administrative inconvenience, and the
difficulties experienced by the passen.
gers, ole;

(b) if so, whether the State Gov-
ernment have reneweq their previous
proposal; and

(¢) the reaction of the Government
thereto?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): f(a) to (c). A statement is
laid on the Table of the Sabha, [See
Appendix III, annexure No. 99]

Shri Venkatasubbaiah: I* has been
stated in the paper that has been laid
or. the Table that regrouping is done
for rcasons of efficiency, operational
and organisational convenience. The
experience of the passengers and trade
and commerce is otherwise. Since
this region is kept under different
railway regions with the result that
there is great inconvenience and
bottle-necks are created, may I request
the hon. Minister to see that a cofn-
pact zone is created on regional lines
at least to serve the needs of passen-
gers and commerce and industry?

Mr. Speaker: Suggestions, argu.
ments, inferences and all those things
have been combined in one question.
Has he any other guestion?

Shri Venkatasubbaiah: May 1 know
whether this Government is in receipt
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of several complaints that have been
made from time to time that great
inconvenience is being caused and
there is also lack of efficiency in
attending to the needs of the public;
if so, what Government proposes to
do in the matter?

Mr. Speaker: He is only repeating
his first question.

Shri Shahnawaz Khan: We have
received complaints not from one rail-
way but almost all the railways, and
whenever any complaint is received
it is looked into.

Shri Nambiar: May 1 know whether
it is a fact that the operational effi-
ciency and the index figure fixed for
the workload of the Southern Rail-
way has passed its saturation point
and it was also considered necessary
to bifurcate the Southern Railway
by adding on a portion of another
railway and making it into two zones?

Shri Shahnawaz Khan: We do not
think it has reached the saturation
point. The workload on the Southern
Railway as worked out in the 1961
workload studies comes to 180, and
we think that this is manageable.

Shri Heda: Is it not a fact that the
trains that run hetween Vijayawada
and Waltair generally run a few
hours late and the main reason for
this is that it is a far-flung area in
the southern zone?

Shri Shahnawaz Khan: The main
reason is that doubling and other
works are in progress, and as soon as
they are completed T am  sure the
trains will run more punctually.

Central Water and Power Commission

*1334. Shri Harish Chandra Mathur:
Will the Minister of Irrigation and
Power he pleased to state:

(a) the present personnel constitut-
ing the Central Water and Power
Commission indicating seniority and
qualification of members; and

(b) how members are selected and
appointed to the Commission?
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The Minister of State in the Minis.
try of Irrigation and Power (Shri
Alagesan): (a) and (b). A statement
is laid on the Table of the House.
[See Appendix III annexure No. 100].

Shri Harish Chandra Maihur: Is it
a fact that there has been rescntment
in this highest body in this Board,
resulting in the resignation of one of
the members and also in the refusal
of another member already sclected
for appointment on this Board? What
exactly is the position?

Shri Alagesan: 1 do not know how
the hon. Member says that there has
been resentment. There has been no
resignation An engineer from
Madras was sclected as a member by
the UPSC. His appointment is under
correspondence with the Government
of Madras. Thev are reluctant to
release him and we are siill corres-
ponding with them.

Shri Harish Chandra Mathur: May
T know whether it 1s a fact that in
the past generally it is only the mem-
bers of the Board who have been put
as Chairmen when they are selected
as distinguished engincers  with
administrative expericnce. Do 1 take
it that the present members of the
Board have not got the requisite quali-
fication for chairmanship?

Shri Alagesan: It was also explained
carlier that a detailed procedure has
been laid down. Rules have becn
made in this regard. The names of
all those who are eligible for the post
of Chairman are sent to the Union
Public Service Commission and they
make the recommendation. The names
of members also are sent when
recruitment is made for the post of
Chairman. CWPC.

Shri Harish Chandra Mathur: What
are the qualifications required for the
members and on the top of it what
are the additional qualifications
required for the Chairman?

Mr. Speaker: That would be going
into details.
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Shri Harish Chandra Mathur: They
must have prescribed some qualifica-
tions.

Shri Alagesan: If the House will
bear with me, I can read out the rules
that are made in this regard.

Mr. Speaker: There is no need to
read out the rules.

Cochin Harbour

*1337. Shri M. K., Kumaran: Will
thie Minister of Transport and Com-
munications be pleased to state-

(a) whether it is a fact that there
has been a scarcity of fresh water in
recent months in the Cochin Harbour;

(b) whether it is also a faet that
ships bound for the Cochin Harbour
are breing diverted to other ports
such as Colombo duc to scarcity of
fresh water supply;

(c) if so, the number of such ships
diverted so far during 1962;

(d) details of the arrangements for
fresh water supply at the Harbour at
present; and

fe) what steps, if any, are being
taken to ensure regular supply of
fresh water at the Harbour?

The Minister of Shipping in the
Ministry of Transport and Communi.
cations (Shri Raj Bahadur): (a) to
(e). A statement is laid on the Table
of the Sabha. [See Appendix [II
annexure No. 101].

Shri M. K. Kumaran: In the state-
ment it is said that two or three ships
were diverted to Colombo owing to
the secarcily of fresh water. May 1
know whether, apart from these two
or three ships. there has been any
general decrease in the average num-
ber of ships entering the Port due to
scarcity of water?

Shri Raj Bahadur: I do not think
that any decrease has taken place in

shipping traffic to the Port of Cochin
on account of that.

Shri M, K. Kumaran: It is further
stated in the statement that work has
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been undertaken by the Kerala Gow
ernment for implementing a scheme
costing Rs. 154 lakhs. May I know
when this scheme was undertaken,
whether it is proceeding according to
schedule and whether it will be com-

pleted withinlduring the stipulated
time?
Shri Raj Bahadur: We have got

cvery expectation and hope that it
will be completed within two or three
years' time as has been indicated in
the statement.

Shri Warior: May I know whether
out of these Rs. 154 lakhs allotlted for
this construction the Central Govern-
ment is giving any amount to the
State Government for the implemen.
tation of this scheme?

Shri Raj Bahadur: So fur as the
contribution is concerned, that will be
a matter for nepotiation with the
State Government and we shall
definitely take that into account in
fixing th: rates etc. for the water
supply.

Shri N. Sreekantan Nair: What is
the scheme at present to fill the over-
head and underground tanks because
the present supply of water under
the new scheme iz not sufficient for
the day-to-dav use?

Shri Raj Bahadur: There are three
things. One is a long-term  scheme
costing Rs. 154 lakhs. There is another
short-term scheme A pipeline from
Alwaye which, T think is a 12.inch
pipeline......

Shri N. Sreekantan Nair: My ques-
tion is this. Two underground and
one overhead tanks are being built.
The present supply is only 5 lakh
gallons pur day. So. what is the
mothod for filling these tanks to meet
the imminent shortages which may
accidentally aceur?

Shri Raj Bahadur: It should 'se
tkrough the pipeline that has been
freshly laid.
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Shri M. K. Kumaran: Reports have
appeared in a section of the press in
Kerala that due to the indifference of
the authorities concerned the Port is
going to suffer. May I know whether
there is any truth in it?

Shri Raj Bahadur: I can assure that
necussafy siteps have been taken, both
long-term and short-term. In fact,
the short-term step has been com-
pleted only as late as the 13th May,
1962 and since then the Port has been
getling a supply of 4! to 5 lakh
gallons per day.

Technical Personnel for Community
Development

“1338, Shri Jena: Will the Minister
of Community Development, Pan.
chayati Raj and Cooperation be
pleased to state:

fa) whether it i1s a fact that in
many States the community develop-
ment work suffers much due to acute
shortage of technical personnel;

(b) if so, the sleps being taken to
meet the situation; and

{¢) the names of the States facing
this difficulty?

The Deputy Minister in the Minis-
try of Community Development,
Panchayati Raj and Cooperation (Shri
B. S, Murthy): i(a) and (c). The
shortage of technical staff in some
States has, no doubt, affected the C.D.
Programme to some extent. A state-
ment giving State-wise details of the
total sanctioned strength and the
shortages in each category of technical
staff in C.D. Blocks is placed on the
Table of the House. [See Appendix
III, annexure No. 102].

(b) The State Governments are fil-
ling up the shortage progressively.
They are also taking temporary
measures to over.come the difficulty
of shortage of staff by transfer from
other departments and by taking
officers on deputation from neigh-
bouring States.

Shri Jena: May I know whether this
shortage of technical personnel was
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kept in view when the scheme was
put into operation?

Shri B, 5. Murthy: Of Course, Sir.

Shri Sham Lal Saraf: In view of
the fact that work of a technical
nuture is being transferred to these
units, by what time does Government
intend to complete the supply of this
technical staff?

Shri B. S. Murthy: All steps are
being taken to meet the shortage of
technicul officers. As far as the BDO's
are concerned, all the Status except
Gujarat, Orissa, and Jammu and
Kashmir have got the requisite num-
ber of BDO's.

As Tar as gram  sevaks ave con-
corned, the position is rather weak in
Assim, Jaummu and Kashmir, Madras
and Mysore, and steps are being
taken to recruit and train these officers
as carly as possible

Shri Maheswar Naik: What is the
amount that has lapsed on account of
the shortage of technical  staff in
Orissa, and is the amount which has
already lapsed going to be restored?

Shri B. 8. Murthy: Block grants
are made for the recruitinent, training
and employment of these technical
officers.

Mr, Speaker: Now, Shri P. Venka-
tasubbaiah.

Shri Maheswar Naik: What is the
amount that has lapsed?

Mr. Speaker: Order, order. I have
called Shri P. Venkatasubbaiah.

Shri P. Venkatasubbaiah: The
technical staff that have been drafted
from the parent departments have a
tendency to go back to their original
departments. In view of this, may I
know whether Government propose
to recruit separately technical staff
for all these community development
activities?

Shri B. S. Murthy: As it is, it is not
possible even to take on loan the tech-
nical officers from the parent depart.
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ments. It will be much fore difficult
to recruit them from the outside
market.
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Shri B. 8. Murthy: 1 do not think
that the hon. Member is correct in
saying that the work has been com-
pletely  stopped. The work is not
going on as expected because of the
shortage. As I have alrcady stated,
the State Governments arc doing every-
thing thev could to sece that techni-
cal officers are not only recruited and
trained but are also posted as early
as possible,

Mr. Speaker: Now. Shri P. K. Deo.
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Mr. Speaker: Order, order. I have
called Shri P. K. Deo

Shri P. K. Deo: From the state-
ment we find that there is an acute
shortage of BDO's in Orissa and in
NEFA, 24 in Orissa and 25 in NEFA.
The hon. Deputy Minister has assured
us that the State Government are
taking steps not only to recruit but
to train these persons. May I know
what concrete steps are being taken
in my State, namely Orissa. in this
regard?

Mr. Speaker: Those are the con-
crete steps which have been taken.

Shri Warior: May [ know how
many new training institutions have
been started to fill up these defi-
cienices in regard to technical staff,
and whether any State can supply its
surplus staff for this purpose, and if
50, whether this possibility has been
looked into by the Ministry?

Shri B. S, Murthy: The number of
gram sevak training centres has been
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increased from 100 to 120, and we are
today having 10 orientation training
centres.
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Mr. Speaker: That is a suggestion
for action.

Shri Bade: It is a very imporiant
point.

Shri B. S. Murthy: rose-——

Mr. Speaker: When ! have not
allowed the question, why should the
hon. Minister be so willing to answer
it?

Shri Bade: It is a very important
question. The hon Minister knows
the importance of it

Mr. Speaker: If | have already
disagreed with the hon. Member, I
have disagreed, and the hon. Member
should accept that.

Underground and Overhead Railways
in Delhi

+
[ Shri P. K. Deo:
Shri E. Madhusudan Rao:
Shrimati Maimoona Sultan:
*1339. { Shri Rameshwar Tantla:
| Shri Berwa:
| Shri Maheswar Naik:
|, Shri Bishanchander Seth:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Traffic Manager of
Delhi Transport Undertaking has
drawn up a scheme to provide under-
ground railways ‘medium strip system’
and overhead railways to ensure free
flow of traffic in Delhi and New Delhi;

(b) if so, the details thereof;

(c) whether the scheme has been
submitted to Government for conside-
ration; and

(c) if so, the result thereof?
The Minister of Shipping in the Min-

istry of Transport and Communica-
tions (8Bhri Raj Bahadur): (a) No.
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(b) to (d) Question does not arise.

Rise of Foodgrain Prices in Orissa

*1340. Shri Surendranath Dwivedy:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the recent rise
in prices of foodgrains particularly of
rice in Orissa and acute shortage of
supply at some places;

(b) whether the Centra] Govern-
ment have ascertained facts regarding
this abnormal situation; and

(c¢) what steps, if any, have been
taken in the matter?

The Parliamentary Secretary to the
Minister of Food and Agriculfure
(Shri Shinde): (a) to (c¢). There has
been some rise in prices of rice in
Orissa and it has been ascertained
from the State Government that in
some parts of coastal districts of
Cuttack, Balasore and Phulbani the
market supplies have been somewhat
short of the demand. The State Gov-
ernment are moving to these areas
stocks of rice available with them in
the surplus districts, and distribution
of rice through retail shops in these
areas of coastal districts is being
liberalized,

Shri Surendranath Dwivedy: Is it
not a fact that rice sells at Rs. 2 per
sevr jy these areas, and this is due to
the fact that most of the rice and
paddy is exported to West Bengal on
account of the food zone, resuiting in
shortage of supply and increase in
prices?

The Deputy Minister in the Ministry
of Food (Shri A, M. Thomas): There
has been some rise in the price of rice,
to the extent of about Rs. 4 per maun:d
as compared to whai was existing to-
wards the beginning of this vear, But
this rise is, to a certain extent, a cor-
rective, because after the formation of
the Zone and after the bumper crop in
West Bengal. there has been a [all to
an extent which we dia not really
wanrt. In fael, the State Gwernment
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is rushing stocks to areas where prices
are high. It has got about 15.000 odd
tons of rice in its possestion. Fair
crice shops have been opeucd in these
areas and distrihution is made.

Shri Surendranath Dwivedy: Is it a
fact that people want paddy but there
i> no stock of paddy with the State
Government?  1f 5o, are the Govern-
ment of India <.ing to give them
raddy?

Shri A, M. Thomas: It is not correct,
The stock of i5 42 tons inzludes paddy
also.

Shri Surendranath Dwivedy: How
much of it is paddy and how much
rice and what is the shortage?

Shri A, M. Thomas: A substantial
quantity is in paddy.

Cultivation of Sea-Island Cotton

Shri Warior:
"7 Shri Indrajit Gupta:

Will the Minister of Food and Agri-
culture be pleased to state:

*1341

(a) whether it iz a fact that Govern-
ment have decided to abandon all
schemes to encourage cultivation of
Sea-Island cotton; and

(b} if so, the reasons therefor?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No.

(b) Does not arise,

Shri Warior: Is it a fact that the
field staff engaged in Sea-Island cotton
cultivation has been served with notice
of disharge and the entire staff is
now without job?

Dr. Ram Subhag Singh: No, it is
not correct. In Kerala, the cultiva-
tion of Sea-Island cotton is not pro-
ving so successful. Therefore, it is
pianned to extend this scheme to other
States where it can be successfully
grown.

Shri Warior: May I know whether
Government  have ascertained the
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reasons for the failure of this cotton
cultivation in Kerala aicne?

Dr. Ram Subhag Singh: It s
because the people there are used to
growing a particular kind of crop such
as paddy ete, and they are not so con-
versant with cotton cultivation.
Therefore, the desirability of extend-
ing Sea-Island cotton cultivation to
other States is being examined, and
it will be extended to other States.

Shri M. K. Kumaran: In the Third
Five Year Plan for Kerala, Sea-Island
contton cultivation has been given
a very prominent place. May I know
whether any educational programme
is carried on in the State for populari-
sing and extending this cultivation?

Dr. Ram Subhag Singh: The figures
we have here indicate that despite the
fact that it was given some promi-
nence, the cultivation has not improv-
d there. In 1960-61. the scheme was
to produce this tvpe of cotton in 30,000
acres, both in Kerala and Mysore.
But it was actually grown only on
H,618 acres. This has been the case
in other years also.

Shri M. K. Kumaran: [s it proposed
to conduct an educational campaign
among cultivators so as to increase
the area under cultivation?

Dr. Ram Subhag Singh. Yes, that
was being examined. not only to
increase the area under cultivation
but to increase the quality of the crop.
So far as quality of the crop is con-
cerned, we are nol proving so success-
ful.

Shri A. K, Gopalan: May 1 know
whether nolices terminating the scr=-
vices of the staff in two places in
Kerala have been given ? If so. will
they be sent to some other place?
The Miinster has said that as far as
Sea-Island cotton production is con=
cerned, the scheme has not  been
stopped. What is the position of this
staff?

Dr. Ram Subhag Singh: We will
examine the desire of the hon.
Member in regard to the service of
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the workers. But it appears that he
also feels that the cultivation of cotton
there will not be so successful. Ewen
then, we will try to sze that the cul-
tivation is not actually terminated
and the workers also are not put to
any difficulty.

Shri P. Venkatasubbaiah: Had the
Andhra Pradesh Government fomnerly
requested the implementation of this
scheme in that State since climatic
conditions in some places in the State
compare with conditions in Kerala?
If so, do Government propose to
experiment the scheme in those areas.

Dr. Ram Subhag Singh: Yes We
will do it not only in Andhra Pra-
desh, but also in Maharashtra, Guje-
rat, Rajasthan, Uttar Pradesh and
Madras.

Shri Paramasivan: In view of shor-
tage of cotton. may 1 know whether
the Government has any proposal to
increase the ceiling price of cotton so
as to give encouragement cotton cul-
tivation?

Dr. Ram Subhag Singh: A-tually,
there is no shortage of cotton. There-
fore. that question does nol arise.

Shri Bade: Is the Goverament
aware that there is shortage of cotton
because the State Governments are
forcing the cultivators to grow a par-
cular seed in a particular aren under
the Cotton Contral Order?

Dr. Ram Subhag Singh: [ wunt to

dicabuse the notion that there is
shortage of cotton. There ic no short-
age of cotton iy this country. We also

export cotton

Some Hon.  Members:  There s

shortapge.
Mr, Speaker: Wil| that deficiency
be muade good by argument here?

Dr. Ram Subhag Singh: There is nn
shortage. That thing will be examin-
ed.

Shri Hem Barua: On a
order. Sir. (Interruption)

point of

Mr. Speaker: Let us hear the point
of order.
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Shri Hem Barua: Very recently
we have entered into a trade agree-
ment with Pakistan and Pakistan pro-
poses to supply us cotton because
there is shortage of cotton in this
country.

Dr. Ram Subhag Singhk: Actually,
the difficulty with the hon. Member
is that all the time, without knowing
the facts he goes on questioning. He
does not know that there is no shor-
tage of ceotton.  (Imterruption).

Mr. Speaker: Order. order. First
the point of order. The  hon.
Member only wanted just to assert
that the answer given was not cor-
rect. Is that a point of order? 1 put
it to him.

Shri Hem Barua: It is for you to
decide.

Mr. Speaker: The information that
may be with the Minister, he gives
that. If the hon. Member disputes
that. either he might put some sup-
plementary question or he might after-
wards write to me that the answer
that hus been given is wrong. [ will
ask the explanation and the reply of
the Minister as well. We can decide
what is the correct answer to it or
whether there was any mistake. How
does the point of order arise?

Shri Surendranath Dwivedy: Can
a Minister say that the hon. Member
goes on asking questions wihout
knowing facts? Can he make a gene-
ral remark? You must protect the
Members. He cannot say that the
Member goes on putting questions
like this.

An Hon. Member: It is unparlia-
mentary. (Interruption).

Mr. Speaker: Order. order. Hon.
Members will allow me also. It is not
fair just at that moment, in the heat
of the controversy to say these words.
I think hon. Ministers also would
exercise some restraint when they are
making this observation.

S.Shﬂ Hem Barma: May [ submit,
ir
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Mr. Speaker: He has said and 1
have answered it. Is there a point of
order still?

Shri Hem Barua: No. My trouble
is. whenever it strikes me that there
is a4 point of order involved in a cer-
tain thing because of a wrong or mis-
taken statement of the Minister, I
just want to draw the attention of the
House¢ and your attention also. It is
always for vou to judge whether a
point of order is involved or not. It
15 farthest from my intention to raise
a point of order....

Mr. Speaker: [ have never imputed
that iniention to him. My diffi-
culty is, if all the points of order that
he has raised so far be put together,
then  perhaps, there would be
dearth of any one being found in
them. There would not be even one
that was raised as a point of order.
From that the conclusion is that he
interfercs and wants to put a supple-
mentary but takes shelter under a
point of order. That is the difficulty.
Shri Warior

Shri Hem Barua: [ am misunder-
stond. My submision is....

Mr. Speaker: If he¢ has been mis-
understood. it is his conduct that is
at fault.

Shri Bade: My difficulty is, he has
not given a complete reply to my
question.

Mr. Speaker: Hce has given. He
does not agree with the hon. Member.

Shri Bade: Whether the Govern-
menis in the different States have
forced the cultivators to grow a par-
ticular seed in a particular area: that
was my particular question,

Dr. Ram Subhag Singh: That is
being done with a view to increasing
production because that particular
seed is found suitable for cultivation.

Mr. Speaker: Next question Shri
P. C. Borooah.

Shri Warior: 1 was called, Sir.

Mr. Speaker: Order, order; then
the intervention came.
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Jute Cultivation

*1342. Shri P. C. Borooah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether jute cultivation acreage
is likely to fall this year,

th) 1if so, the reasons therefor; and

(c) the steps that are being taken to
improve the situation?

The Minister of State in the Minis-
iry of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Some reduction
in the acrcage under juie in India
may occur this year.

(b) In 1961-62 the area under jute
wias  exceptionally high under the
impetus of abnormally high  prices
which even caused the diversion of
paddy land to the cultivation of jute
in some States. In 1962-63 the area
under jute may show some fall partly
because of unfavourable weather con-
ditions in some areas at the time of
sowing and partly on account of
decline in prices.

te) Tt is plaaned to increase pro-
duction of jute mainly through an
increase in yield per acre and not
through increase in acreage. Steps
being taken in this direction are (i)
use of improved seeds (ii) increased
use of fertilisers (iii) improved cul-
tural practices and (iv! plant pro
tection measures.

Shri P. C, Borooah: May I know
wihiother the State Governments have
been requested to take neccessary sleps
to increase jute productioa, and if so,
what is the general response?

Dr. Ram Subhag Singh: Actuclly,
the production of jute, ns I said in the
main reply, has been zbrormally high
during the last scason. The target
that was fixed for the Third Plan has
been achieved. We have produced ul-
ready more than that.

Shri P. C. Borooah: Mav I know
whether it is a fact that the ‘“West
Bengal Government have restricted
tne area of productivn of jule. and if
su, 10 Wnat extent?
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Dr. Ram Subhag Singh: /ictually,
without Government coming into the
picture, the growers themselves de-
crease the acreage under juie or wny
other crop, and that they do accord-
ing to the prices. Because thig year
the prices have come down, tha acre-
age under jute cultivation will nat-
urally be reduced to some extent.
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Shri Mohammag Tahir: What is the
reason for the decline in the price of
jute, and may I know whether  the
price of jute goods has also decreased
accordingly?

Dr. Ram Subhag Singh: The main
reason is that the production has been
too much.

Shri Tyagi: Have Govornment fixed
any basic price for jute, and if se,
has the cosy of production “een taken
into account?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): We are con-
sidering that for al] the agricultural
commodities, the basic vrice--not the
basic price, but what he means is the
floor price or the miniinum  prive—
should be fixed. So far as jute is con-
cerned, we did that without «s'hng It
a minimum price cic, b ‘vay «f per-
suasion, but the time has com:» wnen
this princip'e has got to be extendeu.

Shri Tyagi: What was that pricar
Shri S. K. Patil: Rs. 30 per manuna.
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Shri Harish Chandra Mathar: The
hon, Minister of State mentioned that
“even during the first year of the Third
Plan the target fixed for tne Third
Plan had been over-reached. May 1
know the basis for fixing ihese targets
which have no meaaing and which
are reached even without e c/Tort
of the Government?

Dr. Ram Subhag Singh: It is not
due to the fact that it has ne meaning.
The target is fixeq by the Planning
Commission on the basis of our re-
quirements, and we nave produced a
little more than our reguirem ‘nts, but
the requiremeny may go Mp in Jourse
of time. So, we are not worried about
that production.

Shri Yallamanda Reddy. Is there
any proposal to fix a minimum price
for jute in view of the importance of
jute?

Dr. Ram Subhag 3inzh: As my xn.or
collcague said, though we have not
statutorily fixed any minimum price,
vey by persuasion this has been done.

Shri Yallamanda Reddy: Bu: that is
not working.

Dr. Ram Subhag Singh: Yes, that
is there. The buffer rtock agency is
operating and it is purcnasing jute at
Rs. 30 per maund, and in case fthe
price gocs down, that will be con-
sidered.

Shri Prabhat Kar: May [ kiow whe-
ther the production of jute last vear
was less than the requiremoats of the
jute mil's, whether the price has gone
down because of the manipulatiop of
the jute magnates and wlicther the
buffer stock arrangement will be made
by the Government or th: Jut: Mil's
Association?

Dr. Ram Subhag Singh: Thar ques-
tion is under constant consideration,
and we will sce that all th2 anomalies
are removed.

‘Development Ar-as’ in Delhi

*1343. Shri Shiv Charan Gupta: Will
the Minister of Health be pleascd 10
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state:

(a) the areas declared as ‘Develop-
ment Areas’ in Delhi;

({b) how much of these areas is to be
planned and developed in 1962-63 and
the remaining years of the Third
Five Year Plan by the Deihi Develop-
ment Authority; and

(c) whal is the proposal fur de-
veloping villages or unauthorisedly
constructed areas in these areas?

Th> Deputy Minister in the Ministry
of Health (Dr, D. S. Raju): (a) to (e).
A statement is laid on the Table of
the Sabha. [See Appendix III, an-
nexure No. 103).

Shri Shiv Charan Gupiy; In iceply
to party (a), it has been suid that 3,097
acres of land have been dec'ared as
‘Development Area’. In renly to purt
(b) it is said that the total arca ex-
pected to be developed during the
Third Five Year Plan i, about 5000
acres. What explains this diiference?

Dr. D. S. Raju: Originuly it wwas
expected to develop about 5000 atras
of the area. But, subsequently about
1100 acres were handed over to ke
Municipal Corporation for «lum cle2ar-
ance schemes and the area has fallen
down. Subsequently, the TN want-
ed to acquire and develop some more
land so that the deva2'apment  area
would be 5000 acres in the Third Five
Year Plan.

Shri Shiv Charan Gupta: It iz not
clear. According to the Third Five
Year Plan proposals, about 3.mw
acres of laid are to bz deve'opel 1n
Delhi and the slum <learance schemes
are outside the purview f the de-
velopment area. It is not clear as to
what actually the Minister means?

Dr, D. S. Raju: About 5000
acres in all wil] be deve'oped ducing
the Third Five Year Plan.

Shri Shiv Charan Gupti: I want tu
know whether any nroposal to declare
more areas as develonment areas has
been considered after *he September



9387 Oral Answers

1957 notification. What s the  pro-
gresg of this proposal?

Dr. D. S, Raju: It J2p2nds upon the
progress that has been achieved.

feeslt ® wermEl § qEal ol

+
Y APET MAE
*93¥Y.q %t O FAE AR ¢
t (* qYo Wo At :

F7T TEME 5[ T2 AATA I FAT
37 f&

(%) #ar a2 a7 2 f5 f=tt &
QEGATAT § TT11 i & 11 % Fv97 Tferat
st A frm e @ AR

(=) afg zt, ar #7749 faar &
qqr FIMI FT T8 7

e 3 (o giEr Aa) :
(F) wETATR & F77 02T AT i
&I HEAT ITAT AT ALAT F FE
qfyF & T F FAFNE T
ot ATAF g & Lt g wmE
THCTE ®i ATAT FIT T FAT FFT AL
fpar smar 2

(F) 7z AweEqT AR § AF H
¢ a7 fedr & 3% aTFTE wEAAAl A
qFTi F TEW F AT o afq d
gfz F1 a1 @ &

1 shall also read the reply in English.

(a) The number of palients secking
admission is much in excoss o1 the
number of bed; available. In spite of
this shortage of beds, acute cases or
emergency cases are never refused ad-
mission.

(b) The Government is already
seized of the problem and the bed-
strength in the big Government hos-
pitals in De'hi is being incrios:d ac
rapidly as possible.

Mr. Speaker: I think all the:r aucs-
tivi.; were discussed in the Demoangs
ang every information was piver then.
Sk Naik.
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Shri Maheswar Naik: May <1 know
whether it is a fact that even serious
and emergency cases have been re-
fused admission? In fhat conncet’on
[ would also like to know what are
the normal requirements of palients for
beds and whether any extra bemis for
emergency cases are provided?

Dr Sushila Nayar: [ nave already
stated that emergency cuases arez wot
refused admission. As (2 th2 opumum
standard, it varies from country ‘o
country. In western countries, in
America there is one bed for 1500
cases; in UK. it is one [or 2500 cases
or something like that. In Irdi», our
overall bed strength in th2 country is
0-4 bed per thousand and in Dcihi it
is 2'4 beds per thousand.

Shri Maheswar Naik: May T know
whether the hon, Minister hias vizsited
the hospitals and scen the long gueues
waiting for admission mn 'hem?

Mr. Speak-r: There irpe lon; lisis of
paticnts waiting for admission in ihe
hospita's.

Dr, Sushila Nayar: Generally, the
patients are divided int)> 3 categorics.
First comes those cases which are
emergency cases and for whom  de-
lay will result in a good deal of harm,
such cases are admittzd immediately.
Therg are those cases where operaiiom,
ete. can be done two or thres months
later and nothing serinuas would hop-
pen. Those cases are kept on the wait-
ing list and there is, therefore, a wvait-
ing list.

ot W&W THA: aqT WAT T HT T
FomIg Az w ours f fx ferd
wWawg 77 f@Ad i ¥ s g,
feay 7w 71 frgr ag ofy™ & §9
faar war oY gy Y, g aat # fEad
THAl F AT sgEEqr FYoow A R ?

wrere REWT - w IA frw T ow
sara fear mar ar

ot weR T : wiET A9 T oy
7
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weuW WA FqT WiES 447 24
g g ?

WMo AT AGT : 71, HHE AT
7 2 fag 17 7 | wa Az a WE
¢ wTd1a ATeq afz 3AR A1 e Al
A W AT &3 T G 39 2 AFIT A1
FE R Y

ot waw fag : qar wadra wAT
& qAq 2 f& gefaq mzqama ¥ 0
LA AT FATEN | A4 § AR
@AM Z1F T1w A ZAr 2 7

WMo I AAT : F{TE "I
A FIFATLRE | FAFN {567 F77

mr by Froadr &y

Public Telephons Call Offices in
Assam

*1346. Shri Basumatari: Will the
‘Minister of Transpor{ ang Communi-
cations be p'eased 10 stata:

(a) whether it is a fact that duc 10
shortage of new lines and wire mat-
erials, public telephone  call offices
could not be installed :n many places
in Assam;

(b) if so, what steps  Governmeni
are taking to meet Lhe siortage; and

(c) how long will it taky to mee!
the shortage?

The Deputy Minister in (h: Munictry
of Transport and Communications
(Shri Bhagavati): (a) 15 (¢). 13 Public
Call Offices have been sanctioned and
are pending installaiion. Some delay
in the supp'y of materinls to works is
occurring as the demand i increasing
rapidly  and resources are  limited.
Orders have been placed for post ord
wire materials for ‘hese offizes,

Shri Basumatari: May [ know the
number of applications fo: telephoncs
pending with the Govarnm:.x?

Shri Bhagavati: The number of
.applications pending is about 2200.

Shri Basumatari: Due to shor:ige of
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9350
newsprint telephone guides are rnot
printed yet and the rubliz are put to
some difficulty. I want to know when
they will be printed?

Mr. Speaker: The juestion  was
about shortage of new lines; and wire
materials. From that, he has gone to
the shortage of newspiint now. That
is a different question altozmher. Next
question.

Shri Nambiar: I request that  along
with 1347, the other question No. 1349
may also be taken up and answered
together as both relate 1o the
subject.

same

Mr. Speaker: If the Minister hug no
objection, he may coe.

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): 1 have no objection.

Sea Erosion in Kerala

o’
( Shri Ravindra Varma:

*1247. vy
| Shri Koya:

Will the Minister of frrigation and
Power be pleased to state:

(a) whether Goverament are aware
of the serious damare tha' 1s beng
caused in the coastal area near Calisut
(Kerala) during the !ast iwo onths,
especially during the second fortnight
of May, as a result of confinuous and
accelerated sea erosion;

(by whether Central Gavernment
have receiveq or asked for any re-
ports from Government o. Kerala on
the extent of damage and the gravitv
of the danger; and

(¢) what action Goveroment pro-
pose {o take to protect the nort offier,
godowns and other instollations, and
thy coastal area near Calicu:?

The Minister of State in the Minis-

try of Irrigation ang Power (Shri
Alagesan); (a) and (b). Yes, *ar.

{c). A statementi con*iining the re-
quisite information is laid on the Table
of the House. [See Appendix III,
annexure No. 104].
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Sea E in Trivandrum ang Cgchln
Ports J

*1349, Shri P. Kunhan: Will the
Minister of Irrigation and Power he
pleased to state:

(a) whether Governraent are aware
of the effect on impoort and export
tradc as a resudt of 32a erosion in the
ports of Trivandrum and Cochin;

(b) whether Government are also
aware of the fact that as a result of
sea erosion, a steamer carrying 1000
bags of rice for Kerala had not been
able to discharge the cargo in Trivan-
drum and had to proceed to Colcmbo;
and

(c) if so, what steps have been taken
in this regard?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) There iz no sea-croson
in thg ports of Trivand-um and Cochin.

(b) No, Sir. However, one steamer,
which was discharging eargo at Tri-
vandrum Porl in May 1862, proceed-
ed to Colombo for hunkering with
a part consignment of cargo on board
and returned to Trivandrum wita the
cargo. Due to rough sea cargc could
not be discharged at Trivandruma Port
and the steamer had to proceed to
Cochin for landing the balance cargo.

(e) Does not arise.

Shri Ravindra Varma: May I know
the extent of damage canused in these
areas? That is, answer to part (b) of
my question.

Shri Alagesan: Sea erosioa occurred
in April last and to the extent of about
two furlongs in length and Afty yards
in width was washed awuy causing
damage to some buildings tnd disrup-
ting telecommunications system partly
and also upsetting the water supply
system. The total loss has been esti-
mated at Rs. 26.550.

Shri Ravindra Varma: How much
land has been lost during the Second
Plan in Kerala as a result of sea erosi-
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tion in that area and what arrange-
ments had been made to prevent it?

Shri Alagesan: During the Second
Plan they have executed several
schemes and some more schemes are in
pragress. To be more accurate the
Government of Kerala had reported in
August, 1961 that 20 onti-sea erosion
schemes such as conslructing of sea
walls, ete, have been completed by the
end of the Second Pian. 24 such
schemes are reported to be in  uto-
gress

Shri Maniyangadan: In view of the
financial and other difficulties that the
people and the Government of Kerala
are facing because of the sea crosion
annually, may I know what steps are
being taken by the Central Govern-
ment to help the State Government to
construcl groynes angd sea-walls to
protect the people?

Shri Alagesan; The Kerala (Govern-
men{ has been taking stepz. In ihLe
first Plan they spent about Rs. 948
lakhs. In the second Plan, cver var-
ivus schemes, they spent a total amount
of nearly Rs. 183 lakhs. In the Third
Plan also, provision has been made
for Rs. 360 lakhs.

Shri P, Kunhan: In answer 1g my
question the hon. Minister stated that
Rs. 360 lakhs have heen provided dur-
ing the third Plan. May T know whe-
ther the Kerala Goverament asked the
Central Government to provide 50
per cent. of the t‘otal amount as
grant?

Shri Alagesan: The Kerala Govern-
ment has been spending money for
control of floods and for taking anti-
sea erosion measures. There is no
question of giving grants to the State
G.avernments, They are the responsi-
bility  of the State Governments.
There is a schemg of loan assistance
on easy terms.

Shri Warior: In view of the fact that
there is this annual visitation of sea
erosion in the monsoon times and all
the ports—minor, medium or majer—
are affected by this, may I know if the
Central Government will consider the
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question of sending a team of experts
from the Centre itself to study the
problem and then take effective meas-
ures?

Shri Alagesan: This is under con-
stant review,

Shri M. K. Kumaran: The Minister
for PWD, Kerala, stated very recently
at Tellicherry that the Kerala Gov-
ernment is not in a position to conduct
this anti-erosion work through icans
because it is an unremunerative work,
and that therefore they want some sub-
stantial aid from the Central Govern-
ment. May I know whether the Cen-
tral Government will reconsider the
position and give aid to the Kerala
Government?

Shri Alagesan: This is not a question
of the Kerala Government alone. We
are prepared to give loan assistance to
the State Governments.

Shri Warior: It is an old question.

Shri Alagesan: It is not an old
question. It is a current question.

Mr. Speaker: Order' order. S.ine-
times the old position may be the car-
rect position.

Shri Alagesan: As ! said, we are
prepared to advance loans and these
have been provided for in the Plan,
and they are being systematically
given, as I said, on easy terms.

Shri Vasudevan Nair: May [ know
whether the Government of India is at
all conscious of the seriousness of this
problem and, if so, whather they are
prepared to treat this problem on &n
emergency basis?

Shri Alagesan: I can assure the
House that both the Central Govern-
ment and the State Government con-
cerried are already seized of the mat-
ter and are taking every possible step
to relieve the suffering.

faeet & fafyarar & svaadi #t v

*P3¥c. o} WIW T5A : T AW
AT Ef® 157 T8 T F1 FFG

JUNE 7, 1962

Oral Answers 9394

C(F) mmaw it fs feed ¥
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Gandak Project

*1333. Shri Bishwanath Roy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that pre-
liminary work started at Bhainsaiotan
in Nepal in connection with the
Gandak Project has been slowed down
owing to some epidemic among the
workers; and

(b) if so, the details thereof?

The Minister of State In the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No, Sir.

(b) Does not arise.

Irrigation Facilities

Bhri K. N. Pande:
*1335. 3 Shri Mulchand Dube:

Will the Minister of Foeod and Agri-
calture be pleased to state:

(a) what percentage of existing ir-
rigation facilities have been utilised;

(b) the steps Government are taking
for fuller wutilisation of irrigation fac-
ilities?

The Deputy Minister in the Ministry
of Food (Shri A. M. Thomas): (a) Ut-
ilisation of existing faciiilies yn so far
as Minor Irrigation works go is about
90 per cent, and in the case of Major
and Medium Irrigation Projects ahout
76 per cent.

(b) A statement is laid on the Table
of the Sabha. [See Appendix III,
annexure No. 108].
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TYourist Publicity in Foreign News-
papers

*1336. Shri Sammnani: Will the Minis-
ter of Transport ang Communications
be pleased to state:

(a) the total amount spent on tourist
publicity in foreign newspapers end
other publications during 1960-61 and
1961-62;

(b) names of foreign advertising ag-
encies in Britain and U.S.A. which are
handling this publicity job.

(c) when are the ~ontracts with
these advertising agencies going to
end;

(d) whether the Ministry of  Infor-
mation and Broadcasling g'so came
into the picture when these jobs were
given to these agencies?

The Minister of Shipping in the
Ministry of Transport angd Communi-
cations (Shri Raj Bahadur): (a)
1860-61—Rs. 18 lakhs,

1961-62—Rs. 21 lakhs.

(b) In the UK. M/s. Jame; Suther-
land Publicity Ltd. In U.S.A. M/s.
James Seix and Co.

(c) The agreements with these firins
are not for a fixed perioj but subject
to review and terminalion, il neces-
sary. The agreement with Mys.
Sutherland Publicity Ltd | London, is
likely to be terminated by the end of
1862. 'The arrangement with M/s.
James Seix & Co. who are the adver-
tising agents for us for scveral years,
was reviewed last year and it is likely
that a further review of their werk
will be done again this vear.

(d) No, Sir.

Power-Generating Sets

.1345 f8Shri D. C. Sharma:
‘| Shrimati Maimoona Sultan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is proposed to estab-
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lish six medium-sized power-generat-
ing units in areas of shortage in the
country as an emergency programme;

(b) if so, the places where these
units will be established; and

(c) the details of the proposal?

The Minister of State in the Minis-
try of Irrigation and Power (Shrl
Alagesan): (a) A proposal for import-
ing six numbers of oil-fired gas tur-
bine package plants, to meet the
shortage of power in certain States, is
under consideration.

(b) and (c). If foreign exchange for
these units becomes available, two
units of 10 MW each are proposcd to
be installed in Andhra Pradesh, My-
sore and West Bengal-Bihar area.
The cost of cach unit is estimated to
be Rs. 60.00 lakhs involving foreign
exchange expenditure to the cxtent of
Rs. 50.00 lakhs.

Damodar Valley Corporation

J Shri Hari Vishnu Kamath:
'LShrt Shree Narayan Das:

Will the Minister of Irrigation and
Power be pleased to state:

*1350.

(a) whether Bihar Government
have suggested that the Damodar Val-
ley Corporation be wound up.

(b) if so, the reasons adduced by
the Bihar Government; and

(c) the reaction of Government to
the suggestion.

The Minister of State in the Minis-

try of Irrigation and Power (Shri
Alagesan): (a) No, Sir.

(b) and (c). Do not arise.
Package Programme

*1351. Shri D. €. Sharma: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) whether it is proposed to ex-
tend the package programme to
groundnuts also;
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(b) whether any scheme has been
drawn in this connection; and

(c) if so, the details thereof?
The Minister of State in the Minis-

try of Food and Agriculture (Dr. Ram
Swbhag Singh): (a) and (b). Yes.

(e) A statement indicating brief de-
tails is placed on the Table of the
Sabha. [See Appendix III annexure

No. 107). I3
wiewz & fee WA sremTE
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Electrification of Stations on N.
Railway.

2706. Shri Karni Singhji: Will the
Minister of Rallways be pleased to
state:

(a) the number of stations electri-
fled from st April, 1958 to 31st Dec-
ember, 1961 on the Northern Railway
with particular reference to the area
covered by the former Bikaner Rail-
way;

(b) the names of the stations in the
Bikaner Division of the Northern
Railway so electrified; and

(c) the names of stations proposed
to be so electrified during 1962-637

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) 221 stations were electri-
fied during this period which include
15 stations in the area covered by the
former Bikaner State Railway.

(b). The following stalions in the
Bikaner Division were electrified of
which the first 15 lie in the area of
the former Bikaner State Railway.

. Gaj Singhpur,

. Hanumangarh Town.
. Jetsar,

. Kanina Khas,

. Kesri Singhpur,

. Mahendragarh.

. Napasar.

. Pili Bangan,

. Ral Singh Nagar.
. Sadul Shahr.
. Sungaria.

— e
- D

-

. Sri Vijey Nagar.
. Shri Dungargarh.
. Sri Karanpur.

. Tvhsil Bhadra,

. Bariwala.

. Garhi Harsaru,

. Jakhod Khera.

. Kosli.

. Lakshewali.

. Mandj Adampur,
Palam.

. Pataudi Road.
Raman.

. Sadar Bazar.

. Satrod.

b B bt bt bt b e e
MBS omam 6 R e

BRE

[}
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(c). Stations Dalpat Singhput and
Kalanwali in the Bikaner Division
are proposed to be electrified during
1962-63. Dalpat Singhput lies in the
area covered by the former Bikaner
State Railway.

Return Flight Service by LA.C.

2707. Shri Karni Singhji: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that a per-
son travelling from Bombay to Delhi
by Indian Airlines Viscount Flight
No. 405 under return ticket No.
214213, duly endorsed by the IAC
Official at Bombay for his return
journey on the 20th instant, was
stranded at the Palam Airport in the
early hours of the day because of in-
availability of a return flight seat; and

(b) if so, the steps Government pro-
pose to take to prevent such incon-
venience to the public?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Ahmed Mohiuddin): (a) and
(b). A passenger holding ticket No.
214213 issued by a Travel Agent at
Bombay, one of the IAC's agents, and
endorsed by the Agent himself for
return journey Delhi]Bombay by
flight 1C-405 on the 20th April, 1962,
could not get accommodation pn that
flight as the endorsement was made on
the ticket by the agent without con-
firming the seat from the Indian Air-
lines Corporation. The question of the
unauthorised endorsement on the
ticket was taken up by the Corpora-
tion with the agent who has regretted
his mistake and also tendered his
apologies to the passenger.

Tips to Hotel Waiters

2708, Shri M. K. Kumaran: Wil] the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is any proposal
before Government to re_gu‘late pay
ment of tips to hotel waiters;

JUNE 17, 1962

Written Answers 9402

(b) if so, the main features of the
proposal; and

(c) at what stage the proposal is?

The Minister of Shipping jn the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a).
While there is no proposal as such to
regulate payment of tips to hotel
waiters, the Department of Tourism
have under consideration a proposal
regarding the disbursement of Service
Charge collected by approved hotels
with a view to ensuring that tourists
are not pestered for tips;

(b) the main features of thiz pro-
posal are indicated in the staicment is
laid on the Table. [See Appendix III
annexure No, 108].

(c). The proposal has been commu-
nicated to the Federation of Hotel &
Restaurant Associations of India, The
views of the Federation which have
since been received are under the
consideration of Government.

Buckingham Canal

2709. Shri M. K. Kumaran: Will the
Minister of Transport and Communi-
cations be pleased tp state:

(a) whether provision has been
made in the Thirq Five Year Plan
for the development of the Buckin-
gham and the West Coast Canals;

(b) if so, the details thereof, and

(c) the progress made therein so
far?

The Minister of Shipping in the
Ministry of Transport gnd Communi-
cations (Shri Raj Bahadur): (a). Yes.

(b) Madras

Rs. lacs

(i) Terminal facilities on

Buckingham Canal at
Madras . . 5.00

(iii) Improvements to

Buckingham  Canal
and its two paths , 500

Andhra Pradesh . .

() Improving road con-
nection to Buclun;-
ham Canal . 500
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Rs. lacs

(i) Improvements 10

Buckingham Canal

and its two paths . 5°00
Kerala
{#) Badagara-Mahe Canal 27°00
(i) Improvement to

Canal from Cechin

to Quilon . : 10°00
(i) Other Canals (Details

10 be finalised) : 63:00

A provision of Rs. 50 lakhs also exists
in the State Plan for the development
of waterways in Kerala. The details
of the schemes are yet to be finalised.

(c). The requireg information has
been called for from the State Gov-
ernments ang will be laig on the
Table of Sabha as soon as it is re-
ceived,

Pine-Apple in Kerala

2710. Shri M. K, Kumaran: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total quantity of yearly pro-
duction of pine-apple in Kerala State;

(b) the quantity of annual export
from the State and the value thereof;

(c) whether studies and experiments
-on pine-apple fruit have given any
results;

(d) if so, the details thereof; and

(e) whether any steps have been
taken to improve andq develop the
cultivation of pine-apple in Kerala?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
‘Ram Subhag Singh): (a) 50,0000 tons.

(b) 30,000 tons worth 80 lakhs of
rupees,

(c). Studies for the botanical im-
provement of pine-apple as well as
agronomic experiments have been
initiated, Conclusive results are yet
to be obtained.

(d). Does not arise.

(e). Yes. A research Station has
been started during 1958 at Trichur
with financial assistance from the
Indian Council of Agricultural Re-
search, Research is being conducted
on the comparative suitability of
different varieties of pineapple with
reference to their yield and canning
qualities, cultural aspects, manurial
requirements, pests and diseases
affecting pineapple etc.

Nurses Training in Kerala

2711, Shri M, K. Kumaran: Will the
Minister of Health be pleased fo state:

(a) whether Government of Kerala
have submitted a scheme for training
of 1000 candidates from Kerala as
nurses;

(b) if so, what are the details there-
of; and

(¢) whether any action
taken thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) and (¢). Do not arise.

has been

Raising of Platform of Samudragarh
Sl.atinn

2712, Shri Subodh Hansda: Will the
Minister of Railways be pleased to
vefer to the reply given to Unstarred
Question No. 780 on the 8th May, 1962
and state:

(a) the amount sanctioned for rais-
ing the platform of the Samudragarh
Station on the Eastern Railway;

(b) the amount of expenditure that
has been incurred up till now out of
the sanctioned amount;

(c) the progress of work and the
fraction of the work that has been com-
pleted up till now;

(d) the agent employed for the cons-
truction—whether any private contrac-
tors’ firm or the Railways themselves;
and

(e) reasons for the undue delay in
completing the work?
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The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Rs. 46,158/-.

(b) Rs. 5,000/-.
(e) (i) Progress—10%.

(ii) Temporary rail level plat-
form has been completed
and brought into use.

(d) The work is being done through
contractor.

(e) No undue delay has occurred.
This work involves imposition of speed
restrictions. As there are already a
number of speed restrictions due to
relaying, interlocking works und re-
building of bridges eic. on the section
this work has to be carried out in seve-
ral stages in between the other works
and the progress is necessarily slow.

Flood Control in U.P.

2713. Shri Sarjoo Pandey: Will tl.o
Minister of Irrigation and Power be
pleased to state:

(a) whether Central Government
have reccived any  detailed  scheme
from Utlar Pradesh Government for
flood control measures;

(b) if 50, what was th. reaction of
Ceniral Government; and

(c) the amount granted by Central
Government during floods of 1961-62?

The Minister of State in the Minis-
try of Irrigation & Power (Shri
Alagesan): (a) & (b). A statement
containing the requisite information is
laid on the Table of the House. [See
Appendix III, annexure No. 109].

(c). Normally no grant is sanctioned
by Centre to States for financing ex-
penditure on flood control schemes.
The pattern of Central financial assis-
tance to States for such work is 100
per cent loan. A loan of Rs. 80.2 lakhs
was sanctioned to the Government of
Uttar Pradesh during 1961-62,
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Bailway Quarters at Varanasi Cantt.

2714. Shri Sarjop Pandey: Will the
Minister of Railways be pleased to
state:

(a) the total number of quarters (of
each type) built for the railway staff
during 1961-62 at Varanasi Canton-
ment railway slation and at Maroo-
wadih in UP.; and

(b) the total number of the quar-
ters (of each type) to be built during
1962-63 at these places?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) One unit type III and one
unit tvpe 1V quarter were constructed
at Varanasi during 1961-62. With re-
gard to Maroowadih it is presumed that
the Ho:n, Member is referring Man-
duadih station. No quarier was cons-
tructed at this stution in 1961-62.

(b) Quarters as detailed below are
proposcd to be constructed at Varanasi,
Manduadih and also between Varanasi
and Manduadih stations for Railway
stafl including staff of Diesel Locomo=-
tive Works during 1862-63,

\':|r{1\1:;|‘-i Ml':l:}li-'ld'lh ]‘{;;:fl[;:'lfl
and

Maduadih

Type 1 67 107 5o

Type 11 38 306 24

Type T 13 27 4

Type 1V 2 I
Type 1V(a) 9
Type V 6

Type VI s 3 .

ToTAL 120 458 109

Warehouses in U.P.

2715. Shri Sarjoo Pandey: Will the
Minister of Food ang Agriculture he
pleased to state the number of ware-
houses opened during 1961-62 and
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those to be opened during 1962-63 in
Uttar Pradesh?

The Deputy Minister in the Minis-
try of Food (Shri A. M. Thomas): The
Central Warehousing Corporation has
not opened any warchouse in Uttar
Pradesh during 1961-62 but proposes to
open two ware-houses during 1962-63.

Irrigation and Power Schemes in U.P.

2716. Shri Sarjoo Pandey: Will the
Minister of Irrigation and Power be
pleased to state:

(a) how many irrigation and power
schemes of Government of UP, are
pending at present with the Central
Government for sanction (giving their
details in terms of money involved and
benefit expected); and

(b) how many such schemes have
been rejected during the last one year?

The Minister of State in the Minis-
try of Irrigation & Power (Shri
Alagesan): (a). A stalement giving
the requisite information ig luid on
the Tuble of the House. [Sec Appen=-
dix IIT, annexure No. 110].

(h) No scheme has been rejected.

Passenger Sheds on N.E. Railway

2717. Shri Sarjoo Pandey: Will the
Minisior of Railways be pleased 1o
state:

(a) the number of stalionz en  the
North Eastern Railway which are not
provided with passcnger sheds;

(b) the number of passenger sheds
to be built on that Railway during the
current year; and

(¢) the amount sonctioned fcr the
purpose?

The Deputy Minister in the Ministry
of Railways (Shri S. V, Ramaswamy):
(a) 496 stations are not provided with
covering over platforms but at most
of these stations there are Waiting
Halls.

(b) 27 stations.

(c) Approximately Rs. 6,82,000{-.
Tobacco Cultivation in Orissa

2718. Shri Ulaka: Will the Minister
of Foog and Agriculture be pleased to
state:

(a) the total area brought wunder
tobacco cultivation in Orissa during
1961-62, District-wise;

(b) whether the acreage under
tobacco crops in Orissa has shown any
decline in comparison with total acre-
age in 1960-61; and

(e¢) if so, the reasons therefor?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) About 11000
acres were brought under tobacco cul-
tivation in Orissa during 1961-62
according to preliminary  estimates.
District-wise figures and final  esti-
matcs are not yei available.

(b) No decline has been noticed ac-
cording to the preliminary estimates,

(c¢). Docs nol arise,

National Highway No. 34

2719. Shri C. K. Bhatlacharyya: Will
the Minister of Transpurt and Com-
mun 18 be pleased to refer to the
reply given to Unstarred Question No.
782 on the 8th May, 1962 and state:

(a) whether Government of West
Benga] have recommended that hizi
privrity be given to the completion of
the Gazol Raiganj part of Nauational
Highway No. 34; and

(b) if so, the grounds for not ac-
cepting the recommendation of Gov-
ernment of West Bengal?

The Minister of Shipping in the
Ministry of Transport and Communica-
tions (Shri Raj Bahadur): (a) and
(b). The Government of West Bengal
recommended ten bridge works in this
section of the National Highway for
inclusion in the Third Five Year Plan
in addition to the three bridge v-orks
already included therein. Due to
paucity of funds only two out of the
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ten bridge works could be included in
the Plan so far. Attempts will how-
ever, be made to include in the cur-
rent plan as many of the remaining
bridges as possible when more funds
become available for National High-
way works. The road work for the
-entire section has however been in-
cluded for completion during the cur-
rent plan period.

afegt e &I W 9§
oo, Wl WA : FqT IA4 HAT
ag qaT F1 I w7 fF o

(%) #= @z a9 & f§ afaage
e2aA (W 39 ) T qitadi § sdverea
a wfwe & faot & 9@ & g 7
i, ER

(=) afz zi, &1 37 "ea9 & T
FIATE F7A 1 faaw 2 7

NG "AaTd | IARAL (= Fo Fo
TAeRHl) o () A g

(=) fasrar &1 7 a8 & avaed

# mgfafadfadt & am <\ 77 g1 9
T gF A F7 fa= £ 0

‘Cracks in Tatanagar Station Building

Shri Subodh Hansda:

ann Shri S. C. Samanta:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the new
station building at Tatanagar S.E.
Railway has cracked;

(b) when this crack came to the
notice of the Railway authorities; and

(c) whether any action is proposed
to be taken against the Contractor who
built it?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) to (¢). No, Sir. There are no
cracks in the main structure of the
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building. A few hair cracks have
appeared in the plaster at the junc-
tions of encased steel work and filler
brick work which are due to tempe-
rature effects and are not unexpected
in such type of constructions, They do
not in any way affect the safety of
the structure. The question of taking
action against the contractor does not
arise,

Postal Mails in Bihar

2722. Shri Shree Narayan Das; Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the question of carry-
inz postal mails by air from the arcas
south of the River Ganga to those on
the north side of it and vice versa, in
the State of B har has becn considered
recent'y: and

(b) if so, with what result?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) This matter has
not recently been considered but it is
proposed to investigate it further.

(b) Does not arise.
Al W WA

933 Wt WETIEIT et agT
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g 2
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Ryots in Tripura

2726. Shri Dasaratha Deb: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) the total number of Sansit and
certificates notices served in Tripura
on the ryots for realisation of rent
arrears during the last five years; and

(b) the reasons for accumulation of
such arrears of rents?

The Deputy Minister in the Minis-
try of Food (Shri A. M. Thomas): (a)
and (b). Necessary information is be-
ing collected and will be placed ¢n the
table of the Sabha as soon as available.

Ryots of Tripura

2727. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether notices have been
served on a large section of ryots of
Tripura for enhancement of revenue
rates;
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(b) the basis of such enhancement
uvf revenue rates;

(¢) whether representations have
been made to the Chief Commissioner,
Tripura for not making such enhance-
ment; and

(d) whether Government are con.
templating withdrawing these notices
of enhancement and serving fresh
notices declaring existing rates as New
Table of revenue rates?

The Deputy Minister in the Minis-
try of Food (Shri A. M. Thomas): (a)
A table of revenue rates has been pub-
lished in draft form in respect of
Kamalpur, Khowai Sub-divisions and
Sidhai and Bishalgarh police stations
in Sadar Sub-division.

(b) The existing rates are too low
and negd 10 be rationalised with the
stundards of revenue adopled else-
where in the country.

(c) Yes.

(d) The objections raised will be
considered on merit.

Hindustan Teleprinters Factory,
Madras

2728, Shri Subodh Hansda: Will the
Minister of Transport and Commumi-
cations he pleased to state:

ta) wiheiher 1he land required for
the Hindustan Teleprinters Factory at
Guindy, Madras has been acquired;

(b) whether plans and cstimates of
the building have been prepared and
approved by Government;

(¢) whether any forcign consultant
has been apponinted for this; and

(d) if so, what is the consultation
fec?

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): (a)
Yes, Sir.

(b) While the plans and estimates
of the building have been approved
by the Company, the actual building
work has been entrusted to the Gov-
ernment of Madras.
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(c) and (d). No, Sir. The advice of
Messrs. Olivetti of Italy, with whose
collaboration the Factory is being set
up, has however been obtained in
rcgard to the layout and design of
the Factory. A consolidaled sum of
Rs. 22,546 approximately, equivalent
of Lira 29,31,000.00 has to be paid to
Messrs, Olivetti on account of cost of
drawings, calculations and advice on
workshop layout and equipment,
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P. & T. Employees of Bombay

2731. Shri S. M. Banerjee: Will the
Minister of Transport and Communi-
catlons be pleased to state:

(a) whether it is a fact that the
services of some of the employees in
the P. & T. Department in Bombay
Posta] Circle had been dispensed with
in 1961 under Central Services (Tem-
porary Services) Rules 1049;

(b) if so, whether the instructions
issued by the Ministry of Home Affairs
had been followed in those cases; and

{c) whether  Government have
withdrawn those orders and reinstated
the employees?

The Deputy Minister in the Minls.
try of Transport and Communications
(Shri Bhagavati): (a) Yes, Sir. 13
officlals were discharged from service
during the year 1961.

(b) Yes.

(¢) The question of withdrawal
does not arise. Under the Central
Civil Services (Temporary Services)
Rules, 1949, the Director-General is
the competent authority to review the
cases of officials discharged under
rule 5 ibid. He has reviewed three
cases. Four cases are under conside-
ration. No represcentations against the
orders isued have been received from
the remaining eight officials.

Foreign Exchange for Andhra
Pradesh

( Shri Venkatasabbaiah:
2732, ( Shri Bishanchander Seth:
| Shri Gauri Shanker:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Andhra Pradesh have approached the
Central Government for release of
foreign cxchange for purchase of gas
turbines to tide over the power scar-
city in the State which has resulted
in scrious dislecation of important
industries; and

(b) if so, whether Government pro=-
pose to consider the request favoura=-
bly?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes,

(b) The matter is under considera-
tion,

T. B. Hospitals

2733. Shri Bhagwat Jha Aszad: Wil
the Minister of Health be pleased to
state:

(a) whether the planned number of
clinies for treatment of tuberculosls
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patients in the country during the
Second Plan period has been set up;
and 1

(b) if so, the
clinies?

number of such

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The information
is being collected and will, when
available, be placed on the table of
the Sabha.

Bus Accidents in Delhi

2734. Shri Raghunath Singh: Wil
the Minister of Transport amd Com-
munications be pleased to state how
many people were injured or died
due to bus accidents in Delhi from
January, 1961 to April 1862 and the
main causes of the accidents?

The Minister of Shipping im the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): 50 per-
sons were killed and 442 received in-
juries in bus accidents in the Union
Territory of Delhi during the period
mentioned by the Hon'ble Member.
The main causes of these accidents
were (i) rash and negligent driving;
(ii) over-speeding; (iii) negligence on
the part of pedestrians and cyclists;
(iv) mechanical defects in motor
vehicles; (v) defective road surface;
and (vi) weather conditions like fog,
dust storm and heavy rain-fall.

Railway Lines in Dandakaranya Area

27385. Shri P. R. Chakraverti: Will
the Minister of Railways be pleased
to state:

(a) whether Government have taken
steps to put into operation the project
of developing railway lines in  the
Dandakaranya area;

(b) whether the alignment wvia
Jagadalpur, Jeypore, and Koraput has
been fixed in consideration of the con-
venience of the displaced persons
settled in Dandakaranya;

(c) whether the displaced persons
are given preference in employment
in the development of the railway
line; and
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(d) it so, the number of persons so
employed and their total earnings in
19617

The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Ramaswa-
my): (a) A 270 mile Jong broad gauge
ling connecting Bailadilla with Kota-
valasa which passes through Dan-
dakaranya area is under construction.

(b) Although the primary object of
the line is to transport iron ore from
Bailadilla to Vizakhapatnam, in selec-
ting the alignment due regard has
been given to the needs of the exist-
ing important towns, those of the
various multi-purpose projects plan-
ned for the development of the areas
also of the Dandakaranya rehabilita-
tion scheme,

(c) No.

(d) Does not arise.

Haldia Port

Shri P. R. Chakraverti:

27736 {Shri Bhagwat Jha Azad:
‘Will the Minister of Transport and
Communications be pleased to state:

(a) whether the construction of the
port at Haldia has started;

(b) if so, the
achieved;

progress so far

(¢) the amount sanctioned for the
project;

(d) whether any financial and
technical help is forthcoming from
foreign countries; and

(e) if so, under what conditions?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No,
Sir. The preliminary investigations
for the construction of a new Dock
system in the Haldla region are Im
progress,
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(b) The progress so far made
covers the preparation of a project
Report, consultation with experts of
the port of London Authority and the
finalisation of a Master Plan,

(¢) No amount fhas so far been
sanctioned, but a provision of Rs. 7
crores has been made in the Third
Plan.

(d) and (e). It is proposed to ap-
proach the World Bank in due course
for a loan to meet the foreign ex-
change expenditure. The necessary
technical help required for the cons-
truction of the Haldia Docks s
being given by the Calcutta Port
Commissioners’ Consulting Engineers
in the UK., Messrs. Rendal, Palmer
and Tritton.

T. B. cases in Tripura

2731. Shri Birepn Dutta: Will the
Minister of Health be pleased to
state:

(a) the number of T.B, cases re-
gistered in various hospitals of Tri-
pura from March, 1961 to March,
1962;

(b) in how many cases Government
have given aid to the affected per-
sons; and

(c¢) the amount given in each case?

The Minister of Health (Dr, Sushila
Nayar): (a) 650.

(b) 224.

(c) Upto Rs. 50 in each case as per
scale laid down by the Government
of India ie., upto Rs. 20 pm. per
patient himself and upto Rs. 30 p.m.
for the family),

Delhi Transport Undertaking

2738. Shri Bhagwat Jha Azad: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the buses of Delki
Transport Undertaking are very
ofien left in the middle of road when
they are out of order;

(b) whether such negligence by
Delhi Transport Undertaking i8
creating great inconvenience to the
general public; and

(c) whether D.T.U. are paying any
uttention to the matter when their
pointed attention has been drawn to
this?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(c). The crew of the Delhi Trans-
port Undertakings and the super-
visory staff have specia] instructions
that in the case of mechanical defect,
the buses should be pushed to the
side of the road either by getting
volunteers or by utilizing jeeps of
the Undertaking However, some-
times owing to breakdowns and
gradieny of road, the buses cannot
immediately be shifted from the ac-
tual position where the breakdowns
take place and cause slight difficul-
ty in the flow of traffic. The D.T.U.
authorities pay dpecial attention to
such mattere and immediate assis-
tance of the radio telephonic coms=
munication system is taken for atten-
ding to such breakdowns,

Hotel Construction Corporation

2739. Shri Subodh Hansda: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether there is any proposal
to set up a hotel construction cor-
poration;

(b) it so, particulars therecof; and

(c) whether the proposal has been
finalised?

The Minister of Shipping in the
Ministry of Transport and Commauni-
cation (Shri Raj Bahadur): (a) ‘o
(c). No proposal to sct up a Hote!
Construction Corporation has been
considered by the Government so
far. However, the question of devis-
ing ways and means of increasing
hotel accommodation has engaged the:
attention of Government from time
to time.
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Staff working in Railway Dining
Cars

2740. Shri Nambiar: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that ser-
vers, cleaners and other staff of the
Railway Dining Cars are working
more than 300 hours a month on an
average;

(b) if so, what steps are being
taken to reduce their working hours;

(c) whether these employces are
confirmed after 5 years of service;

(d) if not, the reasons therefor; and

(e) whether such emplovees whose
Headquarters are in Delhi are pro-
vided with quarters and rest rooms
8t terminal stations?

The Deputy Minister in the Minls-
try of Railways (Shri S, V. Rama-
swamy): (a) No, except those ser-
ving on 3 trains on the Central and
1 on the North Eastern Railway.

(b) Steps are being taken to roster
their working hours in terms of
Hours of Railway Servants (Hours
of Emplovment): Rules 1861,

(c) and (d). No, departmental
working of dining cars is on a tem-
‘porary basis at present except on the
South-Eastern Railway where most
of the staff have been confirmed.

(e) Quarters are allotted according
to priority of registration to these
non-essential staff. They are not

precluded from the use of rest rooms
al the terminal stations.
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Idukky Project in Kerala

2742, J Shri A_ K. Gopalan:
| Shri Umanath:

‘WIlil the Minister of Irrigation and
Power be pleased to state:

(a) the number of families that
were cvicteg from Idukky catchment
area a year back;

(b) whether they were given any
compensation; and

{c¢) if so, the details of the schemcs
for their rehabilitation?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) to (c¢). 1,772 families
of encroachers into the reserve forests
in the Idukky catchment area were
evicted during May, 1961. Out of
these, 533 families had other lands
and houses of their own. The re-
mairung families were landless. They
were sent by the Government of
Kerala to Amaravathy Reserve in
Kumili for rehabilitation. Each
family that was moved to Amara-
vathy was allotted one acre of land
and also provided with the following
amenities by the Government of
Kerala:

(i) Lump-sum grant of Rs. 25;
(ii) Free medical aid and rations
till date of rehabilitation;
and
(iii) Free supply of fifteen bam-
boos for construction of huts.
Marine Staff in Rallways
2743, Shrl Priya Gupta: Will the
Minister of Rallways be pleased to
state:
(a) whether Government have
considered the proposal and the re-
939 (Ai) LSD—3.

commendation of the Railway Board
to bring the marine staff on North
Eastern, Eastern and North East
Frontier Railways under one control
or authority for the purpose of re-
gulating their service conditions and
other facilities; and

(b) if so, when Government pro-
posed to give effect to the decision?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) A proposal to bring the
marine staff of North Eastern, Eas-
tern and Northeast Frontier Railways
under the control of Eastern Railway
has been considered by the Ministry
of Railways for the purpose of super-
vision and responsibility for mainten-
ance and operation and not for re-
gulating their service conditions.
The service conditions and other
facilities of the marine staff of the
railways have always been governed
by the orders of the Ministry of
Railways isued from time to time.

(b) The Railways concerned were
advised on 5-6-1961 for giving cffcct
to the decision.

Waiting Room at Tirukollur Railway
Station

2744. Shri Elayaperumal: Will the
Minister of Railways be pleased to
state:

(a) why there is no waiting room
for the First Class Passengers and
ladies at Tirukoilur Railway Station
(S.1R.) South Arcot District Madras
State even when the people of that
locality have represented to the au-
thorities; and

(b) if so, when this amenity will
be provided?

The Deputy Minister in the Mim-
istry of Rallways (Shrl S, V. Rama-
swamy): (a) The number of upper
class passengers dealt with at Tiru-
koilur railway station, does not
justify the provision of a separate
waiting room.

(b) Does not arise,
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National Highways in Orissa

2745, Shri Jena: Will the Minister
of Transport and Communications be
pleased to state:

(a) the projects under the National
Highway Scheme included in the
Second Five Year Plan in the State
of Orissa;

(b) the amount of money allotied
for their execution and the amount
spent on them;

(¢) how many of them were com-
pleted during the Second Plan period
and how many of them are still in-
complete; ang

(d) the overall percentage of the
achievement in the State of Orissa in
respect of National Highway develop-
ment during the Second Plan period?

The Minister of Shipping in the
Ministry of Transport and Com-
munications (Shri Raj Bahadur): (a)
Ninetyfour National Highway Works,
including fortythree works carried
over from the First Five Year Dlan,
were included in the Second Five Year
Plan for Orissa. Details of these
works are given in the statement
laid on the Table of the House. [See
Appendix III, annexure No. III].

(b) A sum of Rs. 143.64 lakhs was
allotted out of which a sum of Rs.
135.06 lakhs was utilised,

(c) Fortyfour works were com-
pleted during the Second Plan period
and fortyscven works are still in pre-
gress. Thrce works were not sanc-
tioned as dctailed estimates were not
received from the State Government.

(d) 94'4 per cent.

Tikkarpara and Bhimkund Dams
2746. Shri Jena: Will the Minister

of Irrigation ang Power be pleased
to state:
(a) whether preliminary investi-

gxtions are going on for construction
of a dam on the Mahanadi River at
Tikkarpara and another dam on the
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Baitarani River at Bhimkung in the
State of Orissa; and

(b) it so, when the investigations
were taken up, and the approximate
date by which the investigations
would be completed?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b).

Tikkarpara Dam Project—

The investigations for the project
have been given high priority by
the Orissa Government and are in
progress. Provision for the investi-
gations was made in the State budget
for 1961-62 and the budget for 1962-63
also carries provision for the same.

Bhimkund Project

The Bhimkung project is also under
investigation by the Government of
Orissa. The investigations are ex-
pected to be completed by June 1963
except for the Reservoir Survey,

Hadagarh-Dam Project in Orissa

2747. Shri Jenma: Will the Minister
of Irrigation and Power be pleased
to state:

(a) when the Hadagarh-Dam Pro-
ject was taken up for construction on
the River Salanadj in Orissa;

(b) the estimated amount ear-
marked for this project and the
amount spent so far on it;

(c) the approximate date and the
amount of money necessary from
now onwards for the completion of
the project; and

(d) the amount of land coming
under irrigation and the amount of
power to be produceq by the project
when completed?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) Preliminary works on
the Hadagarh Dam Project (Salandi
Project) were started in the year
1950-60.
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(b) The project was priginally esti-
mated to cost Rs. 465.60 lakhs as
approved by the Planning Commis-
sion. The State Government of
Orissa is understood to have revised
the project to cost Rs 510 lakhs. The
revised projec{ report has still to be
receiveq from the State Government.

An expenditure of Rs. 3461 lakhs
has been incurreq up to the end of
the Secong Plan period.

(c) The project is expected to be
completed by 1965-66 with an expen-
diture of Rs, 475.39 lakhs during the
Third Plan period.

(d) On completion, 2,25 lakhs acres
will receive irrigation benefits. This
Is an irrigation project and no power
is proposed to be generated.

Agricultural Universities

2748. Shri U. M. Trivedi: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) the total number of Agricul-
tural Universitics establisheq so far;

(b) where they have been located;
and

(c¢) whether there are any restrie-
tions in admission on grounds of local
residence qualification?

The Minister of State in the Min-
Istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) One,

(b) Pantnagar, District Nainital,
Ulttar Pradesh.

(c) The University is open to all
persons and there is mo restrictlon
on grounds of local residence qualifi-
cation. 25 per cent of the seats are,
however, rescrved for students from
States other than Utlar Pradesh,

Price of Sugarcane

2749, Shri U. M. Trivedi: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) whether it is a fact that the
price per maung of sugarcane fixed

at rail head at the rate of Rs. 1.50 was
not paid by the Jaora Sugar Mills;
and

(b) if so, the action taken by Gov-
ernment in the matter?

The Deputy Minister in the Minls-
try of Food (Shri A, M. Thomas);
(a) and (b). Owing to difficulty of
getting wagons the Jaora Sugar Mills
is reported to have transported cane
by road from Namli and Dodhar cen-
tres which had been reserveq as rail
centres by Madhya Pradesh Govern-
ment and to have paid Rs. 144 nP
per maung for this cane after making
permissible deductions. On represen-
tations from cultivators the Madhya
Pradesh Government has referred the
matter to arbitralion,

Pits in New Delhi Roads

2750. Shri D, C. Sharma: Wil] the
Minister of Health be pleased to
state:

(a) whether a depression at  the
junction of Market Road with Reading
Road, New Delhi poses a threat to
vehicular traffic from Reading Road
to Gole Market and Connaught Place
for the last few days;

(b) whether it is a fact that such
big pits on roads had posed traffic
problems many a time in the past and
no attention was paid to them for
days; and

(e) if =0, the action proposed ‘o be
taken in the matter and tp bring to
book the persons responsible for
negligence?

The Minister of Health (Dr, Sashila
Nayar): (a) No. There is no depres-
sion at the junction of the Market
Road with Reading Road at present.

(by The pils have sometimes been

noticed on the roads but they were
always attended to,

(c¢) Does not arise.
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Employees of Jodhpur Division of
N. Railway

2151, Dr. L. M, Singhvi: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that em-
ployces belonging to former Jodhpur
State Medical Department and ab-
sorbed in Jodhpur Division of Nor-
thern Railway since 1st April, 1950
arc still being governed by the Rajas-
than Government scales of pay; and

(b) if so, what steps have been
taken for application of Northern
Railway pay scales to these members
of the Medical Staff during the last
twelve years?

The Deputy Minister in the Minis-
try of Railways (Shri §. V. Ramas-
wamy): (a) Yes,

(b) The matter has been under
constany correspondence between the
Northern Railway and the Rajasthan
Government to settle terms and con-
ditions of service. It is hoped thap the
matter will be finalised shortly.

Inland Letter Rates

2752, Dr. L. M. Singhvi: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the reasons for not introducing
lower rates for inland letters and
envelopes meant for local delivery as
in the case of post cards; and

(b) whether any such revision of
rates is under consideration?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Because il
would result in heavy loss to the
Department.

(b) No.
Pay Scales of Train Examiners

2753, Shri §. M, Banerjee: Will the
Minister of Railways be pleased to
state:

(a) whether the pay scales recom-
mended by Pay Commission have nol
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been implemented in the case of Train
Examiners working in Eastern Rail-
way,

(b) if so, the reasons therefor; and

(c) steps taken by Government in
this regard?

The Deputy Minister in the Minis-
try of Railways (Shri S. V., Rama-
swamy): (a) to (c¢). The pay scales
recommended by the Jagannadha Das
Pay Commission as accepted by the
Government have been implemented
in the case of Train Examiners on
the Eastern Railway except in the
casc of certain staff in the lowest
authoriseq scales ang thesc will be
completed very shortly,

Road Accidents in Delhi

2754, Shri E. Madhusudan Rao: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the total number of road acci-
dents in Delhi and deaths due to
them during the years 1960-61 and
1961-62;

(b) whether it is a fact that of late
the number of accidents have increas-
ed substantially; and

(¢) the measures being taken to
decrease the number of accidents?

The Minister of Shipping in the
Ministry of Transport and Communi.
cations (Shri Raj Bahadur): (a) The
information required is given below:

Total number Total number

of road of deaths due
Period accidents to road
accidents
1-4-1960 4843 155
10
31-3-1961
1-4-61
to 6448 177
31-3-1962
(b) Yes.

(c) The following measures have
been taken by the Delhi Administra-
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tion to prevent road accidents in

Delhi:—

(i) Three Magistrates have been
deputed to check and deal with traffic
violators on the spot in the Connaught
Place area during the peak traffic
hours,

(ii) One whole-time Mobile Court
is functioning throughojut the areas
of New Delhi and Old Delhi.

(iii) Mobile traffic patrols are sent
on motlor-cycles to cover important
busy roads during lhe peak hours to
detect cases of traffic violation and
help in removing traffic hold-ups.

(iv) Speed checks are carried out
frequently on all  ‘accident.prone’
roads.

(v) Traffic staff is posted at all im-
portant cinema houses to deal with
the traffic obstruction caused on the
public road by the operators of taxi-
cabs, auto-rickshaws, motor-cycle
rickshaws and tongas, at the end of
the cinema shows.

(vi) Some of the narrow and con-
gested roads have been closed to
heavy transport vehicles.

(vii) Major roads are being widen.
ed and automatic traffic signals in-
stalled, wherever necessary Round-
abouts have been built at warious
inter-sections. Separate tracks for
cyclists have also been provided on
some roads.

(viii) The Railway authorities have
agreed to provide a cantilever bridge
for pedestrians and cyclists on the
existing Jamuna bridge. This will
help in considerably reducing conges-
tion on this rather busy bridge. The
Railways are also understood to be
considering the question of construc.
tion of an over-bridge on Rohtak
Road and another such bridge near
the Bengali Market to link old Delhi
with New Delhi. This measure will
reduce congestion in some of the busy
areas and automatically reduce the
number of accidents,

(ix) Slides, displaying road safety
instructions, are shown in a number
of cinema houses in Delhi and New
Delhi. Cautionary sign boards have
been permanently fixed at dangerous
road intersections.

Halt Station at Eorai on § E.
Railway

2755. Shri Mallick: Will the Min-
ister of Railways be pleased to state:

(a) whether therc has been any
proposal to convert the Korai-pass-
Diva-Panvel-Uran Apla Broad Gauge
Railway (Orissa) into a Flag Station;
and

(b) if so, whether it will be im-
plemented during the Third Five
Year plan period?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes.

(b) The matter is under examina-
tion.

Small Hydel Schemes

2156. [ Shri R. G, Dubey:
7\ Shri S. B, Patil:

Will the Minister of Irrigation and
Power be plcased to state:

(a) the number of small hydel
schemes taken up in different parts
of the country with a view to harness
smaller falls;

(b) whether Mysore State provided
any such schemes; and

(¢) whether it is a fact that the
machinery required for the schemes
can be manufactured in the workshop
at Tungabhadra, saving thereby the
foreign exchange?

The Minister of State in the Ministry
of Irrigation and Power (Shrl Alage-
san): (a) In all, fifteen schemes have
been taken up. OQut of these, two
(one in Jammu and Kashmir, and one
in Himachal Pradesh) have been com-
pleted. Work on the remaining
schemes is in progress,
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(b) No.

(e) The possibility of manufactur-
ing turbines of 3 to 6 KW capacity at
the Tungabhadra workshop is being
examined.

Power Supply in Mysore State

[ Shri R. G. Dubey:
. "\ Shri S. B, Patil;

Will the Minister of Irrigation and
Power be pleascd to refer to the re-
ply given to Starred Question No. 674
on the 11th May, 1962 and state:

(a) the exact amount of power stor-
age in Mysore State in terms of the
contraciual obligation on the part of
Mysore Government;

(b) whether Mysorec Government
have submitied a package plant as
a stand-by for the Bangalore City
and also meet {he pressing immediate
needs of industiries; and

(e¢) what are the details?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) At the end of the
second Plan period, the assessed de-
mand for power in the State was
184.3 MW against the available firm
generating capacity of 151'4 MW. Thus,
there was a shortage of 32.9 MW.
Details of contractual obligations are
not available,

(b) and (v). A proposal for the in.
stallation of two gas turbine package
plants of 10 MW capacity each, at
Bangalore, at an estimaled cost of
Rs. 1.20 crores has been received from
the State Government and is under
congideration.

Sugar Factory at Mudhol

[ Shri R, G. Dubey:
“158. { shri s. B. Patil:

Will the Minister of Food and Agri-
culture be pleawed to state:

(a) the progress made in setting up
of a sugar factory at Mudhol in
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Bijapur District of Mysore State; and

(b) in case there is nmo progress
what action Government propose to
te take in the matter?

The Deputy Minister in the Ministry
of Food (Shri A. M. Thomas): (a)
and (b) A draft licence was issued in
June, 1960 for setting up a sugar fac-
tory at Mudhol. The same was can-
celled in October, 1961 as the licensee
failed to take cfTective steps to estab-
lish the proposed sugar factory.

Karnafuli Dam Project

Shri E. Madhusudan Rao:
Shri D. C. Sharma:

| Shri R. Barua:

LSIlri Dinem Bhattacharya:

2759.

Will the Minister of Irrigation and
FPower be pleased state;

(a) whether it is a fact that some
villages in Demagiri arca in Assam
have been flooded due to the construe-
tion of Kaptai Dam on the Karnafuli
River in East Pakislan; and

(b) if so, the action taken by
Government in the matter?

The Minister of State in the Minis.
try of Irrigation and Power (Shri
Alagesan): (a) The dam was com-
missioned before the surveys were
completed and before it could
be filled to the proposed levels by
the monsoon flow. It would be pre-
mature to assess the extent of flood-
ing under the changing present con-
ditions,

(b) The Government of Assam have
been requested to take necessary
action to rehabilitate the displaced
persons, as a first step.

Diva-Panvel-Uran Apta Broad Gauge
Line

2760. Shri Shivajl Rao S. Deshmukh:
Will the Minister of Rallways be
pleased to state:

(a) whether the construction woerk
of Diva Panvel-Uran Apta broad
gauge line has commenced;
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(b) whether the electrification of
the above line is to be taken up side
by side with its construction; and

(c) whether the said line is pro-
posed to be taken up for construction
as double (ab Initio)?

The Deputy Minister in the Min-
fstry of Rallways (Shri S. V. Rama-

swamy): (a) Yes.
(b) and (c¢) No.
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Government Hospitals in Delhi

2763. Shri Hem Raj: Will the Min.
ister of Health be plcased to state:

(a) whether it is a fact that condi-
tions in the Government Hospitals in
Delhi are most unsatisfactory: and

(b) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b) Although there
is scope for improvement, the condi-
tions in the Government Hospitals in
Delhi are not most  unsatisfactory.
The quesiion of improving the condi-
tions of the Government Hospitals in
Delhi is being constantly kept under
revie'w by the Hospital authoritics. As
there is over-crowding in the Hospi-
tals and there is shoriage of doctors
and equipment and lack of accommo.
dation, it has not becn possible to
run these hospitals on optimum con=
ditions of efficiency,

Drinking Water Supply in Gaya

2764. Shrimati Shashank Manjari:
Will the Minister ot Health be pleased
to state:

{a) whether Government are aware
that there is scarcity of drinking
water in the Gaya area of Bihar;

(b) if so, the aid given by the Cen-
tre in this regard; and

(¢) in which of the other areas of
Bihar such scarcity of water occurs?

The Minister of Health (Dr. Sashila
Nayar): (a) Yes, there is some scar-
city of water in Gaya town and
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Nabinagar area of Aurangabad Sub-
division,

(b) As the preparation of schemes
for these areas is under consideration
of the State Government at present,
the question of giving any aid by the
Centre in this regard does not arise
at present.

(c) Scarcity of water has been re-

ported in Gumla, Simdega, Khunti,
Pakaur, Barharwa, Chatra, Jhumri.
telaiya, Sheikhpura and adjoining

villages, and Garhwa.
R qTH & nfegt ne feat 7 afraew
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Loading of Coal on Holidays

2766. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that load-
ing of coal on Sundays and Holidays
has been protested to by the Indian
Chambers of Commerce and Industry;

(b) if so, the reaction of Govern-
ment therelo, and

(c) the steps proposed to be taken
in the matter?

The Deputy Minister in the Minis-

try of for Rallways (Shri 8. V. Rama-
swamy): (a) and (b). The Federation
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of Indian Chambers of Commerce and
Industry in a letter addressed to the
Railway Board has pointed out the
difficulties in the way of loading on
Sundays and Holidays. At the same
time, the Federation has also pointed
out that in the month of April '62, in
the Bengal and Bihar Coalfields {full
loading has been done on Sundays and
holidays, thus indirect!v accepting that
the difficulties mentioned in their
letter are capable of being overcome.

(¢) The Coal trade and industry are
being persuaded to resort to coal
loading on Sundays and Holidays on
the same level as on week days. Other
measures to achieve the same objec.
tive are also under consideration.

faemt s ® SagE gEAr &
frenmn

Jugy. = Ho Wo mET :  AqT

WI T 3Z FAA A A AH f o

(F) #m1 fadr seaw &1 733
AT I AFE FEAC T A a1
g #1 faAe & o

(=) afz zi, &1 1 a7 & #@
FraaEr & af § 7
WG wAEA | IIHA () Fo Fo
aweatHt)  (F) ST oAg 0
(=) ®aTa F@7 I5AT |
Farm Advisory Unit

2768. Shri Vishram Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the concrete achievements of
the Farm Advisory Unit of the Min-
istry during the year 1961-62; and

(b) the steps taken to popularise
the results in the researches carried

out by the Government to increase
food production in the country?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) and (b). A state-
ment is laid on the Table of the
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House. [See Appendix IIl annexure

No, 112].

Protest Week by All India Railway-
men’'s Federation

2769, Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether the All India Railway-
men's Federation has given notice of
their decision to observe a  protest
week begining from 25th May, 1962;

(b) it so, what are their grievances,
and

(c) what steps arc being taken by
Government in the matter?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b), No notice was given by
the Federation but a casual men-
tion was made by the Federation in
one of the references about their
decision 1o obscrve “anti-Victimisation
Week” from 25th May 1962, The
allegation of victimisation against
the Railway Administration is not
correct as those against whom action
had been taken as a result of July ‘60
sirike have not been dealt with harsh.
1y.

(¢) No particular steps were neces-
sary and the Week has already passed.
As already mentioned from time to
time, cases specifically taken up by
Members of Parliament would be
looked into again.

Afforestation on Kumaun Hills

2770. Shri E. Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are con-
sidering a proposal for the afforesta-
tion of the Kumaun Hills, Punjab
Hills etc. as a measure of flood con-
trols in the country;

(b) if so, the details of the scheme,
if finalised; ang

(c) the estimated cost thereof?

The Minister of State in the Minis--
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (c). Informa.
tion is being collected from the con-
cerned States and will be laid on the

Tuble of the House as soon as receiv-
ed.

Development of Agricultural Products

2771, Shri E, Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the constributions of the Indian
Agricultural Research Institute, New
Delhi for the technique and develop-
ment of Agricultural producis in the
country; and

(b) the details of the research
work now being undertaken in the
Institute for the betterment of agri-
cultural products in the country?

The Deputy Minister in the Ministry
of Food (Shri A. M. Thomas): (a)
and (b). A statement is laid on the
Table of the House. [See Appendix
111, annexure No. 113].

Booking of “E” Item Commeodities in
Baroda Division

J Shri D, J. Naik:
\ Shri C. M, Kedaria:

Will the Minister of Railways be
pleased to state:

27172,

(a) whether it is a fact that con-
siderable difficulties are being experi.
enced in booking of “E" item commo-
dities for the last 4 months in Baroda
Division;

(b) the number of wagons asked for
and allotted for “E" item commodi-
ties during the last four months,
monthwise in Baroda Division; and

(c) the steps intended to be taken to
relieve the situation?

The Deputy Minister in the Ministry
of Rallways (Shrl S, V. Ramaswamy):
(a) Due to operational reasons load-
ing of class ‘E' traffic in Baroda Divi-
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sion was affected to some extent this:
year.

(b) Month  Loading (in
terms of BG

OQOurstanding a
the end of th

wagons) month
(in terms of BG
Wagons).
Feb. 1962 . 2097 787
March 1962 1897 709
April 1962 1198 1272
May 1962 . 1465 1306

(c) Endeavours are being made to
step up loading of traffic in ilem 'E
in Baroda Division within the avail-
able wagon resaurces,

Medical Studenis from NEFA,
Nagaland ang Manipur

2773. Shri Tombi: Will the Minister
ot Health be pleascd to state:

(a) whether there is any special
arrangement to admit a good number
of students from backward areas of
NEFA, Nagaland and Manipur in
medical colleges and  post-graduate
classes in the country to bring them
up on par with others in India; and

(b) if so, the details thercof and
action taken in the matter?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). Arrangements
are made by the Government of India
every year for the reservation of seats
in medical co’lzges for adinission «of
students belonging to the Union
Territories (other than Delhi) includ-
ing NEFA, Nagaland and Manipur, as
there are no medical colleges in those
Territories. All candidates belonging
to Union Territories (other than
Delhi) who applied to the Ministry of
Health for admission against the re-
served seats and had secured at least
459, of the aggregate marks at the
Intermediate Science (Medical Group)
or equivalent examination in the
four compulsory subjects viz. English,
Chemistry, Physics and Biology, were
allotted seats in the medical culleges
during 1961.62. Relaxation up to 5%
in marks obtained was made in res-
pee¢t of candidates belonging to Sche-
duled Castes|Tribes provided seats
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were available in the colleges accept-
ing such students with lower percen-
tage of marks.

Arrangements have been made for
the reservation of seats in the follow-
ing medical colleges for the admission
o! students (boys and girls) belonging
to the Union Territories of Himachal
Pradesh, Manipur, Tripura, Andaman
and Nicobar Islands, Laccadive Mini.
coy and Amindivi Islands, Nagaland,
NEFA and Goa, for the academie
years 1962-63:—

Sl. No. Name of the Medical College

1. Medical College, Warangal.
2. Guntur Medical College, Guntur.
3. Medical College, Kakinada.

4. Assam Medical Colege, Dibru-
garh.

5. Medical College, Gauhati.

6. Darbhanga Medical  College,

Laheriasarai,

7. Lady Haridinge Medical College,
New Delhi.

8. Maulana Azad Medical
New Delhi.

9. M.P. Shah Medical College, Jam-
nagar.

10. Medical College, Jabalpur,

11. Medical College, Bhopal,

12. Medical College, Madras,

13. Medical College, Manipal.

14. Medical College, Amritsar.

15. Medical College, Patiala.

16. Medical College, Pondicherry.
17. S.M.S. Medical College, Jaipur.
18. Medical College, Agra.

19. Bankura Sammilani
College, Bankura.

20. Medical College, Calcutta.

21. Nilratan Sircar Medical College,
Calcutta.

College,

Medical

22. Medical College, Srinagar.

Every effort is being made to re-
serve seats for students belonging to
Union Territories (other than Delhi)
in these medical colleges. However
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sufficient number of duly qualified
candidates belonging to the Union
Territories (other than Delhi) are not
coming forward to utilise fully the re-
served seats.

As regard post.graduate medical
education there is no special reserva-
tion for students from NEFA, Naga-
land, Manipur etc. Due consideration
i always given by the Central Selec=
tion Committee of the Government of
India to students applying from these
Arcas.
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Air Fare of Night Service Planes

2775. Shri C. K. Bhaitacharyya:
Will the Minister of Transpert and
Communications be pleased to state:

(a) whether there will be any change
in the fares in the proposed L.A.C.
direct night service from Delhi to
Calcutta, Bombay and Madras and
vice versa;

(b) if so, the nature of such change
as compared to the present fares in the
Nagpur based services; and

(c) whether the present siarling
time for night services at the above
stations is going to be retaired?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) The Coipora-
tion have no such proposal at present.

(b) Does not arise.

(c) The question js under examina-
tion of the Corporation.

Renovation of Drabeshwar Ghats in
Agra District

2776, Shri 8. N, Chaturvedi: Will
the Minister of Irrigation and Power
be pleased tp state:

(a) whether Central Government or
the Water and Power Commissien re-
celved a proposal from the UP. Gov-
ernment for the renovation and recon-
struction of the Drabeshwar Ghats in
Agra District;

(b) whether the proposal was sen-
ctioned; and

(c) if not, the reasons thercfor?

The Minister of State in the Minis-
try of Irrigation angd Power (Shri
Alagesan): (a) No.

(b) and (c). Do not arise.

Health Minister's Discretlonary Fund

2777. Shrimati Remuka Barkatoki:
Will the Minister of Health be pleased
to state:

(a) whether grants lotalling
Rs. 5,00,000 were sanctioned during
1961-62 to some voluntary organisa-
tions, institutions and certain  indi-
viduals from the Health Minister's
Discretionary Fund;
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(b) it so, what are the criteria upon
which these grants were made; and

(¢) the nature and formn of aclivity
which qualify institutions and or-
ganisations for this  kind of assist-
ance?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) and (c). A copy of the 1rules
relating to the sanclioning of grants
from the Health  Minister's Discre-
tionary Grants is laid on the Table
of the House. [See Appendix III,
annexure No. 114]

Medical Education in India

2778. Shrimati Renuka Barkataki:
Will the Minister of Health be pleased
to state:

(a) the main recommendaticns of the
Hazra Committee as to rcducing the
high cost of Medical Education in the
country;

(b) how many and which are the
Stiates which have implemented these
recommendations; and

(c) the percentage of the reduction
of expenditure resulting therefrom?

The Minister of Health (Dr, Sushila
Nayar): (a) The main recommend-
ations of the expert committec ap-
pointed under the Chairmanship of
Col. B. N. Hajra are given in the
statement laid on the Table of the
House. [See Appendix III, annexure
No. 115].

(b) and (c). The recommendations
of the expert commitice, which were
forwarded to all the State Govern-
ments and the Delhi Administration
for guidance and necessary action,
will be duly considereq by them and
economies effected wherever found
feasible.| As medical education is a
State subject, it is for the State Gov-
ernments to implement the recom-
mendations of the expert committee
while considering the establishment/
expansion of medical colleges during
the Third Flive Year Plan period.
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Medical Bills P. & T. Employees

2779. Shrimati Renuka  Barkataki:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that sub-
ordinate staff of Post Offices aie not
permitted to submit medical bills for
reimbursement as per prescriptions of
M.B.B.S. doctors;

(b) whether it is also u fact that
such bills submitted by the stalf of
Gauhati (Assam) Post Office  have
noy been passed for payment; and

(¢) whether there is any Govern-
ment circular enjoining upon the
lower staff to produce prescriplions
from doctors below the M.B.BS.
standard?

The Deputy Minister in the Ministry
of ‘Transport and Communications
(Shri Bhagavati): (a) If the refercnce
is to private medical practilioners, the
answer is in the affirmative. Medical
bills of Government servants are only
reimbursed if they undergo treatment
from the authorised madical attendant
who may or may not be an M.B.B.S.

(b) A complaint has been reccived
from the staff at Gauhati which is be-
ing investigated.

(c) No.
Twa aTE Rt § & §IF ave seadg
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Railway Crossings on Hubli-Sholapur
Line

2781. Shri S. B. Patil: Will the
Minister of Railways be plcased to
state:

(a) the number of railway crossings

in Hubli-Sholapur line of Southern
Railway;
(b) the number of over/under

bridges constructed since beginning
of the First Five Year Plan on the
above-mentioned line;

(c¢) whether Government are aware
of the hardships and difficulties caused
to passengers by the frequent closing
of the railway gates at (1) Annigeri
(2) Hole-Alur (3) Badami (4) Malla-
pur (5) Bagallcot (6) Telagi and (7)
Bijapur on Hubli-Sholapur line;

(d) whether Government have sur-
veyed the cost of over or under bri-
dges at the above places; and

(c) it so, when the work will be
started?

‘The Deputy Minister in the Minlistry
of Railways (Shri S, V. Ramaswamy):
(a) 173 (excluding cattle-crossings).

(b) Nil

(c) No representations have been
received, except in regard to the
level crossing near Bijapur where cer-
tain amount of detention to road tra-
ffic is unavoidable on consideration ot
safety angd the need to pass rail traffic,

(d) and (e). The schemcs for over/
under-bridges in place of the level
crossings have to be sponsored by the
State Government. The Railways are
always prepared to under-tuke the
works wherever the State Govern-
ments recommend and provide funds
in the State Plan towards their share
of the cost of the works, under the
extant rules,

The construction of a road over-
bridge in place of the existing level
crossing at mile 114/3-4 near Bijapur
has been recommended by the Gov-
ernmeny of Mysore during 1962-63 and
estimate for the work has been san-
ctioned. The work is being planned
for execution in consultation with the
State Government.

Telegraph Engineering Sub-Division
at Bijapur

2782. Shri S. B, Patil. will the
Minister of Transport and Communi-
cations be pleased o state:

(a) whether it is a fact that there
is a pressing demand for crealing a
Telegraph Engineering Sub-Division
at Bijapur in Mysore State; and

(b) if so, the steps Governmen® are
taking to meet this demand?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) A proposal for
formation of a Telegraph Engineering
Sub-Division at Bijapur was 1eceived
recently from the Postm.ster-Genenl'
Mysore Circle.
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(b) Tte proposal is under consider-
ation.

Post and Telegraph Facilities in
Mysore State

2783. Shri S. B. Patil: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of villages (District-
wise) in Mysore State without Post
Offices;

(b) the number of Talukas in
Mysore State with and without Tele-
phone facilities, District-wige; ard

(c) programme for the Third Five
Year Plan for extension of these fac-
ilities?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) and (b). A
statement is laid on the table of the
House. [See Appendix III, annexure
No. 116].

(c) It is proposed to opcn 2,700
post offices, 130 new long distance
Public Call Offices and 115 new Tele-
phone Exchanges.

Shipping Loan

2784. Shrimati Savitri Nigam: Will
the Minister of Transport and Com-
munications be pleased io refer to the
reply given to Unstarred Question No.
1475 on the 17th May, 1962 and stale:

(a) whether the assets pledged by
M ;s, R. Akoojee Jadwet and Company
of Andaman and Nicobar Islands for
obtaining shipping loan, ar: ulso cov-
ered by the loan taken by tne firm
from State Bank of India's Port Blair
or Calcutta Branch; and

(b) what are the main condition; of
the loan in gencral and mod2 of pay-
ment, periodicity of instalments and
rate of interest in particular?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No,
Sir. However, it may be clarified that
the loan given by the Shipping De-
velopment Fund Committes is to R.
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Akoojee Jadwet and Company (Pri-
vate) Ltd.,, which is a Company form-
ed in June, 1960 for carrying on ship-
ping business. This company is dis-
tinct and separate from the partner-
ship firm called R, Akoojee Jadwet
and Company which deals with busi-
ness other than shipping.

(b) A Statement showing the main
terms and conditions of the loan of
Rs. 9:20 lakhs advanced by the Ship-
ping Development Fund Commitiee to
the Company is laid on the Table of
the House. [See Appendix III, an-
nexure No. 117].
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Dismantling of Railway Line at Kosi
Project

Shri Priya Gupta:
2786 {Shﬂ Yogendra Jha:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to dismantle the
present railway line constructed for
the Kosi River Project after the com-
pletion of the Kosi Projecl; and

(b) what steps have been taken to
provide alternative work to the wor-
kers thrown out of employment?

The Minister of State in the Minls-
try of Irrigation and Power (Shri
Alagesan): (a) The Kos; Project Rail-
ways will be required for the con-
struction work till 1964. The question
of utilising the railway track there-
after by converting it from narrow to
meter gauge is under examination of
the Railway Board.

(b) Does not arise at present.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Fme 1N Town Harr, DeLHI
12 hrs.

Shri Warior (Trichur): Under rule
197, 1 beg to call the attention of
the Minister of Home Affairs to the
following matter of urgent public im-
portanced and I request that he may
make a statement thereon:

“Thousands of Delhi Corpora-
tion files were destroyed by fire
which broke out on Wednesday,
June 6, 1962."

The Minister of State jn the Minis-
try of Home Affairs (Shri Datar):
Yesterday at about 6-10 P.M. two en-
closures with wooden partitions and
three wooden tables situated in the
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[Shri Datar]

verandah of the first floor of the
Town Hall building caught fire. The
tables and the enclosures were used
for accommodating part of the Muni-
cipal Accounts Office ang the Engi-
neering Department of the Corpora-
tion.

Fire Brigade received a call at
about 6.15 PM. and within two
minutes of the receipt of the call the
fire engines reached the place of oc-
currence. In all 7 fire engines were
used in the fire fighting operations.
By about 6-30 P.M. fire had been con-
trolled although smoke continued
coming out for a few minutes more.
There was no loss of life or injury
to any person.

A large number of files which were
lying on the tables, in the almirahs
and racks were affected by the fire.
Action to sort out these files is being
taken to ascertaipn the exact number
of files which have been damaged.

The Deputy Commissioner of Cor-
poration who was inside the Town
Hall immediately reacheq the spot
and soon after, the Mayor, Corpora-
lion Commissioner followed by the
Chief Commissioner and other officers
arrived. Police is still investigating
the cause of the fire.

Shri Warior: May 1 know from the
Minister why is it that in this season,
there is so much of oceurrence of fire
in Delhi and what measurcs Govern-
ment arc taking to prevent this sort
of major incidents?

Shri Datar: 1 agree with the hon.
Member that the number of fires is
very large this time. We arc trying
to look into the matter and to see
what are the exact causes that have
necessitated so many fires thig year.

Shri Nath Pai (Rajapur): Shri Datar
has made the remark that they are
investigating into the causes which
have necessitated so many fires.

Mr. Speaker: That sentence is being
objected to that the Government is
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investigating into the causes that
nccessitated the fire,

Shri Datar: May 1 point out that
though the fires have followed one
after the other, the number is not
large. The number was the same as
last year. All the same, Government
are trying to find out what is exactly
responsible for this, whether it is
negligence or something else.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The objection is to the word
“necessitated”.

Mr. Speaker: Why should the word
“necessitated” be used? It was incor-
rectly used; that ought not to have
been there.

a1 7 w41 & f& 2w s fare 5
FT9 A1 F¢A1, gafauawg 9w gt
FAE AT aAHI 7

Fra fRdTe WA 7 T4 AT A2 A
afiq F72 gam a1, 27 709 72 F a7
#fammrag & | (Interruptions.)

st @ (ZEEA) W@ IR
T T UEAIT At fas ar ar !
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fde 927 4 =1 v 7

Shri Hem Barua (Gauhati): How
can fire engines reach five minutes
ahead of the fire?

Mr, Speaker: Order, order. Hon.
Members should have patience,

fafqeet aTga 1 Hawd A0 A0
F g fadz qg7 A4, SATHIT FA &
qi% A9z 917 § |
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12.06 hrs.
PAPERS LAID ON THE TABLE

InTERNATIONAL CoONVENTION ON Roap
TRAFFIC

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): Sir, T beg
to lay on the Table a copy of the
1949 International Convention on Road
ratified by the Government of Idia.
[Placed in Library, See No. LT-181/
62).

RerorT OF THE NATIONAL WATER
SUPPLY AND SANITATION COMMITTEE

The Minister of Health (Dr. Sushila
Nayar): Sir. I beg to lay on the Table
a copy of Report of the National
Water Supply and Sanitation Com-
mittee (1960-61). (Placed in Library,
See No. LT-182]62).

FERTILISER (CONTROL) Fourti

AnMENDMENT ORDER

" The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): Sir, T beg to lay
on the Table a copy of the Fertiliser
(Control) Fourth Amendment Order.
1962 published in  Notification  No.
G.S.R. 713 dated the 26th May, 1962
under sub-scetion (6) of section 3 of
the Essential Commodities Act, 1955.
[Placed in Library, See No. LT-183/
62].

12,07 hrs,

ELECTIONS TO COMMITTEES
COMMITTEE ON ESTIMATES
The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to move:

“That the members of this
House do proceed to elect in the
manner required by sub-rule (1)
of Rule 811 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, thirty members
from among themselves to serve
as members of the Committee on
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Estimates for the term ending on
the 30th April, 1963."

Mr. Speaker: The question is:

“That the members of this
House do proceed to elect in the
manner required by sub-rule (1)
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, thirty members
from among themselves to serve
as members of the Committee on
Estimates for the term ending on
the 30th April, 1963.”

The motion was adopted,

CoMMITTEE ON PUBLIC ACCOUNTS

Shri Satya Narayan Sinha: Sir, I
beg to move:

“That the members of this
House do proceed to ¢lect in the
manner required by sub-rule (1)
of Rule 309 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, fiftcen members
from among themselves to serve
ag members of the Committee on
Public Accounls for the term
ending on the 30th April, 1963."

Mr. Speaker: Motion moved:

“That the members of  this
House do proceed Lo elect in  the
manner required by sub-rule (1)
of Rule 309 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, fificen members
from among themselveg to serve
as members of the Committee on
Public Accounts for the term
ending on the 30th April, 1963.”

Shri Surendranath Dwivedy (Ken-
drapara): Sir, beforc you take the
opinion of the House on this motion,
may 1 know whether Government has
come to any conclusion about appoint-
ing a Member of the Opposition as
the Chairman of the Public Accounts
Committee? About this, Sir, rcference
was also made in this House during
the election of the Deputy-Speaker. 1
hope the Government will take an
early decision on this matter.
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Undertakings

Mr. Speaker: He has drawn the at-
tention of the Government to that.
But this motion has nothing to do
with that, That might be taken up on
a different occasion. I shall now put
the motion to the vote of the House.
The question is:

“That the members of this
House do procced to elect in  the
manner required by sub-rule (1)
of Rule 309 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, fifteen members
from among themsclves to serve
as members of the Committee on
Public Accounts for the term
ending on the 30th April, 1963."

The motion was adopted.

12.09 hrs.

RE: COMMITTEE ON PUBLIC
UNDERTAKINGS

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on a point of information
and clarification, You are well aware
that there was a proposal to consti-
tute a commitice of the House of both
Houses on public undertakings. May
I know whether any decision has
been taken op that ang whether the
commitee is going to be constituted?
I was not in the last Parliament, I
only heard about it, and you are bet-
ter acquainteq with the position than
T.

Mr. Speaker: If he wants informa-
tion from me he can come to me and
I will give him all the information
that I have.

Shri Hari Vishnu Kamath: The
House wants the information.

Mr, Speaker: It is not connected
with the business that we have got.
We are proceeding with the Order
Paper, Onme item we have finished,
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and another we are taking up. In bel-
ween, quite a different thing is being
brought up. That is not corerct.

Shri Hari Vishnu Kamath: The
three committees are related to each
other,

Mr. Speaker: No; this has nothing to
do with them,

12,10 hrs.

MOTION RE: ASSOCIATION OF
MEMBERS OF RAJYA SAEHA
WITH PUBLIC  ACCOUNTS
COMMITTEE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to move:

“That this House recommends
to Rajya Sabha that they do agree
to nominate seven members frem
Rajya Sabha to associate with the
Committee on Public Accounts of
the House for the term ending on
the 30th April, 163, and com-
municate to this House the names
of the members so nominated by
Rajya Sabha.”

Mr. Speaker: The question is:

“That this House¢ recommends
fo Rajya Sabha that they do agree
to nominate seven members from
Rajya Sabha to associate with the
Committee on Public Acounts of
the House for the term ending on
the 30th April, 1963, and com-
municate to this House the names
of the members so nominated by
Rajya Sabha.”

The motion was adopted.

*DEMANDS FOR GRANTS—contd.
MinisTRY oF Lapour aAnND EmPLOY-
MENT—contd.

Mr. Speaker: Now we take up fur-
ther discussion of the Demands for

*Moved with the recommendation of the President.
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Grants under the control of the
Ministry of Labour and Employment

QOut of six hours allotted, 2 hours
and 45 minutes have already bcen
taken and 3 hours and 15 minutes re-
main,

Shri Ghanshyam Lal Oza might
continue hig speech.

Shri Warior (Trichur): Sir, the hon.
Minister may take some time in the
concluding stage also, So, to that ex-
tent at least time must be extended
for hon, Members.

Mr., Speaker: We will sce how the
debate proceeds. Shri Oza,

Shri Oza  (Surendranagar): Mr.
Speaker, Sir, yesterday I was refer-
ring to the important role to be play-
ed by the trade unions and the em-
ployers in building up sound indus-
trial relations. We all know  that
improvement in industrial relotions
cannot be brought about by Govern-
ment alone through legislation or
otherwise. In a free and democratic
society it is primarily a matter for
management and labour who are the
parties immediately concerned, They
are responsible for the development
of mature labour relations. I said
that the Government alone cannot
bring about good and sound indus-
trial relations, but it can provide
a backgroungd against which these re-
lations can be built up by sound trade
unions, on the one hand, and good
personnel management, on the other.

We are very hapy to note that the
Government has launched upon a pro-
gramme for the workers' education.
Let us hope that this programme will
be implemented both extensively and
intensively. We all know that at pre-
sent the trade union movement in  this
country is conducted by persons who
are not workers themselves, who are
not going to the factory and who are
not directly employed but thos: who
are inerested in the upliftand amelio-
ration of labour. They are carrying
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on the trade union activities. Now it
is time that the workers themselves
undertake this responsibility and run
the trade union movement.

In the case of Gram Panchpyats
and co-operative societies, we have
trained the personnel. We have trained
the personnel for the Gram Pan-
chayats turn by turn. For the Panches
who have to shoulder the burden we
hae got training classes where they
are trained in the work of Panchayats
and how to rum them, Also, in the
co-operative movement we have got
classes for training the Socrclaries
who have ultimately to run the co-
operative socicties. In the same way,
if these trade unions are to be ulti-
mately run by the workers themselves
it is but proper and just that the
workers are educated in the art of
running the trade union movement.

We all know that today legislalion
has procecded so far that unless
workers know their rights under the
legislation ang also, to a ccrtain ex-
tent, their obligations, they will not
be able to reap the benefits which
are meant to accrue to them. So, it
is good that the Government has un-
dertaken this programme of workers’
education and we are sure that the
Government, as I said in the begin-
ning, will both extensively and in-
tensively sce that the courses run by
them are properly taken advantage ?f
by the workers and that they ulti-
mately benefit them.

In this connection it was pointed out
by the hon. Minister of Labour
yesterday that for the socio-economic
amelioration of the ‘workers some
other activities have a!so to be carried
out. We have not to confine our=-
selves only to their rights within the
factories. Their wages and all these
questions are, of course, important.
But these activities are not tp be con-
fined to these questions alone. We
have to train the workers in welfare
activities as also in movements, like,
the co-operative movement.
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[Shri Oza]

The other day I was reading a very
useful study carried out hy the Bihar
Government for finding out the
indebtedness of the industrial workers
in Bihar. They have selected four or
five important industrial centres. In
these centres the wages cn the whole
are very high. We cannot say that
they are very low as ccmpared
to the wagces prevailing in other parts
of the country. The wage: in thcse
four industrial centres are fairly high.
I cannot say that they are very
adequate or, as the hon. Minister
pointed out, that they are need-based.
They are not neced-basced, but still, as
compared to the wages prevalent in
other parts 'of the country, they are
quite adequate. For example, the
average income per ifamily  n that
zone is Rs. 128.50. We cannot say that
the wages are inadenquate, Still,
however, if we look at the condition
of indebtedness  in these  industrial
areas sclected by the Bihar Govern-
ment, for cxample, in Jamshedpur, 79
per cent of the industrial workuers are
indebted. In spite of the h gh average
wage, 79 per cent  of the industrial
labour is indcbted, In Sindnri jl s
76; Dalmianagar 71 per cent; Katihar
72 per cent. Such a high percentage
of industrial labour is indcbted cven
though the wage is fairly high. This
requires  that the  Government,
through welfare agencies, and a'so the
trade union workers, should look into
the socio-cconomic side of the whole
thing, and go to the rescue of the
industrial workers. As I said, it is not
only wages, mnot only dearness
allowances, not only working condi-
tions, but outside the factery alse,
conditions have to be looked into if
they have to function as pond citizens
and take their proper place in  the
community of this country.

The analysis further shows that out
of this indebtedness, 74 per cent was
for unproductive purpozes One can
understand that a Yabour was
indebted because he had to educate
his son br he had to undertake some
housing activity or something lke
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that. No. Seventy-four per cent of the
indebtedness was because of unpro-
ductive expenses: waste of money or
money that should have been
channelised for useful work for him-
self and his family. The workers'
education programme IS on Very
healthy and sound lines. I urge on
the Government to take to th's work
seriously, in which we find in a
democracy the right solution to bring
about allround ameclioration of the
working classes.

This brings me to the social security
measures adopted from time to time
by the Government. I am relerring
to the Employees State insurance
scheme. 1 was fortunate in being
associated with the Employces State
insurance scheme for the last 5 years.
I have had the advantage of looking
at it very closely, On the whole, I
would say that the activities of the
Emplovees State insurance Corporation
ran be divided into two parts, as you
know: eash benefits side and medical
care side. So far as the cash benefits
side is concerned, it is my experience
that. on the whole, things are running
smoothly. From time to time the
Corporation  through its  various
agencies takes care 1o sec that the
administration is streamlined and
geared up and the labourers get what-
ever eash bencfits they are entitled to
right in time, without any delay,
without any harassment. By and large,
by surprise visits to the office it has
been our cxperience that sa far as
cash benefits are concerned, though
we cannol say that it haz rcached an
ideal stage, all the same, we have
made very gucd progress.

So far as the medical care side is
concerned, I am very unhappy as
generally other Members also are.
The reason, according to me, is that
the medical care side is to be taken
care of by the States and not by the
Corporation itself.  Because of this
dual responsibility, it has led to certaln
anomalies, because the State Govern-
ments through their departments are
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not interested in extending medical
care to the special sections who are
making a special contribution to the
extent to which they should. The
result is, this side is neglected. It
cannot be geared up in spite of all
our cfforts. Therefore, in my opinion,
the ultimate remedy is this bifurcal on
or dyarchy system should be abolished
and the Corporation itself should
take up the respons bility of extending
medical care to the employees. In Delhi
administration, they have recently
taken up this responsibility. Let us
hope that with the expericnee that
they gain, it will be possible to extend
it to other centres alse and the em-
ployces will get the benefits that they
arc supposcd to get. The report of the
Study group on social security.
appointed by the Government in 1958
also hag observed that owing to the
division of responsibility between the
Corporation and the State Government
for cash and medical  bencfits
respectively, there have been delays in
implementiation, in improving med cal
arrangements, part cularly Mospilalisa-
tion and inclusion of famiiies for
med'cal care. Further on also they
observe that the division of responsi-
bility between the Corporation and the
State Governmenis in regard 1o
medical care and treatment has brought
about minor differences which took
time to solve. This bifurcation of
responsibility eor this duality of
responsibility has led to this trouble.
1 hupe the corporation will urge
Government to amend the law
suitably so that they can take up
medical care also.

In this connection, I have also 1o
make one complaint which 1 have been
making from all platforms, in all
commitiees, and alsp wherever 1 get
an 'opportunity to do so. The report
of the Ministry says at page 34 that:

By the end of March, 1961,
the Employees’” State Insurance
Scheme had been extended to
about 16.74 lakhs of industrial
workers in 121 centres spread over
all the States (except Gujarat)
and the Union Territory of Delhi.”.
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I do not know why this scheme has
not been extended to Gujarat. There
are so many industrial centres in
Gujarat, where surveys have been
carricd out already and things are
absolutely ripe for extending these
facilitics to the employees; but, still,
for one reason or another, this scheme
has not been extended to them. The
Act came into force in 1048, We are
now in the year 1962. Even after
fourteen years since the coming into
force of this Act, still, this scheme has
not been exiended to several working
centres in Gujarat, where it could
have been done very early. Surveys
were carried out, and everything was
ready: yet, for one reason or another,
this schemge has not bern ex‘ended four
the benefit of the employees there.
Therefore, T urge Government to iake
specrial care 1o see that this scheme is
cxtended to Gujarat alse,

In conclsion, T would refer to the
cmployment aspect.  During my last
speech also, 1 said that the employ-
ment potential in thig country had not
increased according to our investment,
both in the private and in the publie
sectors. The number of factories in
1956 was 37,162, and the number of
employees finding employmeny in
those factories was 34,10,599. In 1957
the number of factories wag 39,138,
and the number of employees finding
gainful employment in those factories
was 3479575, while in 1959,
though the number of facloriea
had gone up to 44109, the
number of employees has gone down
as compared with the figure in 1957.
This requires close scrutiny and
examination. As was pointed out by
several speakers, perhaps, clandestine
or concealed scheme of rationalisation
and retrenchment are going on. That
is why instead of the employment
potential going up with the increase
in the number of factories, we find
that the number of employees is golng
down. I wish that Government
would take special care to see that
the number does not go down bu goes
up-.



9465 Demnands

Shri P. K, Deo (Kalahandi): While
taking part in the debate on the
Demands for Grants of the Ministry
of Labour and Employment, I would
like, at the outset, to point out the
accupational hazards. Since the instal-
lation of our various atomic planis
and the working of our uranium and
thorium mines, the pattern of employ-
ment has completely changed, and the
labourers in those units are susceptible
to radio-activity. So, all those
diseases which come as a conseguence
of radio-activity should be included
in the list of occupational hazards
contained in the Schedule to the
Workmen's Compensation Act. I beg
to submit that the list of occupational
hazards should be amended in the
context of our employing a larger
number of the labour force in these

installations.

A dispassionate appraisal of the
labour situation in the country will
leag to the conclusion that the
gain in the real earning of a
factory worker is much less than
the real rise in the per capita
income and in the consump-
tion expenditure. In this connection,
1 beg to submit that there has bcen
rise in the national income to the
tune of about 42 per cent and a 20
per cent rise in the per capita income.
But the rise in the actual earning of
the factory worker has not been in
proportion to the rise in per capita
income and the rise in the national
income. There are no two opinions
that improvement in the wage level
and in the standard of life go hand
in hand with increase in efficiency
and in production.  The benefit of
increased production and profit should
be equally shared between capital,
labour and the consumer. The trouble
starts when the distribution of profits
i« nat proportionate. As the previous
speaker Tightly pointed ‘out, there is
need for social security of workers;
minimum and fair wages have to be
fixed, reasonable hours of work have
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to be laid down, conditions of
employment should be bettered and
living conditions, not only of industrial
workers but of agricultural and office
workers, should also be improved.

In this connection, I would draw
the attention of the Ministry to the
decisions and recommendations of the
15th Labour Confercnce. 1 am very
sorry to remark that these have
remained absolutely in cold storage
fmd no attempt has been made to
implement them. There is unanimity
among all thinking men that strong
and responsible {rade unions are
essential. They are an integral part
of a democratic industrial order. The
collective bargaining power of labour
sh(_:uld be recognised and labour
unions should be properly developed.
But it is u pity, as pointed out by
Shri Oza, that most of these labour
unions are being managed by outsiders.
They are play things in the hands of
political parties who utilise them with
ulterior motives. It is highly impera-
tive that we must have independent
labour organisations.

Shri N. Sreekantan Nair (Quilon):
The Swantanra Party has no trade
union.

Shri P. K. Deo: It iz a pity that
they are controlled and managed by
outsiders, It is a pity that instead of
directly dealing with labour, the
managements as well as Governments
recognise the political parties as their
representatives;  instead of  direct
dealings, they start dealing with their
political proxies. I beg to submit that
there should be an end to this kind
of thing.

There are no two opinions that indus-
trial peace is the stepping stone to all
our progress. Strike by workers and
lockout by employers are to be mini-
mised, Mutual trust and co-operation
should grow. Then only our country
can progress. Those who believe in
class struggle and those who specialise
in fishing in troubled waters take this
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opportunity to utilise our labour force
for their political ends.

The fundamental problem that we
have to solve in the Third Plan js that
of unemployment. Though the Plan
envisages that 14 million people would
be employed, in the same breath it says
that there will be new entrants to the
labour force to the tune of 17 million.
It is most important that more avenues
of employment should be crealed so
that this strain on the employment
gituation could be relicved, There has
been a constant struggle between
machine ann human labour. I do not
want go into the idcological qucstion
as to which should predominate.
But if (ime is not the essence,
if the quality of our products does not
deteriorate, everytime we should utilise
human labour in place of machines.

Coming to agricultural labour, 1 beg
to submit that the conditions are very
deplorable, Even though much is said
in this Hous¢ that this country is
making a rapid march towards indus-
trialisation, that wg are about to enter
the take-off stage of self-generating
ecenomy in the field of industry, 1
think that it is not so throughout thce
country. The indusirial gravity has
been pinpointed only in the four cor-
nerg of this country, that is, Bombay.
Calcutta, Delhi and Madras, and in the
other areas there has been the same
old agricultural economy, and the
standard of living of th¢ people is
very primitive. Though we have been
told that the intention of the Govern-
ment is that there should be dispersal
of industries. we find that so far as
the location of industries is concerned,
the Government decision is always
subject to various pulls and influences.

So far as my State is concerned, the
pressure of population on land is all
the more greater, and the condition of
agricultural labour is very deplorable.
Even though there are large tracts of
culturable waste lands in my State,
they are being utilised for the rehabili-
tation of the East Bengal refugees in
the Dandakaranya area instead of
solving the acute problem in the State.
I do not say that land should not be
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given for that purpose, but even though
the Dandakaranya scheme envisaged
that 25 per cent of the culturable
waste land should be earmarked for
the settlement of the landless agricul-
turisfs. in my State only ten per cent
has so far been utilised for this pur-
pose. So, I submit that this culturable
waste langd should be properly reclaim-
ed and sizable holdings with self-
employed peasant proprietorship should
be developed in this area,

My remarks will not be complete
without a reference to the strike by
the Central Government employees.
They are still victimised. and there are
=til] many who have not yet been
re-cmployed, Even though there has
been a demand from all sections that
the recommendations of the Second
Pay Commission should be trcated as
an award, it is not so trcated. Rather,
it has been modified even counter to
the recommendations of the First Pay
Commission and counter tp the inte-
rests of the workers, This strike by
the Central] Government employees
raises several fundamental issues.
Firstly, the strike and its subsequent
failure lead to the conclusion that the
moorings of the Indian trade union
movement are weak, that proper
leadership has yet to grow. As I
pointed out earlier, they have become
the play things in the hands of poli-
tical opportunists, and it should not
be so. Secondly, it has unmasked the
real intentions of the Government by
the way they dealt with the situation.
It is very deplorable that they are
following the communist way, When
they failed to deal with the situation,
an Ordinance to prohibit the strike
was clapped down upon the gowvern-
ment servants, We feel that as the
State sector grows more and more,
the Indian worker will lose the right
of collective bargaining.

We have the experience of Rour-
kela. Ewven though there are 6 work-
ers’ unions functioning, not a single
one has been recognised by the
management there. The contract sys-
tem which is obnoxious and which is
the subject of criticism is most ram-
pant at Rourkela.
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[Shri P. K. Deo]

The other day I was pointing out, in
connection with the report of the
Labour Commissioner on the evaluation
of the implementation of the various
labour laws in the State scctor, how
many startling revelations have been
brought to our notice as to how the
various labour laws are being flouted
by the management there because they
are in the State sector. It is a case of
the employer and the government
being combined in one person.

I am very sorry to remark that in
the strike of the Central Govemament
employees, no objective assessment has
been made of the situation nor has any
attempt been made to find out the real
reasons for the strike, As I pointed
out, an Ordinance was clamped down
and no attempt has been made to find
out what wuere the real  grievances,
Rather, it has revealed the incapacity
of the Governmnt to distinguish bet-
ween two separate identitics, the gov-
ernment and the employer. The ace
cused and the judge are combined in
one peraon. This i3 the difference bet-
ween a government employer and a
private employer. In the case of a
private emplover he has not got the
capacity 1o decal with the strike
situation in that way, While an
emplover in the private sector can-
not have such facilities to stop a strike,
the employer in the State sector,
namely, the Government, uses with
impunity all the authority it has as
the Government to put down the
strike. This distinction is most import-
ant and glaring.

In this regard T am very sorry abnut
the remark made by our beloved Prime
Minister, He remarked that strikes
are outmoded, He added that strikes
are an inevitable concomitant of the
capitalist system and that in the socia-
list structure of society there is no
room for such strikes in theory. He is
most probably trying to copy the Rus-
slan type of approach to such ques-
tions,

We know that in the USSR there is
complete lack of trade union mowe-

ment. Rather, propaganda is often
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made that no worker hag got a cause
to strike because if he does he would
be striking against himself. This is
the approach to labour welfare in the
so-called socialist countries.

It may be that in ccriain sectors,
like the important services, it may be
imperative lo withholg permission to
strike. But if you withhold pe: mission
to strike. then, it must be compensated
by a reference to arbitratiom; and the
finding of the arbilrator should be
binding both on the employer and on
the employee, But, our Governmant
does not agree to that, If we expect
a code of conduct from our labour we
should expect the same code of con-
duct from the cmployer also.

My remarks would not be complete
without a refcrence 1o shramdan.
Legislation at the State level has been
enacied that every adult between the
ages of 18 and 60 will have to work
for 14 days—ithis varics from Stale to
State and in my Statc it is 14 days—
for the so called welfare of the vom-
munity. It is nothing but forced
labour. In 1922 when the League of
Nations wag formed there was a move-
ment that the various begars and
Bethi prevalent in the former Indian
States should be stopped and in pursu-
ance of that policy in Kalahandi this
Bethi and begar system was stopped
in 1922 and forced labour came to an
end. It was the first Indian State in
that regard then, a lot of compliments
were paid to the administration.
The introduction of shramdan now is
nothing but forced labour being reviv-
ed.

Regarding the participation of labour
in management, in reply to a question
yesterday we were told that in thirty
enterprises—I12 in the public sector and
18 in the private sector—tihere have
been workers' participation, 1 would
like to draw your attention to the
Estimates Committee's report of 1858-
60. In 1959-60, labour participation
was in twenty undertakings. The
Labour Minister pointed out that we
have made very good progress in this
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regard. The improvement has been
from 20 to 30 in three years. The
Estimates Committee remarked then
that the slow progress of the scheme
was attributable to lethargy on the
pa:t of the employers. The Commitiee
was surprised to learn from the repre-
sentative of the Ministry that the pro-
gress was unsatisfactory even jn the
public undertakings. 1 cannot under-
stand what is standing in the way of
our Government tp introduce this
scheme in the public sector, 1 think
sufficient steps should be taken in this
regard so that labour participation in
management of the various under-
takings becomes a  success in this
country, )

Shri N. Sreekantan Nair: Let me at
the outset, Sir assure the hon. Labour
Minister that whatever suggestions are
made by us from anyside of the House,
we are all united in our regard and
esteem for the hon. Labour Minister
and our faith in his sincerity for the
cause of the workers. Hence these
remarks should not be taken as per-
sonal.

The facts supplied to the House in
the report are not fully correct. He
has drawn all his inferences from those
facts and so the conclusions are not
correct, [ pointed this out in the con-
sultative commitiee also. Even the
facts relating to the loss of man days
is not correct, As to the conclusion
that the wages of workers had gone
up, I may say that the question of
neutralisation of the cost of living
index has never been tackled satisfac-
torily by any board. So much so, the
real wages that accrue to the workers
would be much lower than what they
were in 1839,

Now, I come to the report. The
report lacks lamentably im precision
and clarity. Take, for instance, page
87. The number of man days lost is
given in the abstract, In front of the
State of Kerala, vou will find there is a
long line, Kerala is ar ill-faled State.
It is, wrongly, attributed to be a tur-
bulent State. But, during the year
1961 it was really a turbulent State,
not due to the fault of the workers.
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The Minister of Planning and
Labour and Employment (Shri
Nanda): The line is in respect of
Jammu and Kashmir, not Kerala. Do
not be unfair to your own State.

Shri N. Sreekantan Nair: I am sor-
ry; the line might have gone wrong.
Anyhow, even for g State ke Mysore,
there 1s statisties for ten months only.
So far as Kerala is concerned, there is
a4 summary rcport on page 14, What
ig given there falls far short of what
Las laken place in the State. The
State Government could not have sup-
plicd these details. There is g Supremeg
Court Judgment which has come
down in the history of the trade union
movement and the history of our
industrial relations. Very  caustic
remarks were passed by the Supreme
Court last year on the Kcrala Govern-
ment, Government there interfered in
Minimum Wages by referring it to
adjudication as a result of which the
Tribunal made a cut on minimum
wage, The minimum wages board
declared the minimum wage, Immedi-
ately a'ter 1t was declared, they cut
down the minimum wage, There was
trouble and it went up to the Supreme
Courl and the Supreme Court made
very caustic remarks on the attilude
of the Government and felt that the
Government could have appointed a
fresh commiitee to go into the ques-
tion. So, that, once again led to innu-
merable disturbances cspecially in
areas around Alwaye and Trichur.
Nothing of these has been mentioned on
page 14. The Kerala Government has
appointed another minimum wages
committee. But the workers naturally
wanted the minimum wages already
fixed. So, the trouble continues. I
do not know how they have re-opennd
the factories without arriving at a set-
tlement in Alwaye. Immediately
when these opened in Alwaye the
workers in Trichur went on strike and
those factories are even now on strike.
There was no settlement either in Al-
waye or in Trichur,

On page 14 there is reference to an-
other strike which is also very inte-
resting:

“1B35 out of 4960 workers in
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Thormala Valley belonging to some
of the tea estates struck work from
19th June 1961 over the question of
reinstatement of about 200 work-
ers, The strike was called off on
9th July when the managements
agreed to reinstate about 100 work-
ers.”

The information here is very inade-
quate. Why were 200 workers dismis-
sed? People may think that those
workers might have resorted to some
sort of a violent action and in return
the employer might have dismissed
them. The company in question is the
Malayalam Plantations controlled by
Messrs, Harrison and Crossfield as
managing agents and they wanted to
introduce new workloads. Introducing
changes in the existing conditions of
service, as you know, is against section
#(a) of the Industrial Disputeg Act.
Further, they wanted to introduced
Ladder-tapping which is supposed to
be prevailing in other countrics such
as Malaya, But can anybody unilate-
rally enforce a new system of working
without finalising and fixing the quan-
tum of work, workload, ete.? The
workers natually objected. Then sum-
marily 200 workers were dismissed.
That was about 2} years ago. But the
other workers continued to struggle
and finally went on strike. The State
Government stood by without doing
anything in the matter though there
was a very definite provision in the
existing law under which they could
take action as it was breach of the
existing law. Finally, after the loss of
one lakh man-days, the Government
and otherg met at a conference, and
the management condescended to rein-
state 100 workers So, we called off
or ended the strike. The workers
went in, and then, immediately after
that, during the conciliation proceed-
ing, another batch of hundred workers
was dismissed on the same ground of
higher work-load which was being
resisted. This is the state of affairs
that is going on not only in Kerala
but elsewhere also. These two inci-
denig are only illustrative of what is
going on throughout India.
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I would only draw your attention to
a Stale ke Andhra Pradesh, At
pages 11 and 12 of the report, mention
1s made of about six major strikes as
having occurred in this State, One is
in respect of retrenchment. The second
18 in respect of a large number of
workers employed in the tobacco fac-
tories in Guntur, Mangalagiri and
Tadikonda who staged a strike on st
March, 1961, to protest against the
State Government’s orders modifying
the minimum wages recommended by
the Minimum Wage Committce, We
are supposed to live in a State which
has its goal a socialist pattern of socie-
ty. Here, there is a statutory com-
mittee, a tripartite committee, which
has sanctioned g certain leve] of wages
for a certain scction of the workers.
The socialist Government steps in and
cuts down the wage. The workers go
on strike, What a sad plight we are
in? After all, what is this attitude of
the Government which professes to be
socialist?

The third incident is this. More than
3,000 workers employed in the jute
mills at Eluru and Bhajarang Jute
Mills at Guntur went on a token strike
for one day in April, 1961, to sccure
implementation of the recommenda-
tions of the Wage Board, There were
the recommendations of the Wage
Board, What is requircd to be imple-
mented is only the unanimous recom-
mendation of the Wage  Board.
That is what our great Labour
Minister, in all his goodness,
decided, It is also a fair atti
attitude to a certain extent. When the
employers, the Government and the
workers agree to a certain wage then
it must be enforced. When the deci-
sions are unanimous, when it has been
decided to give a certain wage with
the complete consent of the parties,
why should any Government or why
should any particular employer refuse
to comply with the decision? Why
should any Government support the
employer? That is what I cannot
understand, Qur Labour Minister is
very soft. He can be soft only to the
employers! He is not soft to the



9475 Demands

workers. The moment the worker
goes wrong, there is a standing order,
and under it, he is cudgelled or guil-
lotined and he is sent out. But when
the employer goes wrong and breaks
the laws, he is given a long rope.

Shri Nanda: To which particular
industry is the hon. Member refer-
ring?

Shiri N. Sreekantan Nair: I am
referring to every industry in which
the recommendations of the Wage
Board have not been implemented.
The workers have to go on strike to
get them implemented. It is not only
the incidents referred to at pages 11
to 26 but 1 can give you scores of
instances  where  the Government
stood by helpless when the employers
did not put into practice the wage
board decisions, and sccondly, when
the employers went against the mini-
mum wages fixed statutorily. These
are cases where the law can step in
and enforce the decisions in  regard
to the minimum wages. But it has not
been done. 1 do not wish to go into
the details. Many instances have
been mentioned in the pages of the
report where in the root cause has
been the non-implementation of the
minimum wages and the lack of
enforcement of the decisions already
reached. Most of the strikes men-
tioned in the report are due to this.
root cause.

Because reasonable wages are not
being paid to the workers and because
the minimum wages are not being
enforced, naturally there is grave
discontent among the  workers' It
would be wrong to say that the
Centrul  Government employces’
strike in 1960 was an extraordinary
incident. 1 would call it a pheno-
mena] incident in the history of the
Indian working class movement
because the shy, coy middle-class
people who are normally afraid of
taking a decision came forward to
fight their cause. They came to the
end of the tether. So, they came for-
ward, and we had the strike staged.
It was suppressed and crushed by the
Government which was all-powerful.
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But the causes which led to the strike
arc still there. The grievances of the
workers have not been redressed and
many of the honest people who were
in the front of it, who were honest
enough to declare that they were in
the front—not those people who were
pulling wires—were dismissed,

Dr. Melkote made a very fervent
plea that those pecople who were dis-
missed must be reinstated. I join
hands with him entirely and I request
the Labour Minister to exercise his
influence with the departments of the
Government concerned—whether it is
the Auditor-General's department or
other departments of Government—
to see that the people are reinstated
and the penalty imposed on them is
removed.

Then, regarding the method in
which strikes are settled, there is no
mention in the report. The reasons
for the stoppage of work or the solu-
tions arrived at are not given, There
has been a strike for 20 days by 5,000
workers, and the strike was finally
called off How and when it was
settled, the reasons for the strike, etc.
are not mentioned. This House would
require those details, Those details
should be supplied so that we may
understand how and why industrial
disputes develop and what are the
measures which have been adopted
by the various governments to settle
them. That information is not found
here. 1 hope the Government will,
from next year at least, supply pre-
cise information to this House so that
we may understand what the overall
labour position in the country is.

I referred to the question of
workers' right and the workers’ possi-
bility of fighting against the employer.
It is always a delicate point. If {t
is an individual worker, the standing
orders are there which are rcally
applied. If a worker is dismissed at
random, his position becomes very
difficult. After the decision of the
Supreme Court in the Punjab Nation-
al Bank case, no worker is safe.
Any dismissal by an employer, pro-
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vided he just fills up the external
forms of an enquiry, becomes final.
The Supreme Court has decided, not
only in respect of the Punjab National
Bank case but in scores of other cases,
that the workers have no right and
the employer has every right where
he can dismiss anyone at random pro-
vided there is a facsimile or a show
of an equiry! This has got to be
changed. The question of dismissals
has got to be tackled on two lines.

First of all, the definition of an
industria] dispute as given in the
Industria] Disputes Act, 1947, must be
clarified so that the individual dis-
missals also come under it, because
the Supreme Court says it does not,
Secondly, there is another aspect, It
is the question of going into the
merits of dismissal. The fairness and
Justifiability of dismissals must be
enforced by law, because the Supreme
Court says that this aspect is not
there. We have to bring in an
amendment to the existing legislalion
lo sce that if an officia] or any other
investigator goes into the question as a
judicial officer, he must have the right
to go into the fairness and decide the
case only on that basis and not on
any other basis,

The question is also complicated.
It may be that this matter may be
considered to be trivial. But then
such matters go into the very heart
and root of the matter and
they go into the wvery heart
of the worker; these go into the very
root of the trade union organisation.
Under section 33, an employer secks
permission before a court for dis-
missal of a worker. Then the officer
will say: “This is only a casual
enquiry. A separate reference may
be made to go into the merits of the
case” and so0 on. If we get a refer-
ence separately, the Supreme Court’s
ruling comes in, and we do not get
justice, So, from the time of the
enquiry under section 33 up to the
stage of an independent judicial
enquiry, at every phase of it, the fair-
ness and fairness alone should be the
criterion for considering ths dismissal
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of a worker., Otherwise, this would
not be fair and would not be giving
justice to the ordinary workers,

13 hrs,

Mr, Speaker: He should
now.

conclude

Shri N. Sreekantan Nair: I may be
given some more time. I am also
representing a centra] trade union
organisation and I am the only
spokesman from my party.

The hon. Labour Minister is wvery
anxious about popularising arbiration
under section 10A. But the depart-
ment iz throwing all sorts of impedi-
ments in the path. There is one arbi-
tration in which I am pcrsonally
involved, which has to tackle 12 trade
unions and three employers including
the Central Governmen{ and the Stute
Governments of Kerala and Madras.
In this arbitration, for the last iwo
years, towards the expenses not a pie
has been granted. Not a peon  has
been appointed and therc is no place
or building to hold the sitlings. More-
over, the employers are not coopera-
ting. The employers include three
Governments, led by the Depariment
of Atomic Energy. If the Department
of Atomic Encrgy and the State Gov-
ernment of Kerala would cooperate
and pul up their managers to be
examined by the arbitrator, the case
would be finished. But they would
not cooperate. That is an industry
which has suffered a lot. About 4000
workers have been thrown out by the
closore of a major factory.

In another factory run by the Gov-
crnment of Kerala, the Mining De-
partment has been completely closed
because the export of ilemenite has
been cut short. For years from the
first Parliament, I have been submit-
ting before the House and to the
Prime Minister that the ban on
monazite production and export
should be lifted. Had it been done,
some relief would have been obtained.
There is an order pending for a lakh
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tons of ilemenite. If the agreement
is not renewed within three months,
the entire industry  will collapse
throwing out another 5000 workers
out of employment and we will lose
Rs. 1 crore by way of foreign
cxchange, I wil] request the Minister
of Labour, who is also Minister of
Planning, to see that if it is impossi-
ble to lift the ban on the export of
monazite, at least new channels for
ilemanite may be found through the
Prime Minister or the Atomic Energy
Department.

Coming to the question of arbitra-
tion and its Jegal status, during the
pendencey of arbitration, any employer
van do anything with the workers,
because the status quo ante provision
is not there. It is not included in the
provisions of scction 33, So, the arbi-
tration will procced, but the employ-
ers will start all sorts of troubles for
the workers and there will be no
remedy.  So, the question of arbitra-
tion being given the prolection of
status gquo ante under scction 33 has
also to be considered wvery seriously
by Government.

Coming to employment exchanges,
the Minister has got very high hopes
and he thinks very highly of it I
also would like to think very highly
of this department, but its constitu-
tion is such thag it cannol be  wvery
effective. The employers, whether
in the private sector or public sector,
do not care about it. I can give
certain instances. In our State, in the
State sector, a textile mill has been
upened some five months back. From
the list submitied by the employment
exchange, the tallest officers of the
Government have made the selection
for recruitment. But beeause some of
the powers that could not send
their nominces to be included in the
first list, the entire list is held up. No
recruitment has been actually effect-
ed, in spite of the fact that the selec-
tion has been made four months ago
the entire machinery is rotting due to
want of hands. This is the approach
of the employers in the public sector;
not to speak of the private sector. The
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mere legislation to notify vacancies,
which has been brought into force
recently is no good, because the noti-
fication of wvacancies does not help,
unless you enforce that those vacan-
cies are properly filled up by the
employers from the list submitted by
the employment exchange,

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): Mr. Speaker, Sir, at the
outset, I should like to express my
gratitude (o hon. Members who took
part in the discussion yesterday and
today and for the gencrous support
they gave to the labour policy of
the Government of India. In a way,
this support which the labour policy
gets from a)) the sections of the House
is mainly because the labour policy
is evolved by a process of consulta-
tions and dcliberations on a tripartite
basis. Almost al] importany questions
are being discussed in a tripartite
body and it iz after these mature
deliberations; and consultations that
policies are being evolved.

So far as the implementation of the
policies laid down and the funclion-
ing of the Ministry are concerned,
there has bren general appreciation
of the work of the Ministry. I am
thankful to those Members for ex-
pressing all these kind words. But as
my scnior colleague, the Minister of
Labour, sajq in the beginning of his
speech, we do not claim perfection.
There might  be  drawbacks and
defeets and the suggestions and
observations which hon. Members
make with regard to the drawbacks
or defects or not proper implementa-
tion, would be tuken into considera-
tion and we would sec that all con-
structive suggestions that are made
are duly considered and possibly also
implemented. It is thiy  approach
which the Ministry has taken always
and I would, therefore, like to assure
hon, Members that whalever sugges-
tions and observations they have
made will be given the fullest consi-
deration by Government. If it is not
possible to deal with all those
observations or suggestions now, as is
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the practice of this Ministry, we shall
circulate the clarifications or replies
to hon. Members, I shall, however
endeavour to deal with the points
raised by various Members here.

Shri K. N. Pande made a sug-
gesion that the conciliation officers
should also be given the powers of
adjudication. These officers are not

judicial officers. The duties of a
conciliation officer as the House
knows are different and it would

not be practicable and even proper
that they are given the power to ad-
judicate. In some States, this practice
was in vogue, but ultimately even in
his own State, that has been aban-
doned.

Then, he referred to the conditions
of gervice of the employees in the
shops and cstablishments. The point
made by him was that although the

Act has been applied, therec is no
protection given to the employees;
they could be  dismissed and they
have no remedy. The position
in  law is not correct.  There
is under section 30, a provision

under which they cannot be wrong-
fully dismissed. Notice has to be
given, and if they are dismissed they
can raise an industrial dispute. So
this is covered by the Industrial
Disputes Act and, therefore, there is
no need to further amend the Act or
have any legislation so far that is
concerned.

The other point that he raised was
arising out of the Sugar Wage Board's
recommendations, and he wanted a
triparite committee to be established
to deal with these questions that
would arise. In some States, namely,
Uttar Pradesh, Bihar, Mysore and
Punjab, such committees have already
been formed. In  Maharashtra, of
course, the disputes are being refer-
red to the Wage Board for sugar
industry and it is not, therefore,
necessary to have such a tripartite
body here at the Centre to seek clari-
fication.
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Another point that the hon. Member
raised was with regard to the rates
of compensation to be paid in case
of fatal accidents. T think [ am in
agreement with what he said, that
the rates provided for are rather on
the low side considering the present
cost of living and other things.
Therefore, 1 think we will be consi-
dering the question of raising the
Irmits of the amount of compensation.
in fatal cases.

Then I come to the points raised
by Shri Prabhat Kar. Of course, in
the very beginning of his speech he
said that with the way in which the
policy hus been expounded by the
Labour Minister he wondered whether
he had anything to say. He thought
as if he had nothing to say so far as
the policy was concerned. But so
far as the implementation was con-
cerned, naturally, he had somecthing
to say—I am sorry he is not here.
He mentioned about the stirike by the
hotel workers in Delhi. T would not
refer to that question as the strike
has been called off today.

He mentioned  about adjudication
and said that in one case we allow it
and in another case we do not allow
it, there are no principles laid down
and it is decided at the whim or dis-
cretion of the officer concerned in the
Ministry. That is not the correct
position. The position is that we have
laid down certain principles, and
whether a case has to be referred to
adjudication or not is not a question
of anybody's will. It has to be decid-
ed according to the principles laid
down. For the information of the
House I may read them, They are:

“Disputes may not, however, be
ordinarily referred for adjudica-
tion: —

(i) Unless efforts at conciliation
have failed and there is mno
further scope for concilia-
tion and the parties are mnot
agreeable to arbitration;
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(il) If there is a strike or lockout
declared illegal by a court or
a strike or lockout resorted
to without seeking settle-
ment by means provided by
law and without proper
notice or in breach of the
Code of Discipline as deter-
mined by the Machinery set
up for the purpose unless
such strike (or direct action)
or lockout, as the case may
be is called off;

(ii1) If the issues involved are
such as have been the subject
matter of recent judicial
decisions or in  respect of
which unduly Jong time has
elapsed since the origin of the
cause of action; and

(iwy If in respect of demands
other legal remedies are
available i.c., matters covered
by the Factories Act, Work-
men's Compensation Act,
Minimum Wages Act, eic.”

These are the principles, Naturally,
we are governed by these principles
So it is not as if it is a question of
one's own whim or discretion. Of
course, there may be some discretion,
but that discretion has to be execreised
on the basis of the principles laid
down.

He then referred to a  case from
Andhra. He said that some Member
of Parliament  accompanicd some
representative of the bank manage-
ment and saw somcbody in the Minis-
try and that the matter was not refer-
red to adjudication because of this
pressure from the bank management.
He did not name the Member who
accompanied the representative of the
bank management. I have made en-
quiries in the case. I find that no
Member of Parliament or any repre-
sentative of the bank has seen any
officer of the Ministry. The Concilla-
tion Officer made a report on  29th
March, 1962, The Chief Labour Com-
missioner recommended on 2nd April,
1962 that adjudication was not neces-
sary. These were the recommenda-
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tions, and the two officers and the
Ministry agreed with th, Chief Lab-
our Commissioner and the Concilia-
tion Officer on 12th April, 1962. Sub-
sequently, the employees requested on
24th April, 1962 that the case may
be reconsidered. The representatives
of the employees met the Secretary
and the Deputy Secreary on 4th May,
1962. They raised three issues: that
the adverse comments were not com-
municated to them, that there was a
violation of the agreement by the
management and they also raised the
question of the appointment of appr-
cntice oflicers.  These facts were
newly raised by them. They are be-
ing considered. Thercfore, the whole
case is being considered by the Minis-
try. But I would say that no member
of Parliament or any representative
of the bank management had ever
seen any officer. The information
that Shri Prabhat Kar got was, there-
fore, perhaps not correct. This is
what [ want to bring to his notice.

He made out another suggestion
and that was with regard to the bene-
fits to be given to non-coal mine
workers. We are looking into  this
question and pursuing the matter.

So far as bonus to other non-coal
mine workers is concerned, it would
be appreciated, if the bonus scheme
is to be applied it is neccessary o
collect certain data regarding produc-
tion, capacily of the industry to pay
ete. We will undertake a survey and
collect all that data in order that we
can proceed and take g decisionn,

He also referred {o the question of
minimum wages. He said that dur-
ing the last decade no revision of the
minimum wages has becn done. Under
Section 3(1) (b) of the Act, the appro-
priate government is required to re-
view the minimum rates of wages fix-
ed and revise the same if necessary
at such intervals as they may deem
proper. According to this, I find that
the Central Government and all the
State Governments have taken steps
to revise the minimum wages, In
seven case—the Central Govern-
ment and six States Governments—



9485 Demands

[Shri Hathi)

they have also revised the agricultu-
ral wages and wages for other indus-
tries. In some case they have apro-
inted a committee and in some cases
they have revised. I would refer him
to the publication Minimum Wages,
1959 1ssued by the Labour Bureau,
page 26, where the posilion with re-
gard to coch State and each industry
is given,

Then another hon, Member referred
to the question of the loan not being
given for the purpose of illness. He
also made certain suggestions, So far
as thig giving of loans is concerned,
this bencfit or advantage is also avail-
able under the Employces’ State In-
surance Fund, So far as the Provi-
dent Fund is concerned, gencerally the
main iniention of the Provident Fund
for industrial workers is to make a
provision for their old age when the
workers arce not fit for gainful em-
ployment. Ewven then the loan was
being advanced, but it was found that
this was not being used properly. As
the figpures will show, in 1056 57 there
werce 8 applications and the amount
advanced was Rs. 1.445'-; in 1957-58
there were 337 applications and the
amount advanced was Rs. 52,800)-;
in 1958-59 there were 6855 applica-
tions and the amount advanced was
Rs. 1265 Inkhs; in 1959-60 the
number og applications was
Rs. 686.119 and the amount advanced
was Rs, 1'05 crores and in 1060-61
there were 83,400 applications and a
sum of Rs. 123 crores was asked for
as loan, Therefore, although they
have another wav in which they can
get cash benefit. we thought that this
was not being properly used and was
not being used for the purpose the
Provident Fund Act aims at. There-
fore it has been discountinued.

Shri Prabhat Kar rose—

Shri Hathi: He made another point
that the treatment for the diseases of
the eves and the teeth is not being
glven in the hospitals. That is being
given for the insured persons and
their families alse where the families
are covered.
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Shri Bade (Khargone): Does he
mean to say that in Madhya Pradesh
it is given in Indore textile mills?

Shri Hathi: It is given wherever
the families are covered; otherwise,
the insured persons are given this.

Shri N. Sreekantan Nair: Where
doctors are also available!

Shri Hathi; I may say that the Cor-
poration has taken g further decision.
That decision is that not only treat-
ment for the eyes and the tecth shall
be given but if the loss of teeth has
resulted because of any injury receiv-
ed during employment even free den-
tures will be given and if the loss of
cyesight or vision is because of the
nature of work which a worker does
even free spectacles will be given.

Further, he made a complaint that
Ayurvedic treatment is not being
given to workers if they want it. I
think the question of treatment is
more or less g question of faith, If a
worker has faith in Ayurveda, he
should be given apportunity for that
treatment. Therefore, I may say here
that wherever Avurvedic treatment
facilitics and medicines are available,
if the workers so desire this facility
will alsn be extended 1o them. After
all. it is a question of one'’s faith in a
particular system of medicine and 1
do not think we would come in the
way. It all depends. however, on
whether 1he facilities are available
for Avurvedic treatment or not. But
if they are available, they will be ex-
tended to them,

Shri Prabhat Kar (Khargone):
Regarding this loan from the Provi-
dent Fund in the case of employees
who are not covered by the ESI
scheme as in West Bengal where 73
per cent of the workers are not cov-
ered by this, what is the way out for
the workers at the time of ailment?
So far as the ESI scheme also is con-
cerned. for occupational diseases s
specialist treatment being glven to
them?
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Shri Hathi: I am coming to that
question. As another hon. Member,
Shri Oza, has pointed out, this is
rather an important question and I am
coming to the whole of this question.
Here, as the hon. Member knows, the
position is that the responsibility is of
the State. We are out to help them.
We reserve some beds in the hospitals,
But that is not sufficient. Therefore
we have now taken a decision that
it would not be guite proper and suffi-
cient. for the workers to have the
benefit of the facilities if they have
to go to hospitals which are State
hospitals or other hospitals where
certain beds are reserved and where
medicines may or may not be avail-
able. Therefore it is really a case
where we have to consider the whole
question from a different point of
view, From that point of view we
have thought that wherever pos-
gible, we shall have our own
hospitals, that is, the Employees’
State Insurance hospitals so that this
question woud not arise then, I may
say that for the first time in the history
of the Corporation it has been possible
to afford indoor treatment in its hos-
pitals and we have now four hospitals
—one at Bombay with 300 beds; an-
other at Bangalore with 170 beds; a
third at Madras with 175 beds and a
fourth at Kanpur with 112 beds. In
addition to this we are also having ex-
tension of these hospitals currently.
Bangalore hospital has 170 beds but
the sanction accorded will enable the
State Government to expand it fur-
ther during the current financial year
so as to provide g total of 300 beds.

13.27 hrs.
[Mr. DepuTY-SPEAKER in the Chair.]

Similarly, in Kanpur the presemt
number of beds in the ESI hospitai
itself is 112 and the Corporation has
also sanctioned plans and estimates
for expanding the hospital further so
ag to provide an addition of 100 beds.
Similarly, in Madras the hospital
now houses 175 indoor patients and
the Corporation has sanctioned fur-
ther sums for expanding the hospital
tc provide 363 beds.

939(Ai) LSD—S5.

JYAISTHA 17, 1884 (SAKA)

for Grants 9488

Now the point raised by the hon
Member was as to what happens in
Bengal where it is not there. The
other point raised was by hon. Mem-
ber, Shri Oza, about Gujarat. There
the position is that the workers them-
celves say that wunless they have
hospitals they would not like
to be covered by the scheme. We
sanctioned eleven hospitals in
West Bengal. Out of these, two are
already under construction and, I
think, will be ready soon. Four more
have been sanctioned. The implemen-
tation of the scheme in 24 Parganas
and Hooghly Districts of West Bengal
could not be started for want of suf-
ficient number of hospitals beds in in-
dependent  Employeess' State In-
surance hospitals in those arcas as the
representatives of the employees are
not in favour of rescrvation of beds.
Naturally, they will not be in favour
of it because they do not get the be-
nefits as they like. Therefore steps
kave been taken for the construition
of eleven Employees’ State Insurance
hespitals in the Greater Calcutta area,
Construction work on two hospitals of
100 beds ecach is progressing. Appro-
val of plans and estimates for another
five hospitals has also been accorded.
The purchase of the building of the
National Museum, Calcutta, for the
use of hospital under the scheme is
glso under consideration. With this
now that difficulty will be solved.

I fully appreciate the point, namely,
where this is not there what happens
to the workers in case of ailment. But
we have to sce the other point also.
The other point is that this Fund
should not be misused in the sense
that though the ailment may not be st
serious, he wants the money for some
other purpose, takes it under this and
squanders it away. Then at the time
of real need in old age when he wants
it will not be there. It may be that we
may think why we should be the trus-
tees of the interests of labour; whe-
ther they are not capable or educated
enough to look to their own interests,
That may be a point. We have to
consider both the things. We will be
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[Shri Hathi]
covering almost the whole industrial
area of West Bengal under this
scheme. Therefore, that difficulty
would not arise. Between the {wo, we
have (o choose. We have chosen this.
The other point has force, 1 admit.
It can be argued that way. Even
then, we think, let this moncy not be
squandered away or wasted under
the pretoxt of lvans. We have got
cascs where this money had not been
used for this purpose, but used for
some other purpose. That is why we
have discontinucd this. Though there
may be force in that argument, this
is the reason which [ have in mind.

Shri Oza referred to another impor-
tant subject. He said that workers'
education is an important programme
which should be implemented. He
said that if there has been less loss of
man-days, it is not because of the co-
operation of the employers and em-
ployees, but it is because of the
weakness of the unions. It
Is true that we should take steps to
develop stronger and more cffective
trade unions through better trained
officials and more enlightened mem-
bers. That is true. Unless you have
stronger trade unions which have bar-
gaining power, as Shri Oza suggested,
the results are bound to accrue as he
envisaged. Therefore, we have un-
dertaken the programme of workers'
education which aims to build up
stronger and more effective unions, to
develop leadership from the rank and
file and promote the growth of demo-
cratic processes and traditions in trade
unions and organisations and adminis-
tration, to equip and organise labour
to take its place in a democratic society
and fulfil effectively its social and
economic functions and responsibilities
and to promote among the workers a
greater understanding of the problems
of economy and environments and their
privileges and obligations as union
members, officials and citizens. Un-
less the workers themselves know their
responsibilities and their duties, it can-
not be expected of them to work with
the same spirit with which we want
them to work. Unless they are edu-
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cated, the relations between employers
and employees will never be harmon-
ious. What we want today is harmo-
nious relations between employers and
employees, industrial peace, as you
say. We wantl co-operation, mutual
trust, mutual confidence between the
two. and this can only be if the wor-
kers, and cducated, if they know what
they are, what they stand for and
what is their role in society, It is
not now an age when a worker gets
one rupcee  or two rupees or three
rupecs or five rupees and works only
for the sake of his bread, That is not
the spirit. He works for a much hig-
her and for a much nobler object.
This is not only for the workers. The
same thing we have to tell the em-
ployers also that it is not a question of
economic condition of the worker, but
they should work as a team. Both the
employers and employees should work
as a team, not for self-aggrandisement
or for pure profit or personal motive,
that it is a profit, it is a gain for
society as a whole, for the nation as
a whole, We are interested in that.
Today, the whole labour poliry is
aimed at what? We aim at produc-
tivity, greater production. But hew do
we have greater production? Do we
have greater production by %keeping
labour discontended, by keeping their
wages low, by allowing the «mplo-
yers to get as much money es they
can and not given a decent return
to labour? No society can develop
in that way. We cannot expe~: that
if we do not keep the labour content-
ed and happy. At the same time, we
have to see to the resources. how
far the industry can bear. We have
to see that the wages are what the
industries can bear and whatever pro-
fits are derived; profit not in the sense
of making of money, but profit in the
sense of productivity, profit in the
sense of gain to the nation as a whole.
That is what we aim at. We want
the trade union men not merely to
claim their rights and privilcges. but
also side by side say, to know our
responsibilities and our duties and we
stand as people who know our res-
ponsibilities and who can tell others
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that this is your duty, this is your
responsibility also. If that is possible,
then and then only, with all the steps
that we have taken and the co-opera-
tion and support that the House has
given to the labour policy, we will be
able 1o realise the goal.

I think I have dealt with  almost
al] the points which have been raised
during the course of today and yes-
terday. Thark you.

Mr. Deputy-Speaker: Th:  House
will sit till 6.30 today to allow oppor-
tunity to speak to as many Members
as possible,

Shri Surendranath Dwivedy (Kend-
rapura): Has the time been extended
for this?

Mr. Deputy-Speaker: This will go
«om t1l1 3.30.

*it go Wo dYy (fapya): STeqer
#g@q, gAt @ % gqdl fgew A
fagre, Tme, I AR e N2 &, &W
F ATE ¥ ATl § 39 9 & fF 99
AT § FAIEHT FT F7 FTH q°€
AR gl W@ 81 gafAo gw oaar
gawy 2 & 39 zama A AE 7 QLY
AT &1 qATT AT wiwF w=G) g 7
g &171 IfRT | AT areafa® g ®
A WA @Y § @ FW A6 &
3aar &J Agl gar A g
arfed 4r |

I HEISA, g WIAT qHIglg
I § 9% A q WK aZ A8 §
fe gart agr st wfaf@T saafe @ o
fag U, T FeRYET AF fadar @
373 A s faa | 39 3= # feafa
adl & & uge & & A1 &4 o qm
FT9 70 9 91 4 & 39 & 3ga wfes
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7o & o e Joni woge wed €0
I HIEL I TATH T gL TATHI
q aga #fas & 1 7 AT G w1
AR F79 F WX qz 9% TF IAAT B
AT F77 & A7 AR g1 THEA A
Fgq a3 TAW 97 A AT Gr g 39 oA
AZA TTHN WRA( I ARA q gTE AT
7Z # HiT T% Al 72T &1 THO | A
M A FEAT AT & ¢ 924 A faeg Tl
I Wfgd 7 A7 39 WA 7 ogEE
A F FTI90FT AR F, GIAT H1 AT FT
AgA FIE WIEHT 07 g1 @ e Teft,
@ wifeq 1 zEwT fzamE &7 & v
T 2 f o 9H B geg T € I W
q AT 7 &1 g9 ey qur a8 & )
FATT QW 39T FATE & FTHA T gew
A AT & Fe AIHE § W IR @A
T uF g4 faean 2 fa fFaa @i w
29 41 % § M fema o 0y da8
g ¥ oA st F AT fE
daq ¥a, waaet ¥a gearf foaadt o
G 39 AT H O#, 99 & weia
g AT FLAT ®T I K FAAT F
ger faar man, fo= & & fas @ game
FzeAl &1 ol % qaw@ T ) aga
¥ o7 $7e7 03 go & o ® awmn
TE AT AFT & | TEA g9 IeIE FA G
f& Tart gt & IFT A FAAA AW
F1 27 A TE GIAATHT 7 w1 forer Frd
afwa garar Fastan & e gfaar o7 3
RIS FT IAM g, TIEAT §T 21
i &1 41 o dlo HYo &I FIFAT &,
f¥ad i & @@ 7 gy Wy, T
R # VAR I@e €, I A0 #
ZH FW F AL AN AYE | FACAAF
ZAL ATRT & FAT OF TG § gH H 0y
w0 & fF 7 g7 T 9 4% IO Fqrfua
faa g1 w2 & w7 gafam gz1 & i #1
ag dmq 9T TS-LEY farl, AfeA qw
AAH # fF gara g3 g A&7 &1 I
2\ 20 FT99 g9 AW H FE FAA §
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39 gATF A HIARN & 979 A F4% qa17 & fF g aaear wew g wifEy

FT FTRI IFZHE g7 41 A 5T {1 I
&1 99 Tede Hagdawe Fragfeai
Sadt & | o safer FaT theHe w4E ¢,
T /0 F1 FE1 FA Ifww 37 W Ew
FA R AE! FETH IqAH FH *
TEA A qEE TAIRT A AT &) AfA
o § AT FEwaT WX TS HifE
¥ foga wEH # omy &, a g W
T %1 & Aforer @ P 81 3 W e
W W & g g9 wogd fareet @,
fow #1 7fom ag a1 & fF § WA
el Bt o A R 21 fo el
¥ 39 F1 & AT A0, HAF A F o
& T 4T fFT g T AT a8 g
99 199 A BT Fgi & A
uTe, @1 § CAT A F¢ "% ¢ , i
IAH! AL agT * W fReAd| g M IAF
qrE dfed & fandfl daradi g g we
FasT I A% & W @y oww &1

@ gra § § ¥ Awa g e
T ATT UFGA(AA F MG 04T G
&t foran st wan @ fF s 37 Frii
[THT T WA ¥ ZHL IATHI { F Ava
ST, A1 FET TRTHT F A1 wEgd
¥ fgm aomd fF 3 99 3@ § Fm
I R T8 9T F1H F fafqmm wéta=
&1 g aea g 5 vy W g
& T g, AHA gATL g T oA
faega s ® At WX §0

gaTe TATE ¥ g5fa 7 99 94w@n
¥ qra T & /Y7 Ag JART-AT AT IS
&, afew qu ooy & fs gfa & gsfa
& g1 ¥ qf Qo £1F §O T 39 TATE F
w1 fergeana & |4 7 savay T0q F10
¥ ¥ g aw ¢ fFaa & fam feay
TATE ¥ g9 4% IAMET % FY, a9
T & @A gARE ¢ AT R A O
foad &1 2% A1 Tifgy, FfFA RQ

6 BT TT-a41 + €441 7% Lo 7
T HATT TA( ATGT E1 KT F1 34 JART
g1 F 99 7ed &1, 99 &1 & fAeA
F1 3097 ZFAAH ZiAT =fEm

FOT 3 MA 977 99 glaar #
T 5T § FEA FT FW 9
fFar @1 @r 91, a1 39 9w HAAE
HAT, A1 7 MG, A A IZAEA-
WA # F7T A0 fF A S ARq
TH A FT S & oIm@n F o
FAAMI T FTHAFHUAAGIOTFH &Y
At feat sqrerg T w14 o | A
W 2|7 ¢ & 97 g% § &1 i
Al o F AR §, T AVFT T
o &, 39 &1 3fam frmar /g faman &)
¥ guE 2 fe wA ave & a¢ IRyt
% miya femddz & &t gar eqeg
=T 21, o &1 o =m w2e T F1, #i
az 791 IF 99 K gFAA A9 fF
AT AT K1 IAR FANA A
F 7 g aY e far | F gg eez @3
garAEar 2 fF | & wor averd ag g
2 f5 a1 o7 fagrama & god amsl &
anti & & fega a far

39 TATH & AMT & faamr & oF
o @ ag & fF (9| gary # aw a¥
Iam-ad &= @ §, 98 gure dfaum &
gafas oF @@ ag F O g, fom &
AR H AIT a4 AT TAAIT TaAE
1 @@ famard 2, wifs ag cemer
s faggeafar g1 = aw
Qd ATRI & a8 Ga77 9T AAW I
£ W17 37 g7 FA B WA FT Q@
AT AZT FT GFT TG0 IT K V-
AEY 27 & g7 famnardr 74 7 awq,
ar ag g3 %% ¢ fF aewedw
feurddz ar Fw¢ fenduz & g o
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O a foaq 0, 27 19 F7 9T FAT
f& Fom Zave 4 e aamsa @ g1 @1
g ITIAE T AM 3T ITT-IT1 7T
TG HFRN AT I AOv 2, IT %
AMNAF N7 wf1F A37 9T I A
T 77 30 @ i F5 A7z 7 TAm
93l ¥ I3 7904 704 37 AT OR1AT
TIH & A7 477 39 F1 wiigw feafa
I I0I507 K7 wfaT K 707

9 AT 1 AR FTIT FAAT T
/a0 39 17 qAFT 93 99 A
W IT AT FITA FT R T F AT
FL077 B AT AY 5T 2, T I
9T 49 FT 3T ¢ AT I7 W WA
& & g7 a7 ®1 79 fA7 #2 @0 E
f5 gt 17 w7 53 7 37 i
wrzTFTaz 2 fags pak § 7 3 90
fas rpar g dYr 37 3:417 2 5 a1
A AT T AT 7 =307 291 Y 39 75379
F qr wATET FIAT 0

g9 2372 fr % ez greafee &,
o giziz gz EfEA W oA, wfaw A
wlar 740 B 29180 79T &1 7
37 arf 74 0 3T T fAw 4
a5 PR L3377 § 2961 T1 9A5T &,
AT FIA R Al I F2 AA OB,
AIMFTem AT maT 2ty 7 frgr =m
AT A TR FTIZ 2| F17 0 97
F ga @17 % fawifen £ 41 fF g ama &1
ard wedr 314t wrfge fr oaraa & &
SR & av 73¥

I 77 ¥ qr5¥z graiee ¥ Al
ggr margfa 3@ s @ 0 P
fefezve & 1 AFT ) gRifagfes
Hrdz BT &, qgt T O wEK &,
st dag s szar ¢ f5 3
wewee ¥ foelr &1 3w Fivera @Y
ITATGL FI HEAT TG TFHAT , T ITHI
fEAFaFm E A A IA S IF
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LAFATE | FWAI A TF THIIA HI J1AH
At faar | g FgT & 5 37 waAgd &1
T A T F7 WAL Ji 9T @A
Tifzo 1 Zw ATy F Qe TEE F TeaY
EAT (741 SvAr =iz

Mr. Deputy-Speaker: The hon.
Member must conclude now.

Shri 8. C. Soy: I have taken only
10 minutes,

Mr. Deputy-Speaker: He has taken
15 minutes.

Shri Gopal Datt Mengi, There are
7 hon. Members wishing to speak.
So each hon. Member will take 10
minutes,

st oMo gw qW (g
FETL) © IWAA AI{RA, § T9AT
g 5 777 fafqezs qrzg qofwar &
qeafew & B 346 am® 7 g7 &9
FAGU RAATH F3A FF AT L
W2 7397 3R Fifarr w3 oA
1A =R T 7w wf B, g7 A7 3%
aw@ei 31 231 &1 afer fegema aw
fagzryarased otz 76 g5l aic
FAUAT fqa Sraqaza A0 53 arar
qTar 2, ITRI IAFT A TAC AT A0 FT
a1 @FA 71 5 far srar are 21

11 saz A3 Rz FTIfAeT wY
Fmat g, Fa A qAad & | ag HT
Fagm e PRI RNTFEAFAL
samge Fidude FEfaes ql a@ ¥
smare g & ar aurm ST H T 37 T
# ar 39 A¥F awm SRYT ¥ fag
mm e ¥ far s e o mirew
fesm # aga $F FT AT ) TG HLX
gu g @ grar @ s ofsas dwec it
foad fIg OF & IGF FM F7@O 8,
fiarmer €44 ¥4 TR FRAT TEY AT
afew 2mr-feg gian 8, =7 90 samge
FFade sEfaey 94 a7 47 § 1 fos
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[ oft sivarer ae wviY ]

MW gfe g g fm ¥ T sefeea
T g9 & | O g ® F aedm
Ay off a7 I gEe qifedl ¥ Q@A
et g 5 F smede ¥ # am g
TSRS FI ffe avg & 9XgUE FT 94,
T 9T farq ag & A o |/, (F A
YA qET AT RAGHZ FrIfaed AT
wafd §THFTC WYA TE, WO B
{ samge JAuwHe Fefaea ag am gar
2 T AEa sETd g9 A 1 2w
TH WIEATA AR ¥ WeAT WeAT, IA
FIEATS AIHT & |EH 7 T2 T2 TRIH
afeq® Fae< & J1 gTIA &, A1 gfqew
g F8f 97 sagz wauiHz sfaew
AT <1 WTE | WA 2W 9 ARl &7 7
a1 & mamar g f& Awfasn &1 aas
) gAfEERdST @ 9 ogwd s=e
& asfiT & FAd grofaez g@ o fasr &1
ww q@l 2, fadr &1 gawr 48 €, M
qF WU T AMAT 7esq g 918
g A el &1 faeer gwar 8
a1 qrEf =9 qrav &1 fa=i &4 210
@ft 1 FAF Aiafrr fA F WAl
1 F1 ®rAATE B, A 7L AL, ARETA
g, € agr Iwk 2

afew gFea 75 & fF fgd @gd
& 3§ Qa1 Aggd g1 g fF aga Tw
AT WAt oft w9F W9 w1 399 AgEE
& § | 3fF grafaen 1 w0 & o
T W1 qgaT, I AWM AHAA F10F 7
TTAT §, TER! JTHA TET G AGHT
F wE ama AGT T Tfgd, FaEr #
& ara qg) g Nfgq, | gH 51 Fg
& 9 W A ¥ Afasw ®1 A
ATEL 97 TBT F1TR FEATR |

ST TF AL T AR 8, 97T AT
HIG FT Ao &, 27 F39 77 9 ZA17
T FIILEA FETE | a7 d1€ T,
sqEE GAoHT FTsfaed =91 HEAT
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Tt ft 7 qF av it food ¥ g7 avw Wy
e firar § 998 79 7 & oieaeht
Tt 8, Tferdt agt & W T ATy Ay
M wgrEE g off, I o ge @,
AEFA FG1 AR, AAAT Feoq AGT &
oY gred ¥ 4T RGFT WOAT B QU
FTAT & A1 I TN WIAT 2F RO FT
gEaTe AEl gFT Wifed 7 ag #n
FATE AR A SHET T 7 @ AT f
TIZH Weddw Al FIENG | A
fergeama # wagdl & ganfeas a7 A=y
FTAT E AT AT AR AT E | Ruig T qqav
wH TA AT E, A2 2T AT 150
agrar &, A7AT d°4 agmr g, w@igEd
FTFRAENAATE | FATIHA 69 & 1%
AT IEFT WUAT 2 ANH AT TEATT
TEE | TE 2T T AL (AT &, A2 T h1FA
2| W WITHAT ALTE, 5T AWAA  Toq
4 &, 71 7% 3% & fr wow wafaw
TaFt &fww 7 FTAL, TEET WmREA O
Tgd, #fFa g 9 T3 71 274t gafaa
fagere i TzAT | FAT F1E FE aEAT
2 fx = fagms 7 AT AT
afr £ 7 Fgar v amfan &1 ara
Mg ama g AT e M aw g fF
e o1 f el g A g, a8 drafaen
# oga &1 9O U 2, ofFT awiwa
78 @ ¥ fergeam & wuge aga HAAT
2 = H & oot Bt & ww
#Td, T S¥¢, UF OFIAGY, Th
wETEY | gwwa a8 & F fegemm
# e woda ¢, fargram § TR
g afeme &, @ga waEEe @
oY IEE qEES § 397 A F, A o
AT E, ag RGFT A &, a7 wfwEne
TET &, a7 AATATAT BT # g A qEY
7| ¥ a9 92 & % 97 gAres A9 2,
FAT TFEBN G & | 99 7L A qEL
# 9gT &gl & Ugf &1 &% gfqmq gaHe
2, @z qff A ¥ oAy 48 gt &,
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awge i gk fogem @ fm T
wdta § |, fro qEe dte WK
wgfrer a1 @ AT Awgd
Rgad) w1, Awgdl A wETIE A w7
T et § 1 g7 A w1 wfE OF
1Y 29 aF 41 FTRA SR 2, TF A
Q5 aF & AT 7TIgU B I F AA
wigdt & | AT a9 A AUFRT H1F AT
Argdt & WY Az F AT FAT AR
¢, agr a% ft #1 39g § 5 99 FWA
saTs £ gzt § o quge , 7 &4
ATHRT AN FLAT G £, T9 WO AT A
qy 1@ &, A azAr Mfzg W F7 - aE
AT TMfEg | F A w7 g fF w
T7 TIEFs F1 AW A AL B, FAZ
¥ T4 7 AW E, A AR 32 gfAEA
RTHZ FY HAIT F7AT AEB, 2 TE
¥ A BT IS FT a7 AAgA F
FATAAA 1, AR THES &1 T7 FIH FIAT
=fed |

gl 1A | Az AF FIAT ATEA
g & sz A7 dag saRr Ara
2 & arasa WY, §AF AR ;A A=
* aEg ft 2% T F1 qT
TE AT 9T & 1w A 5\ faw
AT FEe s @ § efE
& mmmar g AT FT w®w
¥ | St e T 8, 4@ IAET
wEET AE1 FBET ¢ A1 9z fAe oAu
WA 9 F& q9A § wAfEE #),
v & AEfRgt £1 3T # F Sl
2 oY wmar v @ gEE fAg @
qF AT @A IEAT § | T OAE
qafes @t &t avan @ f g areemae
IART A4 ATAT FT A ATRIGET
AR 7, 0% | 5 #1 I qa i
g1 AT T AfF & A™NE 17 98
gw fr foq fag &0l & o1 9t am
oA |TEX §, IE1 ufwaEr §m g
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o IE qarfas ag woh dgfed
@7 a7 W oI ol
@ % faf @ o+ A
fom ofsfae=ft = omfr =7
A g I wrw v wehr @
39 B T w2 | 9fF 37 7 aqrw T
fear grm, ame e o faar g
W™ fad ag Tt T 7 oFda
f& 77 o & wredt @ 7 w
s weAr g f5 qeenae & fed
wgwfqaﬁﬁ}ém “TFEE-V&“W
fear wrar wfzg, f& fom et
F1 AT a7 FEar g da iy 7y
T4 9T A8 IH F1 TF | ZMAT TEATIHE
GFERE AN ThfEE g oAwd #,
FTRATT &1 AFA ¢, wT 74 ATE A
FH &1

14 hrs.

77 7 T3t A7 aE } f wer hagr
qIAT FI, TEATAH ¥ WTERGT ¥
TETT g, a7 IA & qiamr & o
aifga | At =i T R, AR
gt & f& af & == 7 oF FTA
EMT 8 | EETE UFATAHE  UdAeAd
1 ot T FT 0AT AT & 1 T FATAT
FIAR F7 | FAHS IAT FT & Jq7
®1 7 3T ¥ 9% & anfw aww 9@
qT g AN ST T §TH F & Frfaw
T §F | A0 w ag ¢ fF qreme
TFEASA 1 FHAE A & fam
wredt ¢ fF g9 avw o Py o

Shri David Munzni (Lohardaga):
There are pressing reasons why I rise
to speak Sir, firstly the growing dan-
ger of further uncmployment in the
country, and secondly the effect that
the policy of the Labour Ministry is
having on the trib ' cconomy of the
country.

We are advan-uz in a  socialistic
pattern of socieiy, and at this stage
we must consider whether all the peo-
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ple of the country are coming on the
march together. I wish to speak main-
ly about the tribals in this country,
and particularly about those in  the
area of north Orissa, South Bihar and
vast Madhya Pradesh, where there is
a great problem facing us today.

We have been advocating in  this
House and outside that we nced in-
dustrialisation, that we must have big-
ger factories, heavy machinery indus-
tries, mining industry and so on and
so forth, but have we ever considered,
when we require lands for faclories,
when we require lands for railway
construction, for dams and so on and
s0 forth, what the condition of those
people would be who have been in
occupation of these lands? They have
been simply evicted, displaced, with
little consideration. The people who
have bean dicplaced have much  the
same right as ourselves, they have got
the right to live, but thus far they
have been neglected. There have
been instruction from  Government
and even Prime Minister Nehru had
to intervene in at least one matter
that T am in the know of, in the case
of displacoment of persons for the
steel factories in Rourkela the Prime
Minister had to intervene personally;
there have been policies dictated, yet
the implementation that we find today
ts sorrowful. I know that hundreds
of people are still under the trees.
They have got small huts even today.
There has been discrimination even
in the small children of those dis-
placed persons going to the schools
and getting admitted in the hospitals.
I have been relating the wider aspect
of it

We know that certain forest laws
have been framed in this House and
also simultaneously passed in the State
legislature, and on account of the im-
plementation of those laws. the tr'bals
cannot enter the forests. Those peo-
ple who lived on forest produce like
leaves, flowers, fruits, roots etc., can-
not go there. History tells us how the
land that was with the tribals has been
snatched away from them, and even
today we find in Orissa the specific

JUNE 7, 1862

for Grants 9502

case of the gutti system still existing,
under which the tribals and the back-
ward class people are still under the
yvoke of the zamindars and mahantis
as we call them. The conditions of
those people are just like the condi-
tions of semi-slavery and nothing
clse. As for the pecople who have
given their lands for the construction
of railways, factories, dams etc. The
other day we saw in the papers that
the construction work had to be stop-
ped only because there was a dispute
about the rate of compensation, 1
think the Government should have
been fa'r and considered the.r right to
live, and given them more compensa=
tion,

Coming to the specific case of the
sisal plantations in the district of
Sambalpur, the Central Government
cannot look to them hecause it is not
a Union subject, and the State Gov-
ernment cannot see to them because
it has not been notified in the Orissa
Gazette. There are sisal plantations
in West Bengal, Bihar and Orissa
and it should be taken up by the
Union Government which is the co-
ordinat'ng body. There may be sisal
plantations in other States also, I do
not know, but I am stressing the con-
dit'ons of labour in the plantations in
the area known to me. Have they
got any right under the law? Have
the got any rght to live under the
Central Government? Have they got
an labour laws protecting them and
their rights?

Comng to mining and mining
labour, straightaway my thoughts go
to the labourers working in Birmitra-
pur Mines, because the management
there wish to elbow out the local
workers of the area and bring in
contract labour from Gorakhpur. The
condition of the Gorakhpur contract
labourers is worse than slavery, I
have been in that area; I have ta'ked
to those people; and I have seen their
working conditions; and I have
seen the conditions they are
put under. They cannot get out
of that and they must work as slaves.
They might be put to work any time
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of the day; it matters little what
difficulties they are undergoing.

The local people who get work in
the mines are being pushed out by
th's contract system of labour. On
the other hand, machinery is employ-
ed 1o put an end to the r.ght of those
local people to work. 1 have seen in
the Musabani mines, the local pcople,
who are the rcal workers and who
know the job, have been elbowed out
by imported labour from outside. The
reasons are best known only to the
management. This is the fate of the
tribals who should have work in the
fields, who should have work in the
jungle and who should have work to
live,

Now, new factories are coming up
all over the places in the particular
arcas I have indicated; and ticy Lave
Eot no scope even there. The workers
of the local area are much more cffi-
cient than imported labour; but there
are particular reasons because of
which they cannot get work and they
have no work. I do not know where
the socialist pattern will lead ths
section of the population suffering
for years and years. There will now
be two classes of people in this coun-
iry; as it scemg to me.

At the moment [ think of America
where even today, in the South of
Unted States where there are
Negroes, they still find the colour bar.
I do not know what type of colour
bar is being introduced in India,

I have taken much of our time and
1 thank you very much, Sir.

Shri Balkrishna Wasnik (Gondia):
Mr, Deputy-Speaker, Sir, there are no
two op'nions, in this House or out-
side, that we have the right man for
the right job, as the head of this
Ministry. It is also a matter of satis-
faction that our friends who usually
find fault with either the Congress or
its policies do no have any grievance
as regards the policy of this Ministry.
They, of course, say something about
the implementation or enforcement
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of the policy, but the policy as such,
they do not have any kind of griev-
ance agamst.

The Labour Minister, while speak-
ing yesterday, mentioned about the
loss of man-days. He said that the
loss of man-days is very huge. He
mentioned that it is about 42 lakhs and
it meang a loss of production of about
Rs. 16 crores.

We also find one thing. In the
public sector there is growing discon-
tent, And not only everybody in this
House, but even the Labour M nister
is very much worried about this dis-
content in the public sector, It is
time for us to find out why there is
discontent in the public sector enter-
prises. I smell a th.ng. It might be
conspiracy on the part of those who do
aot des 1 o Who do not wont that
the public sector undertakings should
function  effectively or successfully.
If it is some kind of deliberate action
or sabotage on the part of those who
are intercsted in sabotaging the effi-
ciency and good and successful work-
ing of the public sector undertakings;
then, it is h gh time for Government
to look into the matter and curb all
those tendencies.

It might also be for another recason;
that it may be a conspiracy on the part
of those who want to gain power,
political or otherwise, by creatng
discontent among labour. Therefore,
we should look into this from both
these points of view. We must devise
ways and means so that there is no
discontent of any sort in the public
sector enterprises; and we should see
that these enterprises function effec-
tively and in a successful way. Be-
cause, on the successful functioning
of the public sector enterprises lies
the success of the socialist pattern of
society as much.

I come from a constituency in
which there is the biri industry.
About 2 lakhs of workers are engaged
in that industry. I have been repre-
senting to the Labour Minister for the
last 5 years about the wages of the
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biri workers. 1 have been saying
that there is no uniformity in the
wages of biri workers in the various
Stateg of this country. If you take
Maharashtra, Madhya Pradesh, Orissa,
Bihar and U.P. or any other State,
you will find that there is a big dis-
parity in thewages that are prevalent
there. In some places they are paid
only 12 annas per thousands biris in
some places they are paid Re, 1|8 and
in still other places they arc paid
even Rs. 3|- per thousand. We find
that when there is no difference in
the cost of living or in the cost of
production there is so much diffe-
rence in the wages. Why should
there be such difference; while in
some places they are paid only 12
annas, they arc paid in other places
Re. 1|8 and even Rs. 3|- and more,
say Rs 3|4|-? I cannot undcrstand
this. 1 have been mentioning thig to
the Labour Minister in the Consul-
tative Commitleces and I have been
writing to him also. 1 think it was
about more than 2 years ago that the
Labour Minister wrote to me that
he wag taking the matter wih State
Governments. He had also said that
except for one or two State Govern-
ments, all the State Governments
are agreeable to have uniformity of
wages. But even after two years I
do not find that any decision to
bring uniformity in the wages of biri
workers has been taken.

If it is a State subject then it is a
difficult matter, The Government of
India can well say that this is a State
matter in which they cannot much
interfere and that they cannot force
the State Governments to do these
things. But, if this State matter
comes in the way of uniformity of
wages, I would request the Labour
Minister to do something like the
appointment of a Wage Board for the
biri industry. It is a big problem of
lakhs ang lakhs of workers engaged
in this industry all over India. There
is a big disparity in the wages; and.
therefore, it is time to appoint a
Wage Board for this industry.
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He has been good enough to appoint
wage boards in many other industries.
where there were a large number of
workers. I would also request him to
kindly see whether a wage board
could be appointed for the biri work-
ers also. By the appointment of this
wage board, uniform wages for the
bidi workers could also be brought
about.

Shri Warior; Have the cigar workers
also. ..

Shri Balkrishna Wasnik: Yes I have
nothing more to add.

ot ®o ATo fagrdt (aweT)

IqTEQE MERT, AT aF  wfdaAv
Fgaml A gefegw #aT & arv A
Fz1 2 =g ¢ faefy ol & g1 Aty
97 FEAHI A FfEad AT § a1
H A1 #71 & afaeemy ot 2R 2Ed @
ff sy sefeaw s & fem
94 2 | 3T 9% § &9 7O wfa
wra § fafaeer g 7 sgmEET
wfgga Ac s ae v drFam &
% fafqees wmem AT @ grew &
T CHFATCA SAT F1 HIT ATHAA
FAT ATEATE |

qEAY UF e gqm aw g
it off 37 2 ¥ F09 o3 gfawa
T FW|ET T A E A 3E adfr ¥
FqT wuAT S frafg 7@ & ) o
% ot wiwd fad & S @A ¥ 4@
argw @iar & fr g i & s AW
o @ AM A WA A TE§ )
A7 geur ¥ Frat # @ F Faw fnd
FTH AT FATFHNTE HIT HEFATTE
JaTH #T ARG cv gy e 7 /T
79 9889 ¥ 53 8% qHE WY | W
FAF T WYT TEHE AR # agdd o
T | THFAEE S &0 96T o,
g9 ¢ wafy L=fege = & aras
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WA AL | W T ¥ e
| O ¥ g fra d —

“This shows that to tackle the
problem of unemployment and
under employment we have to
concentrate our attention on agri-

culture that is the dominant occu-
pation for our country’s millions.”

AT SaT W § FEA A
R F T AT {¥e 7 gg forar ¢

“The most significant fact about
the labour force in India is ‘the
steady growth in the number of
persons solely dependent on agri-
culture for a living. Consequen-
tly the expansion of the industrial
sector over years has not resulted
in the siphoning off of the man-
Power from agricultural pursuits
with the result that the pressure
on land is continually increasing.”

TH A¥E A W9 @ fF wEr aw
TRHATIHE T HATA g, MHEmead
FAT AT TFATGHE T A FsfgAT
JEY & UrHgHE § 7979 A {7 aE
A A4 & | Tafed A TH wWEET T
WEAAE HHT FT =419 ChFeaed a7
1 H/T fEamar Tgan g 1 ot 337wk
F ot i foE qafas # & sEwt
@A & ARA g1 9@ 5 g a4
grere & | efegas v w9y A qu oA
FR faaar § #% S 99 TR
F1 ot TR AEdT R & AR T
Tt @t & e miwea fEe
#Y grET @A @Al § W IAET 90
qar A1 A w6 Afrr Fm Al
IS AT |

oA gax &1 dwgew A nw
fregre Irgew afuma #1 o & ¥
{eo—%e? ¥ oy foar g @ —
“The existing low potential of
agriculture coupled with the pre-

sent low level of supplementary
employment is in no small mea-
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sure the cause of destitution in
the tribal areas. This destitution
is not confined to any particular
part of the country, but in some
months in a year it is widespread.
Those who have neither land nor
any other occupation are the
worst affected. The last ten years
have made a change in the condi-
tions of the opening of develop-
ment projects in the areas, These
development projects have how-
ever not yet spread out to the far-
thest corners, nor does the work
in the projects last for the whole
year. Tribals who have been
accustomed to move and shift go
out to carn a living, Those who
remain behind or who  cannot
move oul, lead a difficult exis-
tence. This is not visible if one
goes immediately before or after
the harvesting season. But in the
on¢ crop area, as the summer
months advance, the struggle for
existence  commence  becoming
more and more difficult as the
'‘monsoon sets in.  Those who have
some land do preserve something
for the hard days. Those who
are without land have to depend
partly upon flowers, rools and
the wild fruits that the forests
yield. There are certain parts of
Rajasthan, Gujarat and Maha-
rashtra where the struggle lasts
for nearly two months. In certain
parts of Bihar, Orissa and Madhya
Pradesh, the struggle lasts a lit-
tle longer. It is very difficult to
estimate the proportion of the tri-
bals that have to undergo priva-
tion for lack of foodgrains, but
in our opinion not less than 10 to
15 per cent of foodgrains, but in
our opinion not less than 10
straits for a couple of months in
a year.

A Deputy Development Commis-
sioner and a Collector in Maha-
rashtra gave us to understand
that about 25 to 30 per cent of
the people live on roots and
leaves. They hardly get anything
io eat for two to three months
and for the rest of the year, most
of the time throughout the mon-
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soon, they eat roots, ‘Eandmu
as they call jt. They are forced
to live under conditions which
are more or less akin to primitive
state,”

TIFEATA FIT K AZ ZTAT 2 |
arEl, #OE Tim Jm oA fw a0
WHIT TET # IAF( OA1 75 ZAT F
@& | 57% wArar 3z /1 Fiaw
qre Fu LA g "IT q afrEre &
I/ 9T T I qiEwA § 1 I3AF A%
ot 93 | 2 31 W 9T & Al
F1 of1 aeeATIHE 37 FT OF A@T T}
O FH WA 2 1§ aRAdr g
f& z@ @ng T F /WA 87 F T
qaTd WYY AFT TE AREAT OF [FAITH
FaT W FATEATAHZ RN E | FAT qQ
FT gAT FE qAA A T 1 Al
F wfr wira &1 e fadgy w9 &
gar waea &1 AT fzArT go L A
ga@ IT WA # AT 9rA g oA
77y war fazava & fF o7 29 1 AR
TITRr wuT LT d1 agA T IaE
qA0 T OTRA |

war q@g ¢ fF oz areris
wfesa AR UF &1 OFEI FE
gfqzz 7.3t & fan wfewa diafaze
&1 sqgeqr FAAT Wfzw | IR fa
o wfewd am am fzar w1g, o
quraat & Ifd gwgr fear g

§fs waq aff ¢, safad & 22 aF
ATET FI T FIAT IAT AT Z |

& g ¥ 9T F——9aidT -
FEATH FAC WX FAFT AT | AT
Sirpeaca Fa¢ &1 fedr 7 fadr 77
7279 & qq wEEH g1 § 1 ud F
#rare g3 ara 3, 41 e 11 fedey
¥ g7 wix & d1 IAST I@T AT P
@ W g | & Ay 9T ¥ fwas,
@1 g Aagh ¥ A an & 9,
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s fo gefgra S 1 & a2
FAN T 407 AT 99 T AT 360 G5
dr T )

A2 WA & faq w7
fafawa ar I siw w12 3z 13fgm=
FIT & geA4 A1 3T aFHT B
FU T g afFT oiweTd Fqax
F FEET A 37 &® GRE A
FAM T FFAT ¢ | 9T A AT 5717
am qamad 2, 39 faq 34 af@
fefmn af @ g Fuf o1 gt
g

faa o & am &1 a@ a@
nzedl 7 fiaw geaea @, ga% fax
ATE A KT saFeqr AT fEw
7R 2@ ( & fF 39 9 ¥ 5 &0 safaq
HIAT 2, 1 37 & A7 IASG qfarT £y
AT AT AT E 0 A1 AT fOE 7@
q9z( &t sawt @ | 5 404 1T 7EMA
92 & T AT 9TI0 8 | TAX AW
FEET T AN OAG [ F R I AT RFAT
Zraa 2 1 gifam "y fadzq g fF
395 40 EF0 FJOwgTT F1 sATEqT
FT F AEGF TAM T TAAAE AT
=fa |

Shri Mohsin (Dharwar South): Sir,
while supporting the Demands of the
Ministry of Labour and Employment
1 wish to make some observations.
Sir, I fee] that this is g very import-
ant Ministry. Labour always plays a
very important part in the national
development. Especially when India is
forging ahead w th her Five Year
Plans, labour has an important role to
play. In a developing country like
ours where projects are coming up,
huge factories are built up, the person
who is behind all these developmental
activities and production is usually
forgotten. That person is none else
than the labourer. If we are to build
up our country, if we are to increase
our national income, we have to keep
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labour satisfied always. There cannot
be two opinions about ths matter.
The Labour Minister while opening
the discussion on the Demands, spoke
with sincerity for doing his best to
labour and I am sure that under his
administration the labourer will be
always happy.

Sir, in h's speech he has given some
statistics about national income. He
has stated that national ncome had
increased by 7 per cent in the last
year of the Second Plan, and that it
was likely to increase further by 4.5
per cent during 1961-62. It must have
come to that point now. Increase in
agricultural production was 8 per cent
in 1960-61. Within that increase in
foodgrain production was 6.1 per cent.
The record was reached in the output
of cotton and sugarcane. Surely this
ig an achievement.

In the industrial field also, in the
year 1961 production incrcased by 7
to 8 per cent over G0. Zo all these go
to show that labour has bsen putting
its effort very well and most of the
credit goes to labour, and to a certain
extent also tp the management.

Government wants to promote co-
operation  betwecn labour and
management. That is how Govern-

ment is thinking of gearing wup
production. This is a very good idea.
Rather than being contented by ©re-
venting of bad relationship between
the workers and the management,
Government should always think of
positive methods b©of creating an
atmosphere of construct've cooperation,
For this there should be a mutually
accepted code of discipline and
conduct. This has been introduced

and accepted by both labour and
management. This will go a long
way in solving the problems that
would arise between labour and
management and promote better

Industrial relations between them.

The second good step that Govern-
ment has taken in the workers’
participation in management. This
will play an important part in bring-
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ing good understanding between
labour and the management. As long
as the workers have, no share in the
management, they will not be happy
and the industry w.ll not develop.
Workers will work with energy and
sincerity only when they have a share
in the management. But I am sorry
to note that Government hag not
done much in this direction. Only
about 18 private sector industries and
12 public sector industries have
adopted the scheme., This is meagre
achievement in that direction. Even
after three years of experiment in
thig line we have not achieved as
much as we ought to have achieved.
I can understand the difficulty in the
private sector becaus¢ the question
of management's agreement would
arise. But I cannot understand the
difficulty that would arise in the public
sector. Why should they not adopt
this scheme? The labour unions will
always accept participat'on in manage-
ment. If the Ministry cannot persuade
the private sector industries accept
this, they should be made to accept it
by legislation. We have wailed for
three years and if the scheme ig not
acceptable o many of the people
then it should be done by legislation.

Sir, to a question that was pul some
two days Tback the hon. Deputy
Minister told the House that the
workers’ representatives who are
represented in the Joint Management
Councils were appointed by nom na-
tion. This is not a happy state of
affairs. Many a time we find that the
workers who are represented in the
Joint Management Councils, are not
the real representatives of the
workers, with the result that they
might somet'mes be playing in the
hands of the management. They wil!
be playing second fiddle to the persons
in the management. That will not
solve the problems, if such men are
brough in in the Joint Management
Councils. The person who ropresents
labour should be a real represcntative
and should be an elected man. I hope
the Ministry will consider this and
bring this about.
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The third thing which I would like
the House to appreciate is the edu-
cative programmes, We have got the
workers' cducation sheeme. While in
the second Plan only Rs. 48 lakhs
were provided for this, I am very
happy to sce that in the third Plan
Rs. 200 lakhs have been provided for
It. It is a very good idea. As many
as 134 teacher-administrators have
already bcen trained. Many centres
are train‘ng these worker-teachers also.
It is better that before they are
admtted to participate in tho manage-
ment they should be properly trained
in that way.

Mr, Deputy-Speaker: The hon.
Member's time is up.

Shri Mohsin: I shall finish in five
minutes.

Mr. Depuiy-Speaker: He should
finish within one or two mirutes.

Shri Mohsin: Another factor is that
many of the industrial uni‘s were
closed for certain days, and I was very
surprised to see that textile mills in
Madhya Pradesh and Maharashtra
were closed for the reason of non-
availability of coal. It is very sur-
prising. We are exporting coal to the
neighbouring country but we cannot
supply coal to our own facteries! This
is a very strange position. Tle 'acuna
should be found out and a remedy
should be evolved.. No factory should
be closed due to non-availability of
coal and such other raw ma'‘erials.

My hon. friend Shri K. N. Tiwary
has emphasised the need for ruising
the standard of agriculturai labour.
Of course, ours is an agricultural
country and the standard of living of
the agricultural labour chould be
raised and the measures thereto must
be pushed through.

Then I would only sum up my
speech with some poinis which are
concerned with my State. in two
sentences.
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Mr. Deputy-Speaker: Please resume
your seat.

Shri Mohsin: I shall finish with two
more sentences. Usually ‘the ‘udus-
tries that are located in parocular
States are  interested in importing
labour from other States. That
should be  stopped.  For  cxample,
these is the West Coast Paper Mills in
our area which draws some officers
from somec other State neglecling the
local area. That will always create
dissatisfaclion and when the com-
munists enter there will be more dis-
salisfaction there, So, we will have 1o
be particular about this,

Moreover, the salary or the pay-
structure that they adopt is not also
uniform. Sometimes their own rela-
tives are brought in and thousands of
Tupees are poured into the pockets of
their own persons who are designated
as managers or as officers, etc. The
real workers who work there are
very ill-paid. Such things should be
regulated and there should be some
approved scheme for the salaries and
security of employment of the em-
ployees there.

it Fegrewr g (TrewgE) o 99
Ve WEIEG, § gEi 9ES HI0E] AT
g Y wres q& A= &1 A faa
2

gure 2w & IAfq aga §g W9
g7 iz &7t @ | ®aT w7 A
= &, A1 ZRT T OF FA WA 4T
FFA W1 WU qF FE AGT @Al
?, 72 Hfrawree @ A & A
TR AT AL A FAE | AW F
ST AT AT @ qF AT W 5w
#1 8 AT gz §7 T & 1 ol feeey
F & g vrardd 1 grF g €
oy o & waadl § fawsar g
FZARNTEL | TZ AT I
7z 7 377 I, T¥ T 39 939 FI q9r
gTFT #1532 foor & fare oA anfgd



9515 Demands

i awgm g fF @ AEE™
Tt a2 grr w9 fF ¥FT O g #
WEAT grf, A% IT7 AR EF TFT
T 9 #ag 97 faqd A wzr aw
I7E Afaq Fr AwAF 2, AR AT
T T fF T arfaw 9, 3w
frer %1 & 1 77 d37 forfeaw
HTE Gez wHAC W OATTOH WS G A
azr 7 oF freza fawrAr aar 2
fxa% qafar 7zt faadr 91 g8
7, 3AF HegT TETAMAT ATT WETATAT
& 419 nF UfiAE AT F A IF
WA T WM 97 42197 AIEHAA
Z1AT &, 39T § WY 27T A WEA ¥
A% 3A UGYHZ FT AATAEAT FET €
YT gar A1 {39 oqHE F1 9=
fem ATz AT 21 & A WL I AGE
FACEITET & a1 I9% FAEEET qg
FNF ATE § 1A AT AAT § W w©2EF
1 Aaa & A& wEr @ 1 37 Al
# gz i ¢ v i qrzama a@ar Ow
&8 F307 | 34 faeew &1 wigFa:
AT ZH WIA TET AN T TgT AT IAET
TEAM FI A1 aga AAT F AT @i
AT qrEFEE ¥ agiadr g /sl @, 6%
W OEEEY A OEIETE T &7
qUe ¥ AT A< g EE¥AT 2 1 H
argan g f wmAdTT 90 At 39 a7
21 -

F4 I OF Ty 71 ¢ 5 ag
AT AT 9B & | qE WG A9 &
T AT FIT T AeHqrga fgaar o
afsq & aaaar § 5 g9 & a9 g
AT F14 AT ZHIT F@T § IAST AN
AIAT FN ASLT | AT qgT 7T A
¥ gAY AAZT FATET FTH FTHHA 2 |
A gra az & 3w fafesm @
HIT FIW F AL @7 F@T £ 1 W
FT9 T TR §1 91 367 "igs
faaar A F1E F179 F7 IAFT IAH1
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afes a7 fae &y ooz 3@ g@ ¥
F 3% & T30, GrEa Wy agar M
FIH T ZAT AT A AT | SE-AE 9T
qa7 F daq fafewa 8, agt T@t 7@
TR AT &7l § 7T a47¢ 427 e
z 1 wifwqt § samEAT | g
Y3 7 Y 787 TAT A E ) TAR
firq w12 g7 1 fagzre fafeas 727 &
fa g% Frmer ar 339 Fw AAF fafeaa
AT 7T FTAT ZITT | MTH HIEA A4l
I 2 ofa g EAT AN £ ) wEA
AT FAAT 27 TEAr 21 gk fag o
rq a% faeew z9a<i § ® o7 790
& FTH aF SOT¢ g1 A0 g7 AT42 ZHIT
q7% W1 AgT gF A« FH gl AW
2 wY F19 W1 37 qFAT § T wIG
EARG LT

731 ag 1 fafesa w3 g fF gromm-
oz uFmS{Ag A1 AT @ @ g,
IAH AT A I I8 § | AW
gran 3z 2 f& oF safaq 99 & smar
AT AT /I AT AT FaO %
AT SATAT & A AL AE A TATHT THET
w1 49 F1 feg s gz §
a1 &1 sggarg fawr o o ¢ offw
sfasis &1 4@ fasar & 1 gfd s
39 Afaard @zt @ e & o A
g IEI I & WA FIA  FET
wAT & | gz W1 |7 Howmar g fa A
TEIETET AARET T § 97 TrIAERe
uFTAA #1 foE T AT T & i wel
FT AMH AF ZAT g9 IAF! 3 A7 | TH
a 7 fawfar &1 ag gga wew
qF T | ONAEHE O faa
T FEET I AL 7 A g1 AFar ¢
o1 ez wATEAIET gIT &, TART
o{ET T oA9r FE W qeEl F,
Tea qgaIg AT &, 44 # wed gt
WY qgars Ww | SfFA o= fF agt
97 a1 fzar aman &, ¥ A 9d ) wd g,
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AT Az7 §g A3 faar A @ wRl
9% o7 19 faeew 7 faqg x 2
MFzfammamr g F A ar 2=
A AT A(A AT FM FATEATAE
& gy Aoy A g g W de
aeaAra 4z & faf qay A9 3 A
&1 o srgan g f o o wrEey o Id
q TEGATIHE TFHA W H HAC FT W
wd, Ik u_foaed 7 FT @ A9 |
wTT 3A% fAg w9 e @ AN
AETT &Y a1 ag A fagr o "FAT €0
# HI9E! qaeAT Wgan g F Ao fo
¥R H OF ¢ gHA FATH HANC q
fae ¢ gz aq &< fagr fe 3@ 3 <1
et WY TrATgZHEE A A IR A &
foq uw sras! A1 AT L, UF AT
g1 A1 drATr nEATaE UFEa §
IR 1 A7 T F(AT 43 FT AT T A
T AN FY TA A | qE A ATTE
fga A 94T 7T T987 AG1 KL OATR
Tz Ay #feT amg 7 ag 97 7967
q§ arzm Z fr nsqA@az nFE e
& afFr %Y A7 = fagq a7 A
A I |

o3 ¥ #9099 F AL F §F
FEAT IEATE | I H W AR A
FHA FaT T (Feq 4991 § | FAHA
7% & faf 47 a7 975¢7 72 fa3
a1 AT T A g TR 97
i gz =« & {5 o1 5w smar
AT T T & A1 ITFH FT F TG
Tz #7 faar sm oife@@ | R
g oz & f5 a1 " & FT F97
F a1 IqFT WA FT fggqr wmem 2,
IAK! °F wFET AT e frw 97 fasr
fagr srar & w7 oz w9 97 77 faar
AT & | IA A78 A A9f A% TAR!
FAFA FILTF AV 9T FTH FEAT 7347
g2 o mefea a8 fean s 20
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717 femEvz #1 oz A 1fig &
FITA FIT UF AT W WG g1 A
ar 39 feamiz & & @ @5 @,
Zat faamr @ gast w0 9T o fean
s a9d 39 F fF w97 fawr fam
am /Y ag wrdr A fewr @ o
F9FF 99 7 1 AT 7G Ta7 @ §7
aHAT §, IAF! A ATAS T FIH 7w
ST @ WX AT gEe aga & @ @ 4
Y AT FT 0T § IR 7 ) Famar
§ | OF A9 gW @ a 0C qEgN
7T | AW FAC F1 qXWA TG
faar s fed Wi #1% Of# amaran
1 9 Tifezd fF dsrma dav 7w go
Wt IAF! IFTL A TEAT 9% | @[ T4V
¢ fF e w18 wgar avg giaT & A
Fa faar g fewrddz § gua am
A€ FAT & AT ZAL FARA FAT F
wrAr F7 famr s ¢ oAy gy
1 G AT GAT § | 0HT §
¥ £A97 A7 Y fRawa g &
A oegrE 2 fE Adma FEw o at
ATTHRT TIEAT B AT erEAn A1fEd
Fax AN ¥ AT &1 99 vy To 2y
& AT g1 %o T 1 37 A fafaw
Fa AT Agl faedt & 1 99 &7 Ay vy
To 37 & WYX Toram & grferdr @
q12 faq 42 o179 & A= g7 a7 @ar
garast A Fm A frmar 2 W
qAE ¥ I & FAaT FEAIT T W0
wedt ¥ 1 &w fad F sgar e g
f $qa0a 3=T & A "™ AT

gAY sfgd

AL AAT X AWMTT A oAt i
grafae & & | ATz ¥ SR wIEr
faerar & 1 a=7 ST FT I ¥ Agw
THAEd wRE & fawfew & oqEm
TREYL a1 F7 $G Ffaads @
&1 wYwr faer | a7t < g 7 2 fiv ow
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T FHL A GY Y, 1%, LS AT g WY
§ 9 A1 3T ¥ AG awAE g 0w
TE 9T AT A4 g4 97 faur 7
w1 fx aw favr s wwowed & AR
o F 9T AA 4 gt wA §
afe 29 &7 437 #1 91 T AGT
foet &, O 1A A 24 A 2
A1 g faAT ag &€t g 1 Ffam-
a7 zar fx gaqr Atz 5=
1 faFmr Agr 2 z9 Aw F@r 9=
wg A 39 49 @z feareT arfz =
w41 41 | f/Ama 77 9w Im Uz
a1 41 At fRAraa 77 F@1 7347 FA0
AT F4T 2149 FIAT W 7 9% 9, WIEHT
OF FE T FEA 2 | ;AT F 91 wEHr
g 370 A g9 £ AN wAqAz A
dfqzfaesi i1 AT & wEE FAE
v faq w141 37 2, Jl#FF 7 39717 T80
2 | nar 93797 AzT fw ¥7 7 790w
TF FAT[ AT T OF ARAT F1 (0T
o7 %7 A0 A4 fwur AmAn A1 wrEa
H qEeAIT qEF AT 7 OFT AT AT AT
AT & 27 ZAT AMET |

Mr. Deputy-Speaker: Shri Daji: He
will take five minules,

vl sy (famwam)
FIHA AW, WA Ar 3T 97 AT
Fi 7 fqur s

No. lady Momber has spoken on this
subject.

Mr. Deputy-Speaker: Order, order.
She should resume her seat; Shrimati
Yasoda Reddy is a respected Member
of this House. She has spoken.

Shri Daji (Indore): I crave your
indulgence for some more time, be-
cause the hon, Minister has already
taken one hour to start with.

Mr. Deputy-Speiker: We have to
<lose this debate by 3.30 p.m. He can
have five minutes_ or so.

P39(Ai) LSD—8.

JYAISTHA 17, 1884 (SAKA)

for Grants 9520

Shri Daji: Ten minutes. I rise to
spcak on this debate with great sym-
pathy for the Minister. I have sym-
pathy for the Minister because this is
@ Ministry which no onc seems Lo
need and no one seems to head. 1
am reminded  of Rabindranah
Tugore's deseription of a boy of 14
as neither ornamental nor useful, That
is the position of this Ministry. 1 do
noi want 1o talk as to how much the
cmployer needs him., I do not also
want 1o speak or discuss as to how
much the employees heed him. The
most important point is that his own
colleagues in the Cabinet do not heed
him. The public sector undertukinyss
are the worst culprits in the matter in
industrial relations. 1 wag present in
the Madras Indian Labour Confurence,
when we discussed the application of
the code of discipline to the railways_
the defence undertakings  and cther
public seclor underiakings, 1 travel-
led a long road and came to Parlia-
ment more than (hree vears after-
wards and I was teld here by the
Depuly Minister that the matter is
£1jll under consideration.

There 1s a code which the Govern-
meny expects both the employees and
employers to obey. But the Labour
Ministry cannot get the Raillway Min-
istry, the Defence Ministry, the P. & T.
Department and the Iron and Sleel
Ministry to enforce in their own un-
dertakings. This is the sorry staie of
affairs. This is the authority com-
manded by the Labour Ministry. If
the writ of the Labour Ministry does
not run even the other Ministries in
the Cabinet, certainly the Labour
Ministry shall have no moral author-
ity to impose its decisions on others.
That is why I said—I am speaking with
sympathy, the position is that much
has been said of the Minister and his
good intentions. But his is a case of
good intentions self-defcated. He has
been teaching us patience and he is a
believer in slow process. But there
are limits to patience and to slow-
ness. With great respect, I  submit
that if labour relations are to pro-
gress at this speed, the patience of the
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workers will have run out at a paiti-
cular state and then, it shall not be a
good state of affairs.

Let us examine ihe yuesuon of in-
dustrial relations, which is the core
of the matter of labour policy. The
enlire system of laws 15 1ncflective.
They are all weighed against ihe em-
ployces and in favour of the em-
ployers. You have got the code  of
discipline, the pet child of the iabour
Ministry. The worker is forced to
observe the code, If the employee
does not obscrve the code, he can ke
dismissed. But if the cmployer does
not observe it, what i the sanction?

Then, there is the guestion  of
speedy and fair machinery for seitle-
ment of grievances and disputes. Docs
it exist? Wy have got umpleen num-
ber of cases where we have had to go
on hunger strike meorcly for gelling
adjudication. This simple right of
getting adjudication—what does it
actually mean? Iy means anly this
that the worker says, “I have a gnev-
ance. Give me an impartial tribunal
or an impartial arbitralor to seiile my
grievance.” He does not ussert  his
position but he only =ays "Give mec an
impartial tribunal”. Ewven for getting
adjudication, we have had to resort
to hunger strikes umpleen number of
times.

Therg was the most deplorable and
long drawn-out strike of 27 days in
HAL, because the workers raised a
dispute and made 53 demands, out of
which only 13 were referred to arbi-
tration. The resy were not referred to
arbitration. That was against the
Madras Convention read out just now
by the Minister of State. That was
addressed to the Labour  Minister;
that was addressed 1o cvery authority
in India. When only 13 demands are
referreq and the others are not 1e-
ferred, the workers cannot go on a
legal strike, because it is pending
adjudication. Workers cannot venti-
late their grievances in the court.
What are they supposed to do? Have
you created a machinery, not a mach-
inery depending on your discretion
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and on your alms, but a machinery
which allows  automatic sclf-adjust-
ment of the grievance procedure. au-
tomatic ventilation, [airly, {reely and
speedily? Unless you are able to do
that. whatever pladtudes you  may
say, industrial relations in this coun-
try will not improve.

Bhilai steel plant was planned and
has been buill. Stecl produclion has
reached targeted capacity, DBut the
standing orders are yet pending with
the Standing Labour Commissioner,
So, it took lesser time tp build  the
Bhilai plant and produce s'vel than
for the Standing Labour Conunissioner
to frame the standing orders, which
will regulate the relations  between
th: employees and employers. What-
ever exeuses you may give, I went
to put the quesction straigint 1o the
hon. Minister in the absence of  the
standing orders, the workers can be
dismisseg without showing any  cause,
Now, the standing ordevs comng in
1962 or 1963. Whay justice shal! vou
do 1o those emplovess vwho have been
dismissed in the past in the absence
of standing orders” I put i’ straight to
the hon, Minister.,

There was a sirike notice in the
Rajhara iron mine. Onc of the de-
mands wag drinking water. There is
a steep incline in the mine and the
workers are not provided with drink-
ing water. The Dcputy Minister ad-
mitted in reply to a question that
“Yes; water facilities arc being plan-
ned.” Can there be a plan for water
facilities? Can we wmt for drinking
water facilities? You can plan a
mine; you can plan the mechanisation
of the mines. But before you do that,
can't you plan the provision of drink-
ing water for the workers who would
be taken there? For this reason, the
workers have to give strike notice!
[ am surprised that despile the as-
surance of the Minister here, there
was no settlement in conciliation,
What is the settlement? 1 am sur-
prised; I am receiving telegrams. That
means, the Bhilai steel plant authori-
ties say, “We cannot provide you with
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water; you have still to work.” Can
you ever imagine anything more
shocking than this? You do not want
to provide drinking watcr; you do not
want to put this maiuter to adjudica-
tion. What could an adjudicator do
in such a matter? Where is the ques-
tion of arbitration in <uch a  matter?
Drinking water, living hutments, ete.
are such elementary necessities. You
plan all these things without provid-
ing any of these clementary facilities
angd then if the workers sirike, some
of the wiscacres come and advise us
that it i1s motivated by political con-
siderations.

15 hrs.

Then, Sir, there is a very important
point and that is about  indusiial
housing. These {wo voluminous re-
ports, 1 do not know why, are con-
spicunusly silent on the guestion of in-
dustrial housing. Whalever we had
planned for industrial housing has
failed mizerably.  Figurez show that
the employers just o ~»d out  their
obligation only (o the extent of one per
cent. during the First P'an period and
the Second Plan period in the matter
of industrial housing. There has been
only ong per cent. execution. You give
subsidy, you give loans lo the (m-
ployers, and c¢ven then they do not
build houses. What have you to say
about it? Keep silent? Your report
keeps silent.  Therefore, 1 demand
that you should place no more trust
on the employers in the matter of
building houses. We must legislate
and lay down a cess for industrial
housing, a cess on the total turn over
of industrial undertakings to be col-
lected by the Government. Then the
Government itself should go forward
and build industrial housinz to re-
move the slums that arp rising, to
ease the housing problem.

There is the question of wunians.
The Labour Minister rightly =aid that
the only attraction in the code when
the trade unions accepted the code
was that they will get recognition of
trade unions. I would liks to pug it
straight to the hon. Minister. Could
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he give the figures of the {rade unions
recognised under the code of dis-
cipline for the last three yeors. 1f he
wants I can give him the figures
where applications are pending  for
more than some years for recognition,
The whole procedure has become go
long drawn out that nothing tangible
comes out,

Let us see further. The hon. Miris-
ter amended the Industrial Disputes
Act und made it illega]l for an emplo-
yerto change the working conditions
unilaterally without giving notice of
the change.  Sir, having made it ille-
gal did your amendment provide any
sanction? What is the sanction, if the
empioyers introduce an illegal change,
that would come to the employces’ aid?
The Supreme Court laid down that
whether the order of an employer is
legal or illegal. whether jy is  just
or unjust whetnir it is right or
wrong, an ecmployee has got to first
obey it and later on  proceed with
whatever procedure is wpen to him,
Therefore,  technically, cven if a
change is illegal the employee cannot
do anything. Your amendment is
silent on thag point.  There i3 ne sane-
tion in the hands of the employec to
stop that illegal change by {he o¢m-
ployer. Yet you want the worker to
go on and you call it socialism.

Therefore, Sir, the whaole industrial
relations machinery is built in a way
that it binds down the worker, ties
him down hand and foot and allows
the maximum freedom (o the cm-
ploycers. The whole freedom that
existed for decades is still maintained
and only a little gilding, a little col-
ouring here and there is sought to be
made. But that will not solve the
problem.

1 have got one or two more points.
There are many more poinis. Acci-
dents are rising because of speed up in
industrialisation. But thc most im-
portant point is the question of un-
employment. [ am not talking on the
general question that in thy Plan you
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ar¢ not going to meet the 'otal volume
of unemployment. Bul whal iy more
disconcerting is this that the census
of the manufacturcrs has disclosed 1hit
in all organised .vlustries employing
more than 25 workers over a period
of the Iast one decade the uctual
employment has duecercased by len per
cent. This is a very disturbing thing.
On the one hand you are plaaning
for increased employmaony whereas, on
the other hand, in the .rganised sce-
tor of industries there is actually  a
drop by ten per ceni. in actua! em-
ployment. This simple means more
specd up, more worklead on the wor-
kers. and this will also frustrate all
your plans of meeting uncmployment.
Even vour last repory of the Director
of Employment Exchange shows that
in the last quarter employment drop-
pird by 1+95 lakhs in the private scctor,
Sp many reasons are siven. Oy ve-
ason given is that it is seazonal. What
is seasona] in a textile mil’, T do not
know. There is someihing sensonal in
a pinning factory. but in a fextile mill
or a cement factory here is nothing
like seasonal according 1o whatever
little experience I have got. This
shows that retrenchment is going  on
apace, and unless you bring forward
a legislation to siop it all vour
schemes about this are -wing (¢ fail

Sir. we have recently liberated Goa
and Goa is a part of India. We are all
proud of it. They have been demand-
ing again and again extension of your
simple trade union laws to Goa. Why
should there be delay, 1 personally do
not understand. 1 would appeal to
the hon, Minister to immediately ex.
tend it.

Lastly, T want to say one thing.
With all the sympathies for labour
that the Minister has got, T want to
put forward one demand. Please
evolve a code for non-interference in
labour disputes by police. Wherever
the workers raise a dispute, even if
it be peaceful, even if it be mere
slogan shouting, there are always more
policemen than picketeers at the gate.
I want to ask the hon. Minister, can
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i pive me an instance where  even
vne  employer was  prosecuted for
defauting payment of provident fund?
In my own State there are five big
mills which have defaulted payment
of provident fund and have misappro-
priated money collected from the
workers. Can he give me one instance
where an empoiyver was  prosecuted
for illegal lockoul? Can he give me
one anstance where an employer was
prosecuted for illegal change of service
conditions? In this report  he has
shown 300 cases of wrongful employ-
ment of inmigrant labour., No pro-
seculion was launched. Why? Why
iz vour State machinery funky when
the employvers vioolate the law? Why
do they come with an iron hand when
the workers fight for their legitimate
gricvances? Therelore, ong mor: cude
has ta be evolved; not the code of efti-
cieney which the haon, Minister is
having up his sleeves,—it will not work
it the industrial relotions is not set
right—but a code of pulice Lehaviour
in lubour disputes Why do vou want
police as long as there is no violence,
as long as there is no attack on pro-
perly ov life? If the workers fight
for legitimate grievances and picket
or even pgo on peaceful stmke, why
shoulg the police ulways inlecvene?
In many cases they worsen mallers
by their intervention. Sir, in a demo-
cratic Stale police interference in
labour agitations, labour movemoent
is most obnoxious. In other civilised
countries—]I am not talking of socia-
list countries, but even in England—
it iz rarely resorted to. Here, even
when nine hotels are picketed in
Connaught Place police come. For ten
picketcers there were twenty police-
men. There were two truck loads of
policemen standing. For what? For
intimidating the workers? At the
same time, the police force, the whole
machinery for law and order gets
completely paralysed when an emplo-
yer violates the code, when an
employer violates the law.

Therefore, Sir, unless this whole biag
of the policy is changed more positi-
vely, merely advising will not do. As
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some hon. Members have said, come
forward with legislations for partici-
pation in  management, industrial
housing, recognition of trade unions
ete.  1f more than two trade unions
apply. tuke a ballot and recognise one
of them. Give that right to the trade
unions, give that status to the workers,
Give the status of equality, the status
of cqua) protection before the emplo-
yers, and then only your labour can
play its full role.

Shri Nanda: Mr. Deputy-Speaker,
Sir, 1 am glad the debate his  been
enlivened by the speech of the hon.
Member. Whether iy has any  other
merit or not, at least il has crealed
some liveliness in the House I may
not have the merit of sticking very
nearly to the truth about matlers, it
may have the demerit of very great
exaggeration. But just before the
hon. Member spoke I thought 1 had
very little to say. Even now there is
nothing very much to be said because
no real issue has been raisocd. But,
somehow, I have to mect some of the
points which the hon. Member  has
made.

Before that, T would like to address
myself to some mores substantial {ask
of dealing with certain matters which
arose in the speeches of ether hon.
Members. T would like, in the first
instance, 1o give some bits of infor-
mation to make up the gaps in the in-
formatinn possessed by hon. Members
reparding some aspects of lahour
activies and some of the things whicn
are of interest to them.

Hon. Member, T beliove, Shry
Prabhat Kar asked about the prosecu-
tions. He wanted 10 know how manw
of the proscentions were against  the
employers and how many were against
the workers,

T mentioned the figure 2,299 for the
year as against the figure of 188 in
1960. The question was as to how
much of it was about the employers
and how much about the workers. The
answer is very simple. I need not
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make any distinction in these figures
because these are all against the
employers. There were 2,299 cases of
prosecution against the employers and
not one against the workers.

Aboui some other information also,
the hon. Member possibly has some
misconceptions about the way in
which we reckon the figures about the
increase in the labour force. He was,
ol course, concerned about the stag-
gering increase in population but he
asked: what has it to do with the
agpravation of the problem of un-
employment because the people who
are children and who were born
during the lust ten years are not job-
seckers and therefore how does the
increase in the rate of population
affect the problem of unemployment?
That was his question. If the hon.
Member has still got some kind of a
doubt about it, I will answer it; but
if he has by this time learnt that
there is an answer to it, I nced not do
that. The answer is wvery simple,
again. It is that the increase in the
labour force does nol arise with the
increase in the birth rate but with the
decrease in the dcath rate. That
deercase applies {o all ages, that is,
the expectation of life at birth and
the expectation of life for the diffe.
rent age groups. That is the explana-
tion. While the birth rate has declin-
ed somewhat, the death rate has
declined very much more.

Another factor which must be 1aken
into consideration is that these figures
are drawn from statistics thrown up
by the National Sample Survey from
vear {o vear and from round to round.
The hasis adopted is that the caleula-
tion of the labour farce is made with
reference tn the praportion of men
mnd women in the apge group 15--59
vears who are gainfully emnloved or
are secking employment Therefore
that factor. namely, how many seek
employvment, is to be taken into
account. More women seek employ-
ment these days than before. There-
fore their participation in the labour
force goes on increasing. There may
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be others also. At any stage how
many persons and what proportion of
the population in that age group seek.
ing employment are gainfully employ-
ed has to be taken into account. I
hope the hon. Member is now satisfied
that there is no jugglery about the
figures regarding the increase in the
labour force and we have a very real
problem in that connection.

There are some other points of
information which arose. The hon.
Member has raised a question about
the cost of living index. It is a very
legitimate question. The cost of living
index has been built long ago. Mean-
while, changes have occurred in the
family budget structure and therefore
the weights which are being adopted
for the purpose of calculation of the
changes in the cost of living index,
naturally, are not the same as they
would be now. Therefore it was very
proper and necessary that we should
have a new series. The information
which the hon. Member possibly him-
self has is that field enquiry in res-
pect of family budget surveys for the
50 new centres was commenced in
August 1958 and was completed in
September, 1959. The Indian Statisti-
cal Institutec was entrusted with the
iabulation of the data, Howcver, there
has been some delay in tabulation and
hence for some of the coentres we have
not yet received full information. But
what we have already done is that the
work of construction of a new series
of index numbers is in progress. So
far index numbers for 29 centres have
been compiled and they are being
checked. As soon as this process is
completed, the consumer price index
numbers on the basis of the new scries
will be published not only for the 50
centres but also for the whole of India,
This, we belicve, could he done by
the end of September this year.

Hon. Member—1 am speaking of the
first hon. Member who spoke and am
dealing with his questions in the first
instance—also had some doubt about
the effect of rationalisation on employ.
ment. This question has recurred and

JUNE 7, 19862

for Grantg 9530

has been raised by other hon. Mem-
bers also, incidentally, by the last
speaker also. There may be occa-
sional] fluctuations, seasonal and other-
wise, but the trend is important in
spite of the fact that on account of
modernisation and technological
improvement a certain shrinkage in
employment would accrue. But the
question is: How far expansion in
employment opportunities is oceur-
ring side by side? We cannot stop
technological progress. If we do that,
we might maintain employment for a
few who are in employment but there
are millions of others who seek
employment. For them empolyment
has to be provided. Therefore we
cannot just stop progress there. The
position is this. I have got the figures
with me. In cotton mills of which
mention was made here, the employ-
ment was 6,85,000 in 1951 and 7,90,000
in 1960. In silk mills it has risen
from 54,000 to T71,000; in sugar mills
from 95,000 to 1,23,000 between 1851
and 1960. In cement industry there is
not much change. In paper mills
there is an increase of 7,000. Like
that, in glass industry there is some
increase. Most of the industries have
shown some increase. In the case of
some it is more, in the case of others
the rate of increase is not the same.
So, it may be that in a certain unit the
number of workers is reduced because
of the process of rationalisation, but
I may also point out that rationalisa.
tion is subject to certain safeguards.
There is an agreement reached about
rationalisation as a result of consulta-
tions and understanding among the
parties in the Indian Labour Confe-
rence and onc of the conditions is
that there will be no rationalisation
it that entails unemployment in res-
pect of the existing labour force.
Nobody can be sent out. There may
be exceptional conditions for which
special action may have to be taken,
hut this is the rule and, T believe,
by and large this is how things are
happening. Anything contrary to it
would be a breach of those agree-
ments and there are ways for remedy=
ing those contraventions.



9531 Demands

In connection with employment
another question was raised, namely,
notification of vacancies. It was said:
What is the use of simply compelling
employers to notify vacancies if we
are not at the same time able to tell
them that they must employ persons
whose names are submitted by the
Exchanges? Sir, this was considered
in this House and this point was made
then, even regarding compulsion.
There was a great deal of apprehen.
sion in the minds of the employers
but we persisted in that. There i3
nowhere in the world any kind of
compulsion on the employers to
employ someone. The actual conse-
quence of the application of this Act
is that the number of placements has
increased. Of course, the number of
wvacancies notified has increased. Last
time 1 submitted to the House that
we would watch. It is not that we
may need any legal compulsion but
we can certainly try more persuasion
and see that they do not simply set
aside the names of people who are
otherwise good and have their own
way arbitrarily in this matter. Some
‘way can be found about that.

There was a question about Wage
Boards. Of course, the idea is attrac-
tive. It has been accepted. Popularity
of wage boards has increased. There
is demand for more and more of them.
Whatever, so far, has emerged from
this ncw method of wage determina-
tion has been fairly satisfactory. The
question is, why don't we have more
of them., There was an original list
of demands from the workers' side—
I think it was three years ago—and
for all the industries which were then
put forward, we have appointed wage
boards—for all except three: engineer-
ing, chemical and perhaps non-coal
mines or something like that, as far
as 1 remember. Now, demand is
being made for bidi industry also and
cigars possibly. Somebody was inte.
rested in cigars.

Shri Warior: They go together.

Shri Nanda: I submit, when I was
asked about the time that I would

JYAISTHA 17, 1884 (SAKA)

for Grants 9532

regiure, at that stage there was less
material to deal with Possibly, 1
might need a few minutes more than
I had imagined because I should like
adequately to respond to the gesture
made by the hon. Member who spoke
last.

We have difficulties. It is not &
question of simply your issuing &n
order and there is a wage board.
Suitable persons have to be found.
We do not find suitable persons for
our tribunals. After all, there is no
plethora of people who will be fit for
this kind of responsibility. We need
a person capable, competent, indepen-
dent. That is for the Chairman.
There, are others also. What they
decide, what they recommend is going
to affect thousands and thousands of
workers and industrial units in a large
number of cases. That is one diffi-
culty. Then, when the thing comes,
we have to implement it. If we do
not get implementation, every day
questions arise, how far you have
implemented. Implememation means
machinery for implementation. We
have to go on sending people here and
there, because there is no legal com-
pulsion. This is a voluntary matter.
You will say. why wvoluntary, why
don't you have compulsion. This
question was asked. In the case of
the cotton textile industry, 96 per cent
implementation is there. Why not 4
per cent?  The House will remember
that we had introduced a Bill here.
Then, we did not proceed with it
Why? Because, we felt that that is
not going to lead to better results.
Even in the case of Tribunal awards,
a few people may not be able to carry
out. It may not be possible to do
better there. The moment we bring in
legislation, then, we bring in the
courts. We bring in all kinds of
delay. The outcome will not be as
good as it is now. I think we should
persist in the course which we have
adopted, So far.

Shri Daji: There was a suggestion
for a tripartite body for bidis by you..
We can have that system.
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Shri Nanda: Regarding the bidi
industry, there has been difficulty
about disparities in the rates between
States and that creates complications
Also migration of the industry from
one area lo another. [ believe the
information that has been given to me
now is that we have made sufficient
progress  in this. One State after
another concerned has agreed and has
carried outl its obligations to bring the
wages in line. 1 won't take up the
time of the House in giving ull the
details. If hon. Member wants, I
shall provide the information. This is
progressing.

About indusirial relations, one or
two points arose. A question was
asked, why should not arbitration pro-
ceedings get the same protection as
adjudication proceedings. 1 agree
with the point. But, the lecgal posi-
tion, I would like to look into. There
should certainly be no disadvantage,
no handicap in the case of workers
who go for arbitration rather than for
adjudication. Then, arbitration should
he final Certainly ‘The idea is that
it should not have to go through a
number of stages except where the
courts are concerned, even in the case
of arbitration awards in some maliters
and for somc purposcs, they [¢lt help.
less.

There wus a point about tribal eco-
nomy and about agricultural labour.
I entirely agrec with the hon. Member
who brought up the question of tribal
cconomy  and agricultural labour in
rural arcas. I do not think that we
have te tuke that circumseribed view
of our responsibility towards labour
that it is confined to a fow lakhs of
workers in industrial areas. 1 think
it does extend 1o a much larger
number of persons who are engaged in
agriculture and ftribal areas, Praec-
tical difficultics may be there. We
have the Minimum Wages Act which
applies to agricultural labour. It has
been extended to and applied in prac-
tically all the States: in some States
fully, in some States in part of the
areas. The point was about imple.
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mentation. Here, because of the very
large size of the number of persons
concerned, scattered nature of the
problem, the difficulties are there. As
the hon. Member pointed out with the
new sel up in the rural areas, pan-
chayat samitis and panchayats, we will
certainly consider whether there is a
betier way of getting implementation.
The real difficulty is, agricultural
labourer is a poor man. Very often,
his employer also is u poor man, It
iz the economic forces which work
there and  place the  agricultural
labourer in a position of disadvantage.
Certainly, there is the answer: improve
agricultural productivity and raise
the prosperity of the rural areas.

So far as the tribal people are con-
cerned, in my own constituency, a
very large proportion are these gentle-
men. 1 know about their problems.
I knuow what difficullies are being
created for them, the amenities of
which they have been deprived which
they were drawing from the forest,
the various changes that are occurring
and the displacement which is oecur-
ring when we have new  irrigation
projecis or industrial projects. I have
cvery sympathy for them. I have
personally sponsored their case for a
hetter deal and fuller compensation so
that they are placed in a position in
which they can function better than
before.  Their claim for employment
and firaining is there. 1 am informed
that in the case of projects  which
have been set up by the Central Gov-
ernmeni and also 1T believe by the
States, this is being taken info consi-
redation, and the people who are dis-
plared—they and their children—are
given preference in training  and
emplavment.

Most of the points which arose
harring thnse that eame in the end,
I have dealt with. Public sector
undertakings also have figured in the
discussion. There is some kind of a
misunderstanding still persisting in the
minds of some people about labour
policy: whether there is one labour
policy for the public sector and
another policy for the private sector.
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It is nol so. This has been made
clear in our Five Year Plans also
and a number of times in this House.
Still, certain questions remain to be
answered. There was, in this House,
a few days ago, a statemen{ made by
ithe hon. Minister for Steel and
Heavy Indusiries and some gquestions
were raised about that also that there
is no policy for the public sector. It
means just this. There is a policy
which has been applied progressively
tn the publie sector. There were
certain deficiencies at a certiun stage.
For example, when the code of disci-
pline came in in the public sector
undertakings, automatically they did
not take it. T had a special confe-
rence. They all agreed. It is appli-
cable to all those industrial under-
takings in the public sector.

Then, 1 had two conferences with
the Ministers here, that 15, my colle-
agues here, who have responsibilities
for the various employing Ministrics
as they are called. There, we cleared
two things. One was about the Code
of Discipline and the other was about
the joint managemont councils.  And
it was settled that they would try te
do their best fo see that every
public undertaking which had
reached a stage which should be con-
sidered suitable for the purpose of the
introduction  of joint manefement
counecil will do that. A special eell
has been created for this purpose. to
pursue this matter, and al<o, of couvrse,
to pursue this matter further in the
private sector too. The difficulty s
that the public sector has big projects.
They attract notice.  Somcthing hap-
pening there becomes a motier within
the cognizance of everybndy, and it
is played up. There is also » newness
and a bigness about it which give it
some specinl importance. Ther is
newness about it hecaus, the people
who are coming into these  projects
on the side of management also are
new to their jobs, (or at least some
of them). and in the maiter of 1abour
relations alsn.  Angd =n. some diffcul-
ties were created.
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In the early stages of construction,
there was some complaint that  the
laws were nol being applicd. That
was true in some cases. We took the
matter up, and, I belicve that it may
be that the public sector might, pos-
sibly in some cases, at an earlier siage
have overlooked something which bad
to be done, buy once they have become
aware of their obligations-—and that is
what has happened—they nve carrying
them out more scrupulously than the
private sector.  This 1s the position
now, and I can say that frem the re-
ports which are reccived from all
over.

Then, the case was brought up about
the HEL and Bhilai. I think what hap-
pened carlier in Bhilaj and Rourkela
and later in Bhopal is not good. 1
think possibly it could have been avoi-
ded; it could have been avoided by a
better approach from the management,
and it could also have been avoided
by a greater sense of responsibility on
the part of those who created the
trouble. [ think 50 demands  were
made. In this new concern 50  de-
mands were made at once.

Shri Daji: The number 53 was only
technically 53, because different gec-
tions of the workers had putl forward
different demands.

Shri Nanda: That may be so tech-
nically. But it is the attitude 1o which
I am referring. Here is n rew cencern
which is trvivg to nlaat  itself, and
here are people going on hung e strike
for 50 or 53 demands, and continucus-
Iv. the trainees, the people in the
security  service ete. proing om  strike
affer strike, day after dav, going on
hunger strike and thiz aned tha*, pg if
no other wav was av i'hle, T am
prepared to meet my hon, [riend  and
go through every detail of it. [ have
o1 information  with me, and it
shows. .

Shri Daji: I thank the hon. M:inister
very much: I shall discuss with him.

Shri Nanda: Then, T do not pursue
this matter further. But from the
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information that we have, I judge that
we could have spared this new ven-
ture in the public sector from all these
travails which it has had to face.

Why should there have heen a
hunger strike at all? There was the
. question of a hunger strike somewhere
in Sonepat or some other place also.
I think the hon. Member who raised
this point is not here, and, therefore,
1 shall not take up the time of the
other hon, Members in trying to deal
with it. But the fact here is that the
union came but a few days ago, and
it wants recognition today, and it goes
‘on hunger strike because recognition
is not given; it makes so many de-
mands. What is 2all this except just
trying to force themselves on the at-
tention of the people and forcing their
way to recognition? That is not pos-
sible. I think, as for hunger strikes,
we have to put them down. Well, I
cannot say if a strike is better than a
hunger strike. If you have come to
a position where you feel that justice
is not being done, and there iz no way
out, therg is nothing wrong and dis-
honourable about a strike. But this
hunger strike business is something
which is, I do not want to say what
jt is.

Shri Umanath (Pulukkottai): It
there is a lock-out, and there is mno
prosecution from Government, where
is the question of strike?

Shri Nanda: We are now talking of
strikes. 1 do not know of any em-
ployvers who have gone on hunger
strike. This is a »nse of lock-out.

An Hon. Member: Illegal lock-out.

Shri Nanda: If it is an illegal lock-
out; there are remedies for that, and
they should be applied.

Shri Daji: What are the remedies?
The employees cannot do anything.
‘Government alone can fake the re-
medy and apply it. If Government do
not move, then what is to be donre?
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Shri Nanda: I have been a labour
worker for more years than my hon.
friend opposite, and I know the diffi-
culties and the handicaps of the wor-
kers. I know that sometimes they are
in a state of despair and they take to
desperate days. It is guite possible.
But then, there are 'ways open which
have to be exhausted first. I shall not
blame anybody if he could show that
the workers have followed all the
courses which were open to them to
avoid that situation.

There is the Central implementation
machinery, which is, of course, only
for the Centre, but it also takes in-
terest in what is happening in the
States, and gets information about that
also, which has been made pessible by
the Code of Discipline. Ordinarily,
what is happening in the States, in
the matter of the administration of
the laws is not a matter which can be
dealt with here. And that is my
difficulty. Some of the things which
are mentioned here actually fall with-
in the sphere of the States, and yet I
do not take that restricted view of
my responsibilities. I coften meet my
colleagues in the States; I meet them;
we meet also in the Indian Labour
Conference, and I certainly am always
prepared to exercise my good offices to
se¢ that the things improve in the
stales also.

Shri Warior: Sp far the workers
also have resoonded. It is only when
the implementation machinery is fail-
ing that the workers resort to» these
things.

Shri Nanda: I do not agree at all;
the implementation machinery at the
Centre is not failing. I entirely dis-
agree with the whole assupmption.
The assumption is incorrect. Things
ave improved. How clse could the
umber of man-days lost have come
own and how could they be steadily
oing down? Of course, it is not be.
ause of what I have done; it is not
ause of what Government have
one only. It is because the gentle-
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men there or those with whom they
may, of course, be acquainted, the re-
presentatives of the Central trade
union organisations, such as the
AITUC, the INTUC, the HMS, the
UTUC ete. were all co-operating. 1
want tg acknowledge :hat co-operation.
The hon. Member opposite wants to
say that nothing is vight. I say that
everything is right, and things are im-
proving.

Shri Warior:
actly I said.

That was whai ex-

Shri Daji: That was what my hon.
friend saig exactly.

Shri Nanda: But that is not what
my hon. friend Shri Daji said.

Things are improving, and they have
improved year after year in  every
respect.

Then, there was the question of
speed of disposal of cases. [ would
say—this about the delays that occur.
As for Supreme Court appeals T
cannot take any responsibility for
them, and 1 am too small & person to
say anything about them. But even re-
garding the Supreme Court case:, the
position is that in 1959, the number of
pending cases in the beginning was
186; number field during the year was
117 and the number of disposals was
81. In 1960, 222 cases were pending
and werc carried over from the pre-
vious year, and there were 125 new
cases, and the disposal was 249 cases.
In 1961, it has gone down somcwhat,
but the pending number is 112 row.
Therefore, there is an improvement
there.

Shri Prabhat Kar: Is the hon. Min-
ister aware that a reference  whirh
was made in the year 1951 is still
pending before the Supreme Court
even in the year 19627

Shri Nanda:; I have got an analysis
of the cases, regarding the period from
which they have come down. There
are some such cases. I do not know;
perhaps there may be cases even older
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than that. But [ am saying this about
the majority of cases; the speed of
disposal has improved very much.

Regarding what happens here in the
Government after the failure of con-
ciliation and cases where we are deal-
ing with the matters here, the infor-
mation is that about 78 per cent. of
the cases are finally disposed of here
within two months, in so far as coal
mines are concerned.

In regard to conciliation and medi-
alion also, the situation has improved
very much, and very remarkably too.
I am talking of the position a; the
Centre. In 1980, 71 per cent, of the
cases brought to conciliation machinery
were disposed of within two months.
In 1961 95 per cent. of the cases have
been disposed of in two months. That
is the position about adjudication also.
This is a matter for judicial persons,
or for adjudicators. There alsc, the
position is improving. There, of
course, the period is not two
months but it is six :nonths, because
naturally it takes time for the courts
to deal with matlers. In 1960 it was
543 per cent. cases settled within six
months; in 1961, the figury. was 673
per cent. cases. This is how the
machinery has been working. The
machinehy of industrial relations has
consistently shown improvement and
although I do not claim that it is per-
fect now—there is scope for improve-
ment—I am gquite clear in my mind
thag whatever the maximum improve-
ment that can possibly be effected will
be there without much delay.

I was saying somcthing about the
public sector. I had given information
about the various steps that have been
taken and the improvement that has
occurred in the administration of  the
laws etc. But there is just one thing
more. I have to explain whal my hon.
collcague said. It is possible to ask
for some kind of a special approach
where special conditions exist. In
piantations, we have meodified the code
of discipline for certain purposes re-
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lating to that sphere of industry. Si-
milarly, my hon. coileague, the Minis-
ter of Steel and Heavy Industries can
say that conditions in the public sce-
tor required some cmphasis on snme
aspects. We can certainiy consider
that.

Then wi.ire is the guestion 2bout the
distance, gulf, between intentions and
action. If I have ot been able 1o
satisfy the hon. Members by the whole
of my initial observations howing all
the things that have been done, and
if the hon. Member, because hy has to
say something, says something different
from what everybody eise suid that
might be an explanation. Practically
all the others agreed with the  ex-
position of the situation in labour
matters that I gave. They agreed with
it; they had nothing more to say about
it. But they point out that in im-
plementation it was not complete, it
was not good enough for them, They
agree thay my diagnosis is correct, but
they want to emphasise that 1T am
not employing all the remedies which
could be employed. They are right to
an extent, in the sense that I cannot
claim that evervthinz .as been done
complctely to solve all the problems
completely. In thatl sense, tha  hon.
Member is right. But (he fest is whe-
ther we have done whatever was open
to us to do, whatever measurces could
be adopted, whatever action could be
iaken: the tesy is whother overy pos-
sible endeavour has been made  and
whether reasonable success has been
achieved or not. whether there were
other courses open fo us which  we
have not evolved which could  have
produced better resulls. On fhat test
T am prepared to stand and T Folicve
that we will meet that test fully.

1 npain point out that ther: i 0
leeway to be made in every direclion
But vigorous efforts are now being
made tn that end. I cannot reeount
against what T have giated .n my ear-
licr speech. But in every direction, we
have made very considerable pro-
gress. Tiake the question of industrial
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relations. 1 have already poinled out
how much speeding up has been
donz in the matter of conciliaticn, ad-
Judication etc. This Gevernment has
ussumed responsibility  for intervens
uon.  lmplementation machinery has
becn set up. It is functioning with the
co-operation of all the parties con-
cerned.

The hon. Member wanted to create
an impression as if there was a com-
plete state of disorder in ‘he country,
police were taking hold of  anybody,
Lberties of workers were jeopardised
or rendered extinet and 0 on,

Shri Bade:
Mills it is so.

In the Indore Textile

Shri Nanda: Possibly a greater dan-
ger to liberties arises from disorderly
action promoted, encouraged and in-
stigated. 1 am entirely for the rights
of the workers. If there 1s anywhere
any police excesses, 1 would be with
the workers in seeing to it that they
are avoided and action is taken against
those who may be responsible for
that. But very often it arises—I can-
not say aboul every single case—be-
cause conditions are created for that.
There is a hunger strike. The man is
there on the pavement. 1 have seen
this somewhere near here aiso. Then
people come. There is curiosity. A
crowd collects. Whethar it is a fake
strike, a hunger strike v a genuine
strike, there is a feeling ereated thaot
the man will die. Sontimienis are
aroused and there is o low and order
problem before us.  That s hew the
police comes into the picture,

Remarding the question of improve.
ment in the standard of living of the
workers, I have given full infermation
ahont how much materinl gain has
bee v+ no+ie. We have not been  able
1o sal [y the aspirations of the
workers fully. The Fair Wages Com-
nittee’s Report has been accepted by
Government. It has been recom-
mendel to all the Wage Boards. I
think the constitution of the Wage
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Boards is a very fine distinct develop-
ment in the matter of wage determi-
natio: unywhere. As regards social
security, a good deal has becn done.
1 think we can fcel proud; I do not
think we have to feel ashamed. If
we compare ourselves with any coun-
try where the situation is comparable
and see what has been done for the
workers here in the matter of social
security, employees’ Stale  insurance,
provident fund, compensa‘ion for lay-
off, terminal benefits—all kinds  of
things. More should be done from their
angle. They should be given greafer
security. But it is not as if we have
done nothing at all.

Why not more? That i; the gquestion.
I will answer it. There¢ aie three
rrasons why we are restricted n cur
achievements. First, I acknowledke
that we hiave got our limitations that
is. of myself, my colleagues and my
co-workers in the Ministry., Du! we
are trving to see that our compelence
rrows and we are ecaping with thke
task better and better.

Shri Bade: That is the charge that
the hon. Member mad:, that you e
very  svmpathetic, but  the  other
Cabinet Ministers are ol co-operaling
with you.

Shri Nanda: T straightway rejcct
this aspersion. I gave the example of
the fact that T had severil ireelings
of my colleagues and in every case
they agreed with the action that had
to be taken, and the way was paved
for the application of the code of dis-
cipline, for the introduction of the
joint council......

Shri Daji: Your Report admits it.
It was decided in Madras that works
tommittees should be set up. - But
not one has been set up in UP.

Shri Nanda: There may be a stray
case here and there.

Shri Daji: Not one case, but In the
dntire UP.

Bhri Nanda: May be there are bad
dficers like bad trade unlonist; as
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there are bad Ministers. But the ques-
tion simply is what 13 the general
situation. (Interruptions). You may
couni me as one of liie Lbad Ministers,
if you want to do it

Shri Daji: You are a good Alinister,

Shri Nanda: I should like to state
this as one limitation. But what have
I done in the intial observations? 1
made promises. I bound myself, my
collcagues and  officers. Several
obligations are taken upon by us. We
wuni to see thatl pledges: are made and
there ig no escape clause in them, We
wanl to carry out those things. I
have done several things about arbi-
tration, about action to be taken in
order to prevent recurrenge of dis-
putes. Certain action I have taken.
We are {rving to overcomg the limila-
tions. We want 1o transcend those
limitations.

The sevond limitation iz not on our
side. but on the side of those whose
co-operation is jndispensable for the
success of our work. It is not just
somcthing which is laid down in the
rules and put out in the country all
over, There are employees  every-
where, emplovers evervwhere,  lukhs
and lakhs on the one side and
thousunds and  thousands on the
other. How do we get results  un-
less we get their full  co-operation?
I now throw the ball in that court.
Can it be said that the workers re-
representatives, in every case where
there has been a breach of the code of
discipline. have been able to  avoid
it firstlv, and seccondly, something
having occurred and brought home
tc them. to applv the sanctions
which they are expected 10?  Maybe
the employers have also done the
same thing. That is the limitation. It
is not the Government's strength
alone that is going to do all the things.
We necd the organised strength of the
workers. That is very important, not
the laws and the force of the State
only. And I am here to say that we
want to help the workers jn increas-
ing their organised strength and using
it properly not only for themselves,
but for the good of the whole com-
munity. It Is not so now.
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The third limitation is the present
stage of the economy of the country.
If we are asked to do this and that,
to incrcusc wages, increase security,
raise provident fund—we have raised
it also from 6} to 8 per cent—the
question is: how far can we go, and
how much can the cconomy bear? We
have got plans. We have lo see {oday
that the future is betler than  the
immediate present as soon as possible,
That means there is harder work,
more restraint, some restraints  on
consumption. Everybody’s  claims
have got to be considered. A few
thousands and a few lukh workers
asking for everything—that is not the
answer Lo the problem. It is not that
a few lakhs may get all that they ask
for, but we have to think of the much
larger number for whom we have to
give facilities and opportunitics  for
emplovment and the expansion of the
econcmy of the country. Therefore,
there is that limit. We  cannot  do
everything. That must be borne in
mind,

That is the answer to many ques-
tion:, for initance housing. Crores of
rupces have been spent on industrial
hou<ing. on subsidies, but how many
more crores can be spent? [ wish
more is spentl, 1 hope something more
will be done for housing through the
employers, but it costs somelimes
more to build a house for the worker
than to put in the investment lo give
him employment. That is the pro-
blem.

I would not like to take much more
time, but still, let me complete this
idea. They will say: why not take
away from the employers' profits and
give it to the workers? I have made
some calculations of the dividends
that are distributed. You cannol take
it away altogether. Supposc you
reduce it by half, it will not give the
workers more than seven to eight per
cent, or maybe nine per cent only.
That is, having exhausted that, do we
think that eight per cent of more
wages will finish the matter? Then
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you have got very limited aspirations
for the workers. We want them to
have double their wages. When I say
that their wages are low, I want them
it be doubled, The way to double it
is not to take away the dividend. No,
Sir. It will bg by more productivity,
reducing waste and greater co-opera-
tion. It is all these things to which
attention has been directed, and not
making numerous demands all al once
and placing industry in a position
where you have a strike, What can
come out of that? Nothing will
come out of the stirike when the
industry cannot afford to give more.
Therefore, the wage boards, our
various new lines of action and
policy, the code of efficiency and wel-
fare. councils of management, all
these things are a par{ of that process

1 finish now. 1 am very grateful to
the TTouse far the great indulgence i
shows {o me always in listening to
me, and I have always tried to con-
ceal nothing, to give evervthing to the
House, all that has not been done and
all that s being done, and T can only
promise that regarding these motters,
regarding accidents also I am not
satisfied with the gituation; we will
tuke vigorous measures to  sec that
much improvement occurs in the
currenl and the next one or two years
than has happened before, Thank
you,

Mr. Deputy.Speaker: Should I put
all the cut motions toether? I put the
cut motions to the vote of the House.

All the cut motions were put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
wil] come in course of payment
during the year ending the 31st



9547 Demands

day of March, 1963, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 69 to 72 and 132
relating to the Ministry of Labour
and Employment.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed,]

DeEmann No. 69—MiNisThRY oF LABOUR
AND EMPLOYMENT

“That a sum not exceeding
Rs. 20.80,000 be granted to the
President 1o complete the sum
necessary to defray the charges
which wil] come in course of pay-
mnnt during the year ending the
31st day of March, 1963, in respect
of ‘Ministry of Labour and
Employment'.”

Demannp No. 70—Cuiey  INsSrectTor ok

Mines

“That a sum nol exceeding
Rs. 18,32,000 be granted to  the
President to complete  the sum
necessary to defray the charges
which wil] come in course of pay-
mnnt during the ycar ending the
31st day of March, 1963, in respect
of 'Chier Inspector of Mincs'”

Demann No. Tl—Lasour anp
EMPLOYMENT

“That a sum not exceeding
Rs. 6,40,19,000 be granted to the
President 1o complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the yecar ending the
31st day of March, 1963, in respect
of ‘Labour and Employment'”

Demanp No. 72—OtHeEr REevENUE
EXPENDITURE OF THE MINISTRY oOF
LasourR AND EMPLOYMENT

“That a sum not exceeding
Rs. 81000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
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31st day of March, 1963, in respect
of ‘Other Revenue Expenditure of
the Ministry of Labour and
Employment".”
Demanp No. 132—CapiTaL OUTLAY OF
THE MINISTRY OF LABOUR AND EMPLOY=
MENT

“That a sum not excecding
Rs. 1,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1963, in respect
of ‘Capital Qutlay of the Ministry
of Labour and Employment'.”

Ministy oF COMMERCE AND INDUSTRY

Mr. Deputy-Speaker; The House
will now take up discussion and
voting on the Demands for Grants
under the control of the Ministry of
Commoree and Industry, Time
allotted is eight hours. Hon. Members
who want to move cul motions may
send chits within 15 minutes.

Denmanp No. 1—MinNisTRY oF Com-
MERCE AND INDUSTRY

Mr, Depuly-Speaker:
moved:

Mution

“That a sum not exceeding
Rs. 78.69,000 including the sums
alrecady voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1963 in respect of ‘Ministry of
Commerce and Industry’.”

DemanND No. 2—INDUSTRIES

Mr. Deputy-Speaker: Motion

moved:

“That a sum not exceeding
Rs. 20, 75, 45,000 including the sum
alrcady voted on account for the
relevant services be granted to
the President to defray .the
charges which will come in courte
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of payment during thge year
ending the 31st day of Mardh,
1963, in respect of ‘Industries’.”

DEmanp No. 3—SaLt

Mr. Deputy-Speaker:
moved:

Motion

“That a sum nol exceeding
Rs. 64,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the vear ending
the 31st day of March, 1963, in
respect of ‘Salt’.”

Demanp No. 4—ComMMERCIAL INTEL-

LIGENCE AND STATISTICS
Mr. Deputy-Speaker: Motinn
moved:

“That a sum not exceeding
Rs. 70,43.000 be granted 1o the
President to complete  the sum
necessary to defray the charges
which  will come in  course of
payment during the year ending
the 318t day of March, 1963, in
respect of ‘Commercial  Intellig-

"

ence and Statisties’.

Demann  No. 5—OTtHER REVENUE
EXPENDITURE OF THE MIN:S‘I‘RY OF
CoMMERCE AND INDUSTRY

Mr. Deputy-Speaker:
moved:

“That a sum not exceeding
Rs. 2,84,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year endiag
the 31st day of March, 1963, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Comn-

merce and Industry’.

Motion

Demanp No. 112—Caprrar OuTLAY OF
“THE MinNisTRY oF COMMERCE AND
INDUSTRY
Mr. Deputy-Speaker:
-moved:
“That a sum not exceeding
Rs. 822,23,000 including the sums

Motion
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alrcady voted on account for the
relevant scrvices be  granted to
the  President 1o defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1963 in respect of ‘Capital Outlay
of the Ministry of Commearce and
Inudstry".”

Shri Yallamanda Reddy (Marka-
pur): Some progress has becn made
mn industries during the Sccond Plan.
Special emphasis is being laid on the
development of heavy and basic in-
dusiries. There is some increase  n
industrial production also during 1961,
bhut the rate of increase is  smaller
than in the preceding two years.

The index of industrial production
had risen by 1°7 per cent. in 1958, 87
per cent in 1939, 12.1 per cent in 1960
and 7 to & per cent in 1961, That
means there is less  increase than in
the preceding two vears, It is four to
five per cent lesser than in 1960 and
0.7 to 1.7 per cent lesser than in 1959,
This is not a small thing to be left
alone, because in the Third Plan our
investment in indusiries is more, and
naturally we expect more production
on greater invesiments, that the rate
of increase must  be higher, but
actually it is less than in the previous
vears.

Also, shortage of power, transport
and raw materials has led to short-
fall in industrial production during
1961-62, There is a shortfall of steel
production, and the gap between sup-
ply and demand is widening. Apart
from this, there are shortfalls in
industries like cement fertilisers
and machine tools. The installed
capacity of cement in 1961-62 was
9'48 million tons, while the produc-
tion was only 82 millions tons. There
is shortfall in fertilisers also. The
progress of the Plan in industries in
the first year of the Third Plan is not
thus very happy.

The Ministry in their Report have
tried to avoid all these figures, and
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they have only given the increase that
has been attained in the particular
year. They have not compared the
targets of production in the particu-
lar industry and the achievement in
that particular year or industry. The
Ministry has conveniently avoided
giving that information.

During the second year of the Third
Plan we are facing a very serious
crisis as far as industrial develop-
ment is concerned. I would like to
remind the House that during the
Second Plan there was a serious
crisis in foreign exchange earnings,
and our Planning Commission tried
their best to keep the Plan in tact,
or at least the core of the plan, or at
least the hard core of the plan. We
are going 1o face the same difficulty
now duc to foreign exchange short-
age,

There arc three important reasons
for this, One is balance of payments
position, foreign export crisis and
Britain's joining the Europcan Com-
mon Markel, The second is uncer.
tainty as to the amount of financial
help that we can get from the Aid
India Club due to the postponement
of the decision on aid, and also the
crash in the New York Stock Ex-
change. The third is shortage of
power, coal and {ransport facilities
ihat our industries are now facing in
the country. Our import require-
ments in the Third Plan have been
estimated at Rs. 3800 crores. The
failure to reach the export target of
Rs. 3700 crores over the five year
period will lead to a dangerous posl-
tion. The need for maintaining our
exports at Rs. 740 crores per year is
imperative.

16 hrs,

Over the past decade the whole of
India's export position has been
stagnant. Our trade balance is
adverse. If we see the figures, we
will find that for 1858-59, it was
4527, 1959.60,—301-3, 1960-61,—450'1
and 1961-82, April to September,—
171°7. All this incrores of rupees.

939 (Ai) LS—T.
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This is the trade balance that -we
are now facing. Also, over the decade
while the total exports of all other
countries in the world doubled, India's
share declined from 2°1 per cent. in
1950 to 1°1 per cent in 1960,

Besides this, when Britain joins
the ECM, our position becomes more
acute. Already Britain proposes to
ubolish duty free entry for Indian
textiles in the British market. This
will lead to a reduction of Indian
exports to Britain whose purchase
provided 18 per cent of our India'’s
foreign exchange earnings.

 In the case of the UK. joining the
ECM, certain advantages would be
abolished. As the note preparcd by
our Research Department here shows,
there would be loss on two counts.
There would be loss because of the
abolition of the preferences and there
will be loss because of the creation of
new prefercences in favour of the
existing common market countries #On
a rough estimate, T per cent or Rs. 10
crores reduction in exports can  be
feared as the direct consequence of
the abolition of the preferences. An-
other Rs, 10 crores may be lost be-
cause of the creation of preferences in
favour of the ECM countries,

“To come out of this serious export
erisis, our Government tries  the
same old methods, that is priority for
transport of those goods meant for
export, and also giving all sorts of
tax concessions etc. The hon. Minister
was telling us that he is going to levy
some cess on other goods to subsidise
export promotion. This is the way
our Government tries to boost our
exports, which they have failed all
these years. The Government have
failed to understand the basic reasons
why our export position has not
improved, in spite of our efforts all
these 10 years. They have also failed
to learn any lesson from the past
experience; and they now try the
same old methods of giving conces.
sions for export.
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“1f this policy is pursued it will lead
to only exports for the sake of
exports. , This would not help the
other industries or econompy. We are
giving all concessions to the foreign
markets. For instance, our exported
goods are bought in America for 20
per cent less than American goods of
equivalent type. With all this loss,
we have to export our commodities to
the imperialist markets and the
western markets, Because of  this,
our Government now tries, day after
day, giving concessions to promotc our
exports. mainly depending on the
imperialistic countries and the western
countries. This would not solve the
problem. The real problem bchind
the crisis is not at all thought of by
Government; and Government are
not at all prepared to tackle the
problem at its very root.

Apart from all this, the success of
the export plan depends on the
success of the production plan.  For
imports of raw material and compo-
nent parts of capital goods arc re-
quired to increase our produclion.
Thus a vicious circle is created. Much
larger imports become necessary for
enlarging cexports. The vicious cirele
cannot be broken by the methods
which Government is now pursuing.
Only a radical and progressive policy
of increasing production and an ex-
port policy on equal footing with
other countries can solve this erisis.

If we sec our export trade with
other countries, all these years, it has
always been in an adverse condition—
either with the UK. or the TU.SA.
From 1955 to 1961, our balance of
trade is minus with the United King-
dom as also with the United States
of America. Only in our trade with
Soviet Russia or other socialist
countries, there has been some parity
or equality. There is some under-
standing of our difficulties from the
other side. While the imperialist
countries try to get as much profit as
possible by creating more difficulties
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and trying to snatch away more con-
cessions from our export policies, it
has not been so with the social coun-
tries.

Another difficulty we have to face
now is due to the postponement of
the dccision of the Aid India Club
regarding the amount of aid to India.
There is apprehension and panic
among Government circles. We have
got experience of this in the past. For
instance, when the Aid India Club
was to pass assistance for us, a des.
patch from Delhi to the London
Observer of 17th April, 1961 said that
Shri B. K. Nchru was reliably under-
stood to have urged Shri  Morarji
Desai, the Finance Minister and Shri
K. D. Malaviya to make some con-
cessions to the forcign oil companies
before the then  coming meeling of
the Aid India Club group of western
nations which was {o discuss the
forcign currency envisaged in the
aid. Further, the oil company diplo-
mats had gone to work in America.
The Aild India Club had politely sug-
gested to Mr. B. K. Nehru that it was
hardly ils job to make good the
foreign exchange deficits which could
be avoided by a different policy. This
is the way how they try to black-
mail our Government and try to
snatch more concessions. Naturally,
because of this, our Government have
given some concessions in the past as
far as this oil agreement is concern.
ed.

For example, when Burmah Shell
and the other foreign oil companies
refused to refine crude oil imported
from the Soviet Union, the Govern-
ment submitted to blackmail, and
mainly to appease these British and
American tycoons of oil, Government
imported only 70,000 to 80,000 tons
of oil instead of 475,000 tons under the
agreement, Soviet oil is cheaper by
18 per cent than the Anglo-American
oil. Because of the failure to imple-
ment this, our Government lost about
Rs. 225 million.
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Therefore, it is known from past
experience that the Aid India Club
always tries to get some pressure put
on the Governmeént to snatch some
concessions for the imperialistic capi-
tal reathing even into the public
sector or to get some profit. This is
not a new thing for us.

The foreign exchange  difficulties
are there. The Aid India Club have
not taken any decision regarding the
quiantum of aid that is going to be
offered to our Government; and the
crash in the American Stock Ex-
change has also its own bearing on
ou: Indian economy. All these are
there.  This is due o the policy of
our Government of always trying 1o
appease the imperialists and the capi-
talists, to give scope for the growth of
monaopoly capital inside the country
from foreign countrics as well as by
Indian capitalisis. Those people have
once seen that pressure politics vields
high profits. That is why they are
trying the same  {aclies  time  and
aguin and thev are putfing pressure.

Because of this pressure there are
56 many violations, as far as  the
policies of the Third Plan are con-
cerned.  There have been  wviolalions
in sevcral cases of the Industrial
Policy Resolution of 1956. You can
sce there are so many deviations.
Petroleum exploration and exploita-
tion, aluminium, expansion of coal
and fertiliser industries have been
allowed in the private sector and
pressure was being exercised to admit
private capital even in the public
sector. In the form of export capital
coming to India the imperialists are
getting so many concessions day by
day. If you see the Industrial Policy
resolution of 1856 for instance, the
maximum foreign capital that can be
.ollowed is only 49'5 per cent. But
more than 50 per cent foreign capital
partlcipation was sanctioned in the
case of 23 companies are allowed 100
per cent capital investments. This is
how the Government are giving time
and again concessions to the Indian
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as well as foreign monopolists. Unless
radical steps are taken this Govern-
ment cannot come out of the crisis of
foreign exchange shortage and cut in
foreign aid. Even after two Plans
and one year of the Third Plan, we
are now importing foodgrains under
PL 480. This can be avoided if ydu
can pursue progressive policy regard-
ing land reforms,

Shri Harish Chandra Mathur
(Jalore): What 1s that progressive
policy?

Shri Yallamanda Reddy: Give land
to the tiller.

Shri Harish Chandra Mathur: That
policy is already there,

Mr. Deputy-Speaker: He is not con.
cerned with land policy now,

Shri Yallamanda Reddy: Because
the hon. Member raised that point, I
can give an example from my State.
A family of five members can have
in my State land which will yicld a
gross sum of Rs. 70,000, That is the
sorl of land reform that the Govern-
ment has been implementing.  Unless
radical view is taken and our internal
production increases, this difficulty
cannot be faced at all. There should
be total stoppage of direct financial
aid to big business and monopolies.
I nced not tell the details because so
many times in this House those details
have been given. There should be
nationalisation of the industry and
business owned and controlled by the
foreign monopolists. Pending such
nationalisation drastic curbs must be
put on the foreign monopolists profits.
Only by taking these radical steps,
can our Government come out of the
difficulties. I ecan give illustrations of
foreign countries taking such steps.
Indonesia nationalised 70 per cnt of
its foreign monopoly capital. Egypt
nationalisd Suez canal and a number
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of foreign companies. Cuba has
nationalised all the U.S. monopoly
concerns. My hon, friend was saying
something about the foreign exchange
difficulty. Cuba's deficits in the
balance of payments in the decade
1959-60 amounted to 1000 million
dollars as a result of American
exploitation. But after the revolution
and after nationalisation, these
foreign cxchange reserves stood at
196 million dollars in  June 1960.
Therefore, only by pursing such
policics we can come out of the diffi.
culties of foreign exchange or of
resources and thenm alone we can
develop our industries in the way
that the country necds today.

Coming to my State, the State of
Andhra Pradesh has been neglected
for all those 12 years as far as indus-
tries arc concerned. You know re-
cently there was a power cut of 40
per cent and because of that the
industries in Andhra Pradesh are fac-
ing a very scrious erisis, and there
may come a position where the indus-
tries may have to close down if this
difficulty is not overcome, So, the
Government of Andhra Pradesh and
the people of that State have request-
ed the Central Government, at least
immediately to come out of this diffi-
culty, to sanction foreign exchande
worth about Rs. 8 crores to have a
gas turbo plant there.

Mr. Deputy-Speaker: He has men-
tioned that in the debate on the
demands of the Ministry of Irrigation
and Power and he is repeating it.

Shri Yallamanda Reddy: No, Sir,
Already our industries are facing a
power cut. Many times our Govern-
ment have made a request for the
sanction of foreign exchange to see
that our industries are not closed
down at all in Andhra Pradesh.
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About the synthetic drugs factory,
I do not know whether the Govern-
ment have signed the agreement with
the Soviet Union or not. Recently.
the Government of Andhra Pradesh
printed invitation cards, but they have
stopped the inauguration of the pro-
ject, We do not know why that pro-
ject has been stopped. We see from
the press that there have been agree-
ments signed for almost all other pro-
Jects but as far as this synthetic drugs
factory in Andhra Pradesh is concern-
ed no agreement has yet been signed
at all. I want to know what the
position is with regard to this project.

In regard to  Heavy Electricals,
some work is being done, and 1 would
request the Government to see that
the foreign exchange difficulties do
no{ have any bearing on thal project
and that the projeet goes ahcad. It
is the only project for heavy electri-
cals that we are hearing of after two
Plans.

The Andhra Government have been
requesting the  Centra] Govcrnmgnt
since the past ten vears that 3 marine
diescl engine factory may be cstab-
lished in Visakhapatnam where there
is a shipyard. If I remember aright,
the Central Government have promis-
ed it in the past. Therefore, T request
the Government to expedite this mat-
ter and see that a marine diesel en-
gine factory is cstablished at Visakha-
patnam.

Coming {o coal, the Andhra Pradesh
Government have been requesting the
Central Government to give some aid
or loan for expanding the coal indus-
try there.

Mr. Deputy-Speaker: We are now
dealing with the Commerce and Indus-
try Ministry, Coal and heavy indus-
tries are over. He need not repeat
those arguments,

Shri Yallamanda Reddy: The re-
port has referred to that subject.
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Shri Harish Chandra Mathur: Steel
and coal are necessary for industries.

Shri Hem Barua (Gauhati): Land
is also necessary for industries,

Shri Yallamanda Reddy: The Cen-
tral Government are putting a stipu-
lation that the management should go
over the Central Government, With-
out going into the details, I would
only request the Government to give
some aid to the Government of
Andhra Pradesh.

Coming to the question of the back-
wardness of industries in my State, 1
may point out that, as seen from the
report of the Ministry of Commerce
and Industry, the number of licences
issued up to 1-3-1961 by the Develop-
ment Wing of the Ministry of Com-
merce and Industry for the manufac-
ure of industrial machinery and equip-
ment and also electrical machinery
was about 867. Out of this, Andhra
State got only six. So, I have seen
today that with all the interests that
the Government are supposed to take
in this regard, only six licences have
been issued to Andhra Pradesh and
all the others have gone to particular
States, a very small number of States.
Therefore, hereafter, I am sure that
the Government will take into consi-
deration the backwardness of the
States and see that the regional im-
balances are reduced by giving special
priority for all backward regions for
the establishment of these industries.

Mr, Deputy Speaker: Shri Chandak
—not here; Shri P. R. Ramakrishnan
—not here. Shri Mantri.

wp T TR w1 a1 femEdr
wq‘raga#‘ri\a’immﬂtan
* gurer fadsfy sy T 97 fniT &
g A & o AW E IR SR §
sarer & fem arg Afaa awar @ TR
ot feqddz qefmic s7ar &1 &
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feqddz &1 dw= Aww TN F,
foma It ¥ gud w21 & 5 4
WIEF AT W A gH 9Ed & %
U R TW O TIHZ AT AmA
FR 331 A1fed, 77 fearddz weeaqer
arETT FT gHAT & W T AT FT
gifam #37 ¥ wged 1 we  faey
fearzsiz #1 o179 FvA7 2, A7 A THY
femEaz #r#war 2 1 fadai & s
FTH & AET H AN FATC HIF AR
§ ZH B AT WA 2 97 4787 & o &
HTT g A "/%4 §, T g fruEie
FI ATHT WG ARA E | §T A7 gfeeqt
9T 3|1 AT AT FEAT 9% g fw
wit 761 59 ad & {945 ga feuddz #v
ah A A7 8, F AT w &y Ay
=rfgd 1 Ia&r a0 wgfaaa & ag o
Z@aT gaTe fau aga wawms &0 A7
qaam § & 4 a7 & sww A
2, aga &1 @1 w6 #, W g
mamgl

16.21 hrs.

[Mr. SpEAKER in the Chair]

Zm wré 7 ;e garan @ wre
FT A TFAA T A E AR
ag afza 79 q 2 | wriw gwEw
g wfrr 197 v wAew o
# fg zmo 71 mfas fawm &, garey
At efan 2, garqr A @A 9§
it f £ & a4 aeafaaa
3, 39 97 TAXT I7T AN T | gHET
w1 aftrw g AwAr R, @7 FEAr
ga? faq aga =4 oA gl
G TEAA 4 ATAN § qierEe
e @m ORI T ew ¥
A\ a7z WO B AT A
7 9% # WIT §F q9G AWAT { 03
FUT FAIX FOA O § &
g H WA FH g A1 A §
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[ w41)
A1 TR AT FH T T ACE AL
afew ZHF! M 1 aT6 &1 AT FHAT
& 1 2 Faar g fF gw s & sarar
G TS (FH T & I §7 A
¥ frgatg § wmfew &7 73 )
gn oA ¢ fs madwr vz gfer
Fgaa A wodr dzw #1 fawm wd
qzd Fama gr  FafmE & far @
gaar gra @ & 0w d57% gf 4 foor
7z fam  famgr war gr 1 33 faere
¥ 2ar am ar & awmA g fwoarw
arFTT 97 oF FAw = ¥ fr A=
raq waq 940 97 AL Fr F7 W AT
fawms @7 oo FacAt § 77 7 | gATL
FIM 7 FG 797 7A 70 a7 77 41 fw
W ATET & TRl 97, ATET F L 97
syt snfas fasr #01 & fom fie
8t w7 =fgd afew =29 wva 330 97
&% g oA wiigF fawm st
o7 THE1 ZH FeE fzan d=m =fEr
wa # gaAar g {5 15 wegr waww
Y7 uF wegl any  39feqa graan
walF g8 a7 a7 AF4 2 f& g =
#1 w3z § 7F! afex Taq AYAT AT 7,
T FAAT A FYA AT K1 FAAT F7
TF4 2 | a7 A1 7. 3afraT AT E,
TAFT qFTAAT AT WAL AZRT THAAT
qdF %7% fzar a5q 74 & gren wo
g

WET A% WA THEMAT FAMEG F
we &, faza it fF g ifaaT wma arfee
# o g1 &1 YR &, TAW 29 97 F47
T 9¥W, A AT gH qear Tfed o
s & a8 fAwar i fx fada & TFcdr
g 5 a8T W @ & A g% 97 97
AT FCHTT ® wiaFf @t & qra ama-
faFtr A F WA TWFET T
T HET gR TT 1 gFaT & W T
NTq HIA ¥R 9 9% F941 8§,
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T I ZAM TFYEE 9T 9% AFAr
2, 7z A B A & Ty 7 iy
# \ oy A f T AT aga v wEe
& 9T N7 AT E, THE ®ET gArir
UFRYIZH 7T AgA SATET g A & o
TH AT $HY GAEEET A AHAT 1A
aTET @ UHFAIEE F1, IAE! AT @7 g
FIAE | X 7wA E fF @ a7 A
afr zm =7 sarEr wvdr aFETEE A
TN FTEN&T AFT & | 39 A7 qIOHT
fagrs eqre umar =fEd

CERCE CEAEARIR ER R IR
# fr gardr F99T ®F vREE G & 95
T oG AYE A FA &7 AT ;T Al
7 1 A%z wi 249 fawid 7 VA g,
IAF T I FsE ATZ T fAgA qhdr )
3T FAA FT ZH FAET FHT &0 0T
AR FTAMEZ €, IAFI TEETEAT AT
7% 7% wrfFza &1 @ra F F070 0 afz
AT F79 A g9 AKA g1 0 q1 q qAR7-
A g fF wva o1 F5z 7% frard 2 vard,
FAFI FW F7 FTA HART &1 A0 |

THTEY T2 & fA7 §7 #4997
ZaTe AT ngrRg 9 far & W ow@
T 33 saw faar mar &, aqdr Gz A
37 oo fzar @ AT 24 g
§ Uz 7 w1 A1 9f@za g R,
Iq% ot $7 41 #1 7f & 1 77 o1 fa
At €, 3 fRar 1A € | AfFa ey arg
&1 /g g w1 1 19 & faawr o
TR ST WTAT IS | AR & §ohl §
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F faafes % faq wratml w1 fage
T wTaT &, S99 W9 AGEHT FT W
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JYAISTHA 17, 1884 (SAKA)

for Grants 9568

qat A9 ATIA AEAT & gEAA
T RMATATAFTIZATE 1 5A
T F I FIF A wfetwat s
1 64 ATH TZA A7 I F @A WA
¥ 7 R 1 TAA GET a7 Al
B4 36F7 M grr | faAst wgmar
T 7 29 44 4F AT FT@TT @I qHA

=
o

M3 o fme oifew  (zaAmm™) -
TAE WE A, T AAAE AEEd WAl
AT T AFA £ ¢

weqw wEea - faega 41 A8
7Fq | Az #1 SH@T A0 98 @
fx =7 ozl 721 =ifzd | A7 giF
TH TH TEAl AT A4 7 A7 FEAT
WA 2, §7 T7 T AT A H TAA T8
famr | a2 mwdrEE # #ifF ag
fedz & vear 1w faega faar
ZAT EPT A1 A T gavan AL
T AFAT AT AL Aeq7 AT A €
aifeamiz § w0 931 721 JEl | m
qr st g wrgaem &1 g
= {7 ¥ 73 wAdm m=em 7 o0 15
FE &7 FAFAT | AT wvzeRr & fad
q 77 A€ FT qFAT § AT ARAA
7 f odT g9 AFA I T IR
== F7AY Zi a1 fam o ga & w7
gefl, T F AT 3 o g za W
AT IARNIATAIING )

=t Tm fag o faEef Az AW

g9 AT AT AT FOAM AMA qA94 2
Tqr fa2oi & wA arr arfqqt &1 37
FiAid frar 77 33 97 29 w0 qa
AT ARG FT AT T
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F fa8 grgfr amd 3099 2 &
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Shri Kamalnayan Bajaj (Wardha):
The most immediate problem before
the country today, especially before
the industrial world, is the shortage
of foreign exchange. The Aid India
Club has created a very critical situa-
tion for us.

You Sir, were very kind to entertain
some of us yesterday in the Consti-
tution Club. While speaking there,
Shri Dhebarbhai described the mean-
ing of the Club as to get together, ar.d
also as a danda to hit. The members
of the Aid India Club are experts and
excel in both., Whatever may be their
attitude, we are still very grateful to
them for all the help and
assistance that they have given.
I am also grateful to them for having
created this critical situation for our
country, because it will make us rise
to a man, and I think the challenge
must be accepted by one and all in
the country, and especially by the
industrial people, those who are con-
cerned with it, both in their own
interests in the long run and also in
the interests of the country.

1 am very happy that the Govern-
ment has created a new Ministry of
International Trade and put it in the
charge of a dynamic personality, Al-
though young, he is quite experienc-
ed, and has tremendous force and
drive, 1 will refer to a simile from
the Maha Bharata if you will permit
me. The Pandavas were in difficulty
and the Kauravas had organised the
chakra vyuha. International or global
trade today is so complicated and diffi-
cult that it is something like a
Chakra vyuha_ especially for a new
nation which is just coming up and
wants to trade in the international
market. It is something like going
through the chakra vyuha, When in
the absence of Arjuna, Yudhishtira,
Bhima and all the other great warri-
ors found it very difficult to get in,
they had to rely on Abhimanyu, and
when Abhimanyu was going ahead,
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all the others put together gave him
assistance, although that assistance
was not of much avail, and the result
was not very good, for, Abhimanyu
was unfortunately killed, Similarly,
the situation here is not less difficult,
and the Government has found an
Abhimanyu, but I hope he will not be
left alone. Although I have given this
simile, I am in right earnest when I
feel that all the Ministries concerned
must put their resources and tlheir
intelligence together to give assis-
tance to this Ministry so that our
export is promoted. Because, after
11, what are we exporting? Our
total national gross produce is Rs.
11,000 crores; and we are exporting
something about Rs. 500 or Rs. 600
crores a vear. It is hardly 5 to 6 per
cent of the total production in the
country. Other nations which have
much larger production in the world,
are exporting out of their production
10 to 12 per cent or even more. 1f
we want to get through our difficulty,
even if there is an annual increase of
Rs, 100 crores in exports. that would
be only sufficient for the present.
Although our capacity should be in-
creasing more and more covery year,
Rs. 100 crores is not much, It is just
1 per cent of the total production that
we are having in the countrv, both
agricultural and industrial. The only
thing is whether we can properly or-
ganise and co-ordinate our efforts both
in Government and in industry and
agriculture, If proper co-ordination
is done and full efforts are made, T
have no doubt that this can very well
be achieved.

Apart from earning foreign ex-
change by export, T think we will
. Tise as a nation and earn the prestige
all over the world that we mean busi-
ness. Otherwise, the situation is such
that we will be humiliated, and
unless we get the aid from
the Aid India Club and other foreign
countries without any strings or
without humiliation, we must not

JYAISTHA 17, 1884 (SAKA)

for Grants 9576

accept that. I say this not because of
nationa] pride. It is not only appli-
cable to our own country but we must
not create a precedent by which other
smaller nations who are also going to
get and are getting aid from other
countries will lose their self-respect.
We can preserve that by setting an
example which would be creditable to
our nation, In the international situa-
tion today we must also be able to
create that sort of atmosphere,

For that reason I would appeal also
to the industrial people al] over the
country that they should put together
all their efforts, Whatever reasonable
and minimum assistance that they
should have must be given by Gov-
ernment, The Government should
also look into their genuine difficulties
and give them all the assistance which
they genuinely ygequire. If that is so,
ther¢ would be no difficulty. I do
not see any difficulty then that we
should not be able to export the
quantity of materials that is desired
by us.

For cxporting, we have necessarily
to produce more in our country, in
industries as well as in agriculture, In
the agricultural field we have not
much land available now because
most of the land which is cultivable
is already under cultivation. But in-
tensive cultivation can be resorted to.
The Agriculture and Food Ministry
has taken many steps; but the results
are not very cncouraging. All the
steps that are being taken do not pro-
perly reach the kisans, the agricultu-
ral labour and the land owners in the
villages. There is red-tapism in
between. Taccavis and other things
are not properly given to them in
suitable times and a lot of misuse is
made in between, If all this red-
tapism can be removed and if taccavl
and other assistance is properly given
{0 them at the proper time it will be
good. Even the manure sometimes
does not go to them in time. They
get it after the monsoon is over and
the crop is finished. What can they
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do? If these things are properly co-
ordinated, it will do good.

17 hrs.

I will give a story which I read in
an American magazine. A small
school boy was coming from the
school, He had taken some money
from his mother to get a pair of new
socks because he had torn his socks.
He¢ forgot and came home. He asked
his sister whether she would mend
his socks for him. She said, ‘No'. He
asked his mother and she also gave
some excuse and the aunt also did
the same, The poor boy was left in
a worry as to how he will have socks
before he went 10 school the next day.
Later on, the mother fclt some sym-
pathy for the boy. So, when the boy
slept she mended the socks and cut
it slightly. Then the aunt did the
same thing and the sisters did the
same thing. With the result the socks
were hardly there and when the boy
got up in the morning he found that
there was almost nothing and he could
not wear them. Co-operation was
ticre bul co-ordination was not. If
proper planning, proper co-ordination
and co-operation were there, the
difficulties would not be there.
This co-ordination is lacking in
our management and  because of
that many difficulties are arising.
The industrialists have to face many
genuine difflculties. When they ap-
proach the Government officers even
for their genuine difficulties they find,
not always but often, as if the Gov-
ernment officers are obliging them.
They forget that people are contribut-
ing by their industrial development
and they are also striving and saeri-
ficing and doing all that the labour
does or the Government or the coun-
try requires of them. In that if the
Government officers assist them pro-
perly and promptly things can be
very much fmproved. If these pro-
tections are given to the industrial
world and if a challenge is made to
them on a partiotic cause, T do not
fhink the industrial world will be
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lacking in coming forward to show
the size of exports which will be the
pride of the country,
=t www fag (srra) o
qEEA, $TEY WX FHA gATL A3 &
fom aga smasas & | a0 T F F0§
3t Zzr Iwfa a1 AT AE T AFATE
99 e ¥ =T gRR WAEEY |
JAMT 1 FTHE FT agA WA 41,
Tzt 7% fF qf a1 gt A aws
7 wrAT 4, Fifs 2F90 77 g7 arfas
4 fx z7v ox S awgT T ML a1
717 feenfadr w1 g@f 97 72T &7
agrT F1 F1E S T f7an sm ) g
A T g AT ae gt | 39 A
TRIA A1 FT TAE &1 T4 A7 q7T99
i zA A & wazasT gl fe ez
IFEM AF AT 15 AT A TTEE
31 grmgd faan o @afaewdr a7 ozm
Yy WA, (340 F1 WA ZT W
71 FY T AT g W ovd | R F
A =7 AT IR TEAZ AT AP A
AT A 7, SfFT T AwdE
FAMI A, FAED FAF qFT T 39
feafa @1 719 7 foar 9 w92 ®ET-
Ao oA F1 F@ran, fue & T dae
A7 9% FwrEF-AmT A W 9w

=

T
TE # gurdr 33T aga drg df,
T B FEF-AMT AT 7, A1 fF
Yoo FUIT ®IT FI o1, % &Y U7
FI4T ATA-FHA, HI(SAA & W T
e R ¥ fAr mr o o gw w
19 & IEaEfE, g # R a—
5 Ay w1 s 2 F@EW AT wTH
-1 i Wrea fzar mar, oy adr
AT gE TN a9 g 99 S
T &L |
RUCELICIE SO R SLE U
ETEZT F TAUTAr Fr WA wT™ A )
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W & Afafer 9g o oM@ an g |
gt & wedt sfoma @ &fr 73 E,
wa fF gar =0 d—gky, wmdem,
wefaar #1T s mfs #—qfers
¥ gy fig @z wedy &dr 1 FW
w1 § AT AEEl 9T AEHT 3R
A oaigy § | e ¥ afr & wr
W QIETA FY AHAT § | ZHIT FA A
wfdft AT @m AR W ad 2
W Azt TR & owafa @ faaa
1 #1F1 A2f AT & A afe «r am
. & 97 & A wiawfaT £ 1 g2t 97 om-
qE 4% T § 9T wAA weEr @l
grar 2, fum + Frew arEt #1081 w9
FT TEAT ATZ & WA STAT S | 37 AL
7 &@mt &1 a1 72 A & f' 3
oTAT ZTFT &1 TET HE |

asfr Fr oA @ fF wE W7 AR
FIEF-ATHT AT 3 4T3 ¥F 9% FHEA-
drg¥ oATA FT FG47 AT AW w4 F AT
gmiTE S gafa T A T R
T aFT FHTA 3350 A AL q41, ew
aré &f, = |t aar g af & faend
FT AT T FeTZAF &2 AT [ATET 74T |
98 ATEFA BT 97 ARZT 7 WAL 4,
w7 =@ 7TV ATA ATEERA T
T AT & | AMEFAT & IeAqRA AT
F€ qY a7 g1 wr & 1 g avg faway
& 05 A gl WA A9t 2 39 &
wTaT dfadew, wiqmgae 7l /) &
% 7% wrear w5 (w7 a7 £ o2
qETH ™ T ARl ATET § WIET 497
o ¢ AT 772 & T @ A EW A
gl 9T AR ¥ FF IT F@E @
feg &, fom & 4 091 &9 a=1 fad
g §, Y fm R & forg Faart & omdy
g WX 3T q g AT W A
FaEE 2 w®EN

FIA TEFEA FT H T | W
T F=4T AW a1gT Ao 61T 9AFT AT
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T AN, AT WA TFENT T
1T & | g ¥ 77 aXg ¥ AL B
#ﬂﬁf%fmﬁﬁwqwﬁ'ﬁrﬁfm
araT & | aF ww q1 R &% &1 50
T ®TA UFEES A 91, Afew wror
afiwa & &), @@ & w07 W @
T &, A9F T F9 gw wo fTeT
F131 7@ 2 | 4 aga qunt Y ara § fw
ZAT (A FH AT FIHT AT
F7 @1 & A wré faEeh A gt ow
# AT g T F dEA E, ar @
2va ® gt A &, a3ifw fraw o aqt
§ T A A AN 07 TR § A A
FT1 2, T TTAT & ATRT KT AT B

T A7 A AW, 779 W AT
FART F AT T ATERT A 4 AT
9z 3w & % 7 LA g &
27 A9Z H TH 407 & 1T F7 AT TH
2 & zm d=waaifesr g1 om0 AW
fazama & 7 zw ST 99-adiy gromT 7
Frq-qifza g AT | g9 aw AT H
AFEA R AT A gE ¥ 1w Ao
ar &1 wifae & 2 fw gw Aol 957
g AT T &%, Afaw frpwa f
nar qew &, fom &1 £ AT W o
argT A FuTA 9% & | Afqw g7 g
Fr ara & o g & o w7 Tk & AR
oA 29 g9 AT /TA ATgT AAA § | UF
797 41 {% g9 H71 FLIE 797 F FII7
fa2eit 7 qa14T q%AT 97 | WIS FHTL
EqezrgA TE H gaAr avaay Ay ¢ fw
FE &7 AAIT ZYT # | FUFT T FIIT
fasii & 9T AMAT § | TET AFIAIAT,
Aq9ezT o gwasT ¥ ugh wYwT
wTaT 47, AT s SO KT & FI2T
agt orar & | ag ¥ wam & faqg
Z0 mman #44 £ fw gg fafaedt ot oo
&7 @ &, 39 & WA AW qgT Aoht
dapaifer 1 e
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[ ww= faz]

AAAT FET ATHIET AT E
s & fau £ oy & s o= 2
®1 FEitfea Tl ATA &1 AT —I8
LECRAR ORI s
Zat 7 Fav ot & & 1 & & ¥ faeer
% 21 7€ ¥ gfiguw GuT @ T £,
fomr & gwry W &1 W HET &
o & g F Aw femr e &
it 7 wggw fwar fF o 30 7 9
oo 2 7 g F fEadr ewfa #r 2
o7 7T agt a4 wfwar § A fa@m
aTg %1 T foar o 79t 2 0

ww wrra fefaaq gefgaq oafe-
faga & A9 "¥Ag g1A &1 AT
ST gAr 91, A &1 g0z A
w4, ot ward arg, & fowar ar ) 39 7
=g 4t f& ag wrreT &1 fEEw &
| wrafefaaT H g e g o
A W AT AT G g€ | wwra A
fefaem &1 ¢ ox T35 a@f 7T FR
ot | =rfeT gt gzt arai 7 faamaa
fr gw &1 @ ddfra 7@ famar )
§ a7 FFdcT vEA 2 AT 34 w0 A%
AFAIR FAT & 1 T qITEAT AL FL
aFd F | FATC WL q AZA T AA
gEET Wi &1 AT 7 "7E AT A
WIZT A AT F, 470 9T 9 T
aga T9r 2, Avdl W13 faan, A
aw @ fmm, FAr W HE, &0
oA 8 1 39 A aER 9 71 difmer
Fr AL WrATAFAT § | FAT AR H
ana ey g, fom & fad fe<domme
aga WAZL & | AGH 97 ATeR AT £,
F19 &7 §TWH F4a1 g, A1 fF dw ar
AR T TG 1 g g AR faRe
1, @@ I § = Afmr &, S
2 7 & wgm fs g A gm A
AEET T AW 2| A #faew
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& FAT § IT &1 g0 FE, TAT g
feaga 1@ g1 S*dT & 1 gwIY FEr
FT aF Fr@EE g, 99 fF ®igEaw
F2 oAfae= & 8, Fqq & &\ WO
§ a0 FTEAMAT qF @8 | ZAT AOF
7 agA FEAE NIA qF €2 | 15
7GR AT FFHA AT E, AT §F
¥ FTH & F1A4T ¢ A1 € A ATAT
2 133 7 F wvow F%  OF ma ATy
qig @Al § ozEr g Fed Amif
g1 FAM 1T F1 ZATL & ol 7T ATZHI
GATH AMZ0Z AR T FH T T LY
AT Yo W HAT WEHT IIFREIT H AT
ST T 20071 20 AAZA E1 AT |
oret 29 azA 2 fw whaer @ zam
v Ffazr zavw 32 1 F7 W FIW
T FATE TR AT | q WA FAT
Z fr zme =41 wgram TH AR 190
wma ¥4 oA o gdfrger aewrd
TR AT I AT AT

w1 femmesa =T T 7, 0 3T AT
TTATTA T7ATE |

ot @Y - HAA[E W "I,
Fag fz gzEr, arfmsg aqr IAIT
#1 71 feawzq 2 34 av qH 4130 AT
SHTA TAAT 2, AfFA & IA FT G130
a1 fa ™ &A1 § | IA AT FET 47
¢ fr afrsy 740 sg9m & "=z &Y
T @t @ az AfAn aga weEr
g areg W 3A F1 afiEgaE @ T
TAATAL

Hardly has said in Test of Duber-
villes;

“Ill-judged execution of the
well-judged plan and the call
seldom produces the comer.”

T aeg & Afqm a9 Jee g, W 3¢
FT  qar @@ A & fEd @
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FA 1 @ &, AfF 39 F1 qfivEgam
N A9T ¢ | 9 FA GET IAA FI @A
& at g & fF gare 939 W A A7
WA #  faaem s zw &l ov
|/Y F13 § 98 TTEA @31 IAM K
FANITFIE ITF FWE A AN
21 d T2 ¢ fF a7 reus & 92
& IAM i ar WA Ifear |
az faaw ez ¢ AT AT
I F A% 99 JeYE K 97 W giear
wrEr Tz faaa seezm wfama g1
Hfew 39 ¥ af@dqd Fa7 am &1
g\ frmAre &1 7 2a g ag A
UF WA FAT g0 § AfEa
sgEg fag & fag ? 2 ® &9
g & A9y, @ w7 fAwr
QY 1 AT & I & g ar g 2 Al
g o fernzes ofmqza 799 &
& foq o (98 F12 390 3470 @1, 1
q g1 B 97 qrAr #97 F99 A7 S
A AA 9% nq F, 34 « far ="
FEAAT I AATE, M WA AT H 2 |
FEi Tz Fead fame 2 w304
F79 & A wTar fxar @ A1 Azt
T AT EAT AN T A w7
JET T 77T 1gF 92 41 5 oar

i W weAT wEAL w1 oA frr
WA FAFT WOAl IR T
FEATTT Al FF THT HATFAMEE
TEAT & | W IF F 09 ATl 997
amazggadst AT a
ar ¢ fr g7 w1 w1 3T A
faaen & | 3377 w0 IAM w1 G
FT ARl W W UF | AT T g1 1
€ T | AT T wET W oA T AR
TS IAM A1 ®T OATHT A TIAT
gam fawar, =@ Fw 3an A,
1T 39 F g9 Fiqq weq, A1 @dr
Fr Wy gz A €, @ fag @
T UF TUF A9 AT IART /T 9T
NI AN A7 FAIY TEl  UAEEL
939(Ai) LSD—8.
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1l gEAr fas 9 9w 9™
fafdnr dfgar 41, 379 %1 W IR
qaa faeq w@dt & 1 9T AT
waa faew ®gaw ¥ a9 3am
F1 A1 AT ZAT & 39 K& ALZar 97} |
39 % faq afmey @I & ¢ %0 % WO
afem 37 =1 w8 399 A w0
FIfF A1 A faa &1 f= g ¢ az
TEAT 9TAT 2 1

w7 2 |ar & fr owed s
az el femigz € afefr v
g wTfed | g # afz g sem
¢ afz =g & o faoa feefiw
1 WleaTET AT & A1 Jgl 9% FreeHi
F1 AR q@ 2 anfer 1 Afew
ag A1 Amfafes 24 9r6 ST
Framgam FEa g faw aw @
AT HA FT GT gAT § IHT A@ q
§ 53 og A Amfafes dz7 wmw
HETET &7 arg 74 £ e ew
gmy #a1 ¥ fr dfrzfafes dz3 o
HHETAET 4 TEN E | WEl 77 Zm g
2 f& amfafe=s Tz39 ws FEEE
Fenzazign @2 fx ffazfafes
Gzq 7% AR £ f9aT ofr ffvzfas
gag wft ¥ 9 urm 2 Al H1A
FrEm ¥ A7 =T F oma 3§
®YA wraa 77 dqre g1 A 20
afz wrar FAT oW A1 gAFT T4,
|l FEW, 99 FER AR, 7Y
§ 32 9T FT IAW, g 7 @H
%7 faa m ¢ e o fewweees &mr
Fiaq & &, «1 v avg ¥ A7 a1 Mg
AP ¥, T F1 A2 9T GIEAT 6T @Y
IH FT A ITEAT AT Afed ag TOAEA
g9 WEI g1 WAEd | # uF grer
Y IFAET AT AR E | FEH gArdy
amaifes AmmEfzar € @@y #i
faafor a<h ar Amrfear § 97 9
&1 3 FT IT 7 TAFU T I8 A
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[ w== fag]

aifgm | 3fea & 2mar g 5 771 9%
ff aft rwadt gt 30 T IAE
femma #§ dreren @ 1| FUET wifer 37
FIEA AL & 1 59 F A 7 Faw
& gt AN F1 AAGT @ § | FARL
FI ATT @ FT AL HAgLl A T
FO FT FE AGTT FAL WG E )
ardl =t 1 a1 71 |l §1 =21 S
TET & | AZ TIT T TI0TE ATATE N
W IN EETF F1 AT FIAT AMMEA 7
30 faae g91 | AT FRER MEA 7
FzaET f& o1 a90F 74T w5 oF=E
& wa=rir & 39 Fr afzar @
FT & WA | FAIT WA I F 5EA
T | Ar| FfIqt & (A7 GEr AEER
wfaad & adr aic faar | 97 Fa0%
arafagt &1 A1 wsgr F9T0 fAFAT
qr fadi 7 37 & 40z 97 37 F1 qET
FAM Fr AfI90 ®I 92941 920 1 W7
7z |\ fr o4 fF A Am o\ |
a4 ¥ B2 W40 § AT FATT ATAT
Fiog &AM O fe=ar 75 2 | 29 A
afzqr % f43 & gwT =T FEa
Zagzrga fad 7 @z |EET wiAr 491
gz a3 g1 owar 1 fesw ®r A
AAUTA AT | TH7 AR F A waradt
g3 @ @@ &1 afzar dme gt atawn
qaTT g A% | WNTIE[ RaTR 3EA
A, fudq &1 99 &7 q9F 79 ZAT E
qz & = & e, == 71 @
Zidt 9z &1 foa af &, #gqe faq
AT § HETHTT FIA F( | I AT FT
it Fr3¥wA faT 97 o7 @y | T AvE
7 1T ¥ ATAA F AT H AT FH
wae ga7 g Tar, wYe ag oft |
TR &T TAE & 1

WL XK F1W &1 3F q TATT 2
a1 WX TWE @z gzelra femidz
Fl &9 W faae s g fR @
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q fam aw 7 g fear @ gwa
21 59 ¥ a1 fedaz 21 37w @@ FOW
fE@ | 37 & art ¥ F ofeas wFrdag
FHE F T AAAT WA g F A
w2 4 az fog gw e &= f5q 17 )
M & At ¥ qfeww wwEIg wad
M fFEN e e
T q FTE GvITAr gan & Ay
Y g § 0w faadr @ fie
T JET ARAFT FT T20A7 2, 77 A
zHE F1 fawlnr Foar @ o nzrenm
At 7 A1 3T @ @ qm FY
HAFFE] TAX F, W IO 5H
femZaz 1 37 wmvamdr T 2
a1 37 97 3 & fa=re wew wfzd o
afz a7 @Eaedt 7@ 37 A1 gaw
F |t 2 gAEr wrosr fasre wT
oifew, Sfwa gawr w8 faare ad)
AT |

AT T ¢ fF weaaw Frrarn H
et sz mafadt ot arz £ T4
I frama =27 faan & #1177 Saw
ST g 2 1 3Ee T ogEe @
f& sa@% 3797, yaqw T o7 gA@F
adr #1 gafadt awT g% FIW W
g faar ame wYt am w1 g
HIT FTIA FA A TATGT AT | GH
ZrI Y A AT AT g1 g |

St sfATeEY e (FTAT) A
grammgsgi g

st qY - AT 2 OAlEA 29 AATC
74 &1 g iy & w7 74v
aw27 | 14 feqim & 1 AU TR A
2 f& g @ Sfer 9% gqare s
TEN &1 TRT & AT FT A LA 1.
Fagr AT

o= & FeA /L 2423 BT ATH
HIAT | W 0T FTRA A AETE AT
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Demands

sregfan afrar @ | @@ & ot 3
feafa & | fFa gart F190 § qadqdz w1
T FAHT AT 2 | A F FEET
TPT SATXT g WX T ATH FRA A
g @ fora® s w77 § FfzA S 2

9EH 97 T Fa ae aTa 8,
a1 Iu% faq oF wET 2 F27 FRE
wEr fF wHE MW ® O owNw
FFTC FT T AMAT AT 7T AT OAT
;Ta ﬁ-'ﬂ'l"W’lTl'{"lT ar fooo ®UT I
q1 € W@ & 5w Z1 A fEEe
970 A 2 fF oewEr AT FT & 97
EAF I HIT HTHIT § 791 Z0M0 AT IAF
WIET & WAATT AT ZOO | AT #EA
9B A1 98 TI0 HATZFAI £ | TAT A
T FTeA AT FF fafam sl §
BTAT AT 8, A1 T7T AR AT H7
FAT A(ZH GFLC R AN 2, €oo FTAT
AT AT Soo TTAT A TAT I2A (FEFT
F AR | Coo FITT I T84 AF A0
g @ A7 {+ FAwr geAr TEr
F®IFTTCT E OAAT AAT | IAT A1 AT
FTefaz 3451 A7 77 7 41 =W
FHWT Soo I FAET 21

T FIE FIT AFTTT T F1ZA Hl
aim faar 41 f67 avv F1 77149
g 1 37 w1 & A7 Avare 7 fofm-
AT WTH F129 379 742 AqT7 557 (FAr
¢ | 3% w7 7 @ fF 319 37 amE
famt 1 27 Zit A7 37 &4 g foret w1
3 1T | I7 IFTT T FEA T AW AT
man 2 1 dzmng f5 faaar foamm
SATZT FIYA FAEGT AAT F AT AR
@ I & IAAT &I W AW LI
fosq agar &1

fraadfem g1 & T Fea am
FATCEAT | I 9T AT FEIE 2 ) AT
T &1 g faar @ @ 3w
FEIF & AT IR argR A ER
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F1eq faer & omaT & 91 390 A7 SO
FAaT 99 9T UERS WH A g
I TEFIAER AR | AT AR
FZA IR & AFT AT FUY FAN AT
IH 97 A7E T7E FT AR TEAr § 1 7R
zq Fm  faq avz avg #r Fafear
AT HO FEqT § A g (T
Wz nor tgaTa maz), tfhema swA
faew dztma, #fre FHA F129 Z99-
TTEA FUE FUZL, § L€ Y, HAeTl EAAAA
I 9T aga |1 § | gAF w2
F1 FIA, F1A EH2T5 AT, § WX
IAF WA F2ZT ZEANT &0 € | g
7 ATAT H T FTE AT AT AT B ) AR
FEM FEA T AT F OHET JTEA
T o= 77 (qar 2 1 w7 aga 7 qfar
Y 2WIY el AT @FEET W OWEr A
FZA AT 41 79 A(398 42 gAT & |
T qTEIT A9 A7 A9 979 4 fRTT
T H7 IR AAEA @ R 7 A
F7 d1 \F oAF g fad aa A
o feaar F9 Zrmar g 7T I
az ¢ f& srm e AT geeEl
F1 9% A7 AATT T4 T B AN
F1Z4 A19 F 997 1197 AF 79 F19 §
HITET TT0 FFAAT AAT 2 THT A w7
79 K FEA A FHTT RN

I AW A FEA FI ATE ACIE
Az qa1 g e 7 taar ar gz
frfar dvzdi &0 7 grIve AT OEA
o e g1t | 39 77 AT 7 A
TH I AW AL HT [ OAT AT A0
T TETAT AT FTOAM T TA 77 0
waATzE =14 A AL, famE ad e g
g fr oz Fiefrzid gz 3 a7
"qta 7 faq w7 21 A6 are

wa & ¥eAA TUEEl &7 ATEH 9T
ARATE | AR ¥ AL K AFE ;A2
#ifa gf f& za®! @A & =T a9 o
zq g foawr #9351 {7 § S faema
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[+ 73]

& f& 717 ZeqFT &1 q@ET § 9@
SAITAT AT ZAY FOH &) GHFT GFIAT )
zafar 3+gir faqq g@z I8 7 927
IART AT FTA KT K179 KT (%9 a9
2@ fF GA1 F77 T FAF K1 12 T3
fqgan | 33 Far am f§ oAz TF1 #0
fFrzs wrar fAgar M Wi Yoo HTAT
Tfarzaq & 741 | AT 7 FT o
FATT qrAT AR w1 WAt Ffzam
s fRre & f& 20 # o Z9m7 qmE]
g 2 Afeq omoa Faa Ay zaw S A
wfaezs fear miz avsr % fAa 7z fzar
f& fo1e goav az0 9.1 7 feaz w9q
/7 gozeZiw femziz & fRne & ww
it gfez ® 7 wxizfezan mgr g afem
AfFa 77 we77 &1 247 & qA 7AW AT
dfafamradimaramgfs:

Statistics iz like a lady's dress.
It exhibits a little but hides much.

AT ST TFH(T HT F1H THT JAMHT ATAT 2
fo& qro o 2 < ¢ z=7 & 7Y a1
¥IT 3 0 ZAT TAT AT T L AMA
¥ 1 A7 7Y w2y o AT a9z 2 w29
713 30T § FTA( FAAT AIHIT
1 71 F far A 2 fw 7 723 21
a1 3 1 gafAT wor g 2 5 wogAar
FAAT FOLTA AM gAr & IA%1 F9 fraw
T\ FF EFT N FTT FTTH AT FOAT
# o7 A qraT 2 f 39 w0 #1307
71 AT 7T w177 TI1T A FIAT
=rfam

AT ZAT I | AR AT F(ZA I
& HHT & | ATHT T 15 o FATT TA AMT
sxfra diaq aa 0 T GIAT ) AfE
47 H3I7 ®I5T FI1 A7 & A7 2,
ZHITT STAA7 o 1 K19 FI FAET
¥ Fiwq 72 Fza zrm faear & faf
gmar aft & foasr faF s Fa9r
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FAET F | WA FEI IET 2T,
fagar oY FreT & ww%< & 2 | gAfad
I T TA T AT ZII(FT A 2T ;Y
%31 T T%F T B A Piefafew
A2 & 78 Arafacz 27 1 a®
&Y WO | A AT F AT & Ay
fr wrod: AT @ @ E

T ¥ AE GATT FAT FCAT AN 97
¢ AfFa g 99 & ared 97w o
arfgr 37 97 3t F™ § A qagd
F1 A 7 T 74 Faaar 1 37 s
a7 9T A3 g & 1 AT "W T TFC Ay
qfefeafa geom g1 74t & 1 wrod $39
FIAZART F7 7418 | TAR! (3AZATEH
FIX T TA T BADT AM AFT T
AT 330 | A7 gfs G agf e
T AT FT 3¢ FUT FTAT ATH AT
FraAr § At & fam var @ 3 o fy
et | 7O fradr & fF A &1 71 93-
fadr 41 A1 Fr & IAAT AT FVA FAAT
aifzn fa o8 fe™r a9 & o9 &7
A% T TFT FAAT K A7 FATE 7 F
T AMGEN 97 AT FIT TET | WA AT
HETFAT AT F7 AT 4977 & (47 FA747
EURCAR AR UL CA LC I i VT
AW 77 FAAT 2 3A(Fq "AET AT AN
HATM AT 7212 | AT AT a7 =wifEw
qr & 9:7% Fa7 a0 A7 TAF
AFAGET TF T A7 97 § [7@7 =47
7 g7 fawr | AfFa ag 48 g
oT &1 OF Ay A 2 orar @ A
*7 FW A F UF AT AEAT ¥ AT §
A A § AT—Ad AT
TAF TEA AX & W7 AWA G7 FA #, AT,
TR I AU F1 AT Y A7 H
TAAR 9T AHT AWM—sHF ATIHT
qrFAAE |E TEAEH—FE FT
AMEY 9899 £ |
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WS wgRq ¢ A4 72 A1 FOEA
o gueedt feumd sz &1 fomarar 2 fa
1T @TEY GEAAT § WYL F1F TGN TBAAT |

sit g 77 FEAr gAar & 2 fa
qA fawr &7, 3997 F930 790 77 AT
TTE FT ZHE AT F7 A FIH KT AT
aifgn | g A & FEAr weAn g fE
77 A1 AET IAR E 3T §W U wafad
§5Y TTRY | TAAT A7 A1z @A X
qAT AT 2 % st & aE w6 w0
fapamr a1 g7 A AN T F AW
&7 | AT & WY T@ATT FAT 2 1 W
goefgaemgw @t §@ #°7 T7 T A
FAFT w7 TfAd | AfET g T4
FIO AL FTAT & W7 HZIHT AL & ATH
FATAT 2 AT FH F TH £AAT AT HAT
fo faast zeedid &1 "7 wTE
[T ITHT GIHATEA T | FIZ gZ AHI-
T /YT FET FART TATIT AT IARN
agran Afad | a7 g £ As aAT 2

Shri Deshpande (Nasik): I rise to
express my views on the working of
the Commerce and Industry Ministry.
There cannot be any doubt that dur-
ing the last fifteen years, ever since
we have achieved freedom, we have
made considerable progress, so far as
industrialisation of the country is
concerned. Place before us the picture
of the country as it was twenty years
before, and let us see how the things
are today. There is tremendous
difference. And every Indian ought
to be satisfied that in spite of several
difficulties, we have made considera-
ble progress,

My predecessor does not see any-
thing good in this Government and in
this country. I think he was much
happier under the British......

Shri Bade: No, not at all.

Shri Deshpande:.....for, today, he
does not think that we are making

any progress.
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The khadi industry has worked
wonderfully, and even today he will
realise that khadi js an industry
which gives many people employment
as yet, and it gives employment to
millions and millions of people who
do not get any alternative. I would
ask the hon. Member who preceded
mce and  who criticised the khadi
mdustry what he has done to give
employment  to those persons. Is
there any  alternativie with him?
If he provides the khadi workers
with any other alternative, and if
they go there, I shall thank him and
the workers. It is casy to criticise
those who are working in  difficult
conditions, who are working in the
villages, where they havenoalterna-
tive employment If my hon, friend
would go to a khadi centre and will
try to live there for a year or so, he
will realise how difficult it is,

Shri Bade: T have gone,

Shri Deshpande: I have been wear-
ing khadi for the last forty-two years,
and I have tried to conduct a few
khadi centres also. So, I do not want
to take lessons on it from my prede-
cessor. It is very difficult.

I would like to repeat herc that
amongst the khadi workers, there are
the noblest men of  this  country.
There arc people who are imbucd
with the best of motives, who served
the country throughout their lives,
who have remained in the villages,
and who have never had any  idea
regarding  publicity. If anybody
wants to criticise them, he is
welcome to do so, but I do not
think that he can go anywhere
near the poor khadi worker so
far as the ideology is concerned, They
might have committed certain mis-
fakes. I know that when a thing ex-
pands, some evils enter into it, T have
gone through very carefully the eriti-
cism that was Jevelled on the khadi
board and the khadi workcers by the
Estimates Committee. I hope that the
khadi workers themselves will benefit
by that thing.

There are great people in the khadl
industry, Can you have a better man
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than Shri Vaikunt Lal Mehta? Do you
know his life? Do you know how
pious he is? He is at the head of this
organisation. If you have read the
criticism of the Estimates Committee,
you will find....

Mr. Speaker: The hon Member
might address the Chair.

Shri Deshpande: My hon, friend
has not cared to read the reply given
by the khadi workers. The khadi in-
dustry is spreading. Even today, if
my hon, {riend takes some interest he
will sce how khadi is being developed
at many centres and how the wvillagers
are getting employment.

I bave seen in Hyderabad with my
own eycs two thousand Muslim lady
workers spinning on charka, I went
and made enquiries, and 1 found out
that at least six hundred of them had
been getting Rs. 2 per day continu-
ously for one year. I think it is not a
small achievemeni, In a country like
India, we must be more interested in
man-absorbing industries and not
man-saving industries. I am not
against basic heavy industries. In a
modern age, they are necessary and
we must have them, At the same {ime,
with the huge population that India
has, unless and until we take more
and more interest in small scale in-
dustries, we cannot solve the problem
of poverty.

Today there is an enormous increase
in the population, Unless and until we
spread small scale industrics every-
where, in every corner of the countiry,
the country cannot have any hope.

Shri Bade: That is what I said.

Shri Deshpande: Yes, But the hoi.
Member wants to criticise those who
are doing something.

He said that there are several res-
trictions. This is a welfare state.
Those days wshen we used to say that
that goveinr vl is the best which
governs the .gast are gone. It is a
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welfare state. We are living in a
planned economy. We want to get
certain results and they cannot be had
without any controls, He said that so
far as the sowing of cotton is con-
cerned, restrictions are there. If he
wil]l go to East Khandesh, he will find
that people have been benefited, They
have improved the quality of cotton,
they are getting good prices and their
cconomic condition is much  better
than what it was four years ago, These
results have been achieved during.the
last three or four years. But it is
only due to the controls applied by
Government. Nothing could have
been achieved without  controls,
in a free cconomy. We are moving
in a different age. As I have said, we
have made considerable progress 1n
industrialisation, Several difficulties
were there and there are, no doubt,
difficulties even today. But op the
whole, we are making good progress.

So far as my Stale is concerned,
very little development ‘has taken
place during all these 15 years, In the
Marathi-speaking arcas, the land is
mostly dry and inferior.

Shri Jashvant Mehta (Bhavnagar):
National integration!

Shri Deshpande: Unless we have
industrialisation there—small scale
industry, medium scale industry and
big industry—the question of poverty
cannot be solved. No doubt, this is
true of all India. But Maharashtra,
comparatively, is a backward State.
Leave aside Bombay City, and you
will find there are no industries worth
the name

1 am sorry the hon Minister is not
here, but through you I would like to
tell him this....

An Hon. Member: He is here,

Shri Deshpande:. .. .that in my State
the general impression is that the In-
dustries department here has not
treated the State and those who came
here for help and co-operation with
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sympathy. They are under the im-
pression that the authorities here are
rather unsympathetic. I know of a
few people who came over here for
help and co-operation. But they went
back disappointed. I am sorry for this
condition. I hope that this position
will be considered by people in office,
people who are concerned. The Gov-
ernment of India officers also were
not very sympatheticc This is not a
very good situation, I hope it wi!l be
improved.

So far as my district is concerned,
there is not even one single industrial
*estate. There arc about 15,000 power=
looms in Malegaon, They are work-
ing very nicely. If my hon, friend
who proceded me, who criticises
everything, goes to Malegaon, he will
find that that industry there is thriv-
ing. They are mostly small units, and
they are worked by Muslims. They
are doing well,

Shri Bade: Powerlooms are taxed.

Bhri Deshpande: Yes, But in spite
of the tax, they are working very well.

Their great difficulty is in getting
yarn for their powerlooms. If the
of India would extend their hand of
powerloom owners in esltablishing a
spinning mill there, that will be a
very good thing for developing that
industry,

Shri Bade: Exactly.

Shri Deshpande: So far as the
small scale industry and cottage in=
dustry are concerned, there is great
hope in them, But among these
workers there is a section which 1
very orthodox, extremely orthodox.
Times have changed and they must
also take into consideration the modery,
times. Handloom indu.bv dos  not
mean now that everything must be
made by hand, and that it should be
as rough as possible, Those alq days
arc rone. We must take to better im-
plements, We must have more and
easy production. We must have good
finished articles. And this can be done
by modern tools and by the use of
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power wherever possible, To this,
those interested in khadi and village
industries must not take any objec=-
Lion,

For instance, 1 have found in my
district that the yield of paddy is on
the increase. The area under paddy
is increasing, and the yield per acre
1s also increasing. And they want easy
processing of their products, but some
people say that hand-pounding must
be resorted to; they have not started
one hand-pounding centre, but in the
name of hand-pounding they want to
refuse licences for rice milling hau-
lers. The agriculturists are suffering
considerably because they produce
paddy and it is beneficial to get the
paddy converted into rice and then go
to the market, There are a few mills
at big centres. One has to leave one's
village, take one's stuff in a bullock .
cart, one has to go for miles together
and then find out when he can get
his turn in the big mill, because he
has 1o wail there. Thus, unnecessarily
he is put te difficuity. If he can have
a rice mill hauler in his own village, it
will help him, and I cannot understand
why that should be denied. Let it be
on a co-operative basis or even for
individuals who want to have it, be-
cause if processing facilitics are
there, the agriculturist saves
time, it is more economical. Hand-
pounding centres are mnot started,
and then after a couple of years they
say that they tried their best to orga-
nise a centre but they could not.
Then, what happens is that they
simply act as agencies, unknowingly
of course, of the big millowners who
are making huge profits. So, these
things should be taken into considera-
tion by those who are interested in
small industries.

In my district we have organised
on a co-operative basig a very good
eentre of hand-pounding, and that
centre is woiking simply because the
Government is co-operating with us
and are giving orders to the centre
for supplying rire (o jailg and
hospitals ir the S'ate. That is why
that centre is wrrking, It is working



9597  Demands JUNE 7, 1862 for Grants 9598
|Shri Deshpande]
on a co-operative basis and in a supplying us with exhaustive notes

somewhat satisfactory manner. But
nowhere else is there any hand-
pounding centre, and in the name of
hand-pounding to refuse people rice
milling haulers is a thing which we
cannot tolcrate.

There are many other things which
can be said about small-scale industry.
Small-scale indusiries must be spread
over in the villages and thy must be
organised on modern lines, and
wherever possible, power should be
used, and with better tools and imple-
ments we must try this cxperiment.
In that alone lics our hope.

So far as industrialisation of the
country is concerned, as 1 have said,
we have made considerable progress,
but more stress, in my opinion, ought
to be laid on the public sector. Tt is
only by laying all stress on the public
sector that we can make rapid prog-
ress to our cherished goal. i think
that the public scctor was neglected
10 some  extent, If it had becn
developed with more care and caution.
we could have got better results.
Today the picture is rather disappoint-
ing, and I hope those concerned will
take note of it.

When we say  that considerable
progress has been made, it does not
mean that there is no  room for
further improvement. There is room,
no doubt.  Fifteen years before
when we had just attained freedom,
we were in a very bad position. We
had nothing, there were no people
who knew the know-how-of things.
Now we are in a better position, we
have pot technicians. we have got
some raw material, better experience.
I do think that with the experience
that we have, we can make better
progress in the coming future,

Shri Firodia (Ahmednagar): Mr.
Speaker, Sir, I risa to support the
Demands made by the Ministry of
Commerce and Industry. At the outset
I must congratulate the Ministry for

which really give exhaustive informa-
tion even to the new Members of
Parliament.

During the last few months we
heard a whispering campaign against
the Commerce Ministry that the
Ministry has gone beyond its means
and issued licences to the privale sceetor
which were not utilised or which
were al least 30 per cent more than
the targets fixed. 1f  this  is really
correct. I will congratulate the
Ministry that it ha; done so. The
other Min'sinizs should ¢muiate the
cxampie of thus Ministry by giving
more licenc:s for achieving the targets
fixed.

We have seen that in the Com-
merce Ministry in the Second Five
Year Plan, though we had given more
licences we have only reached the
target. Due care should be taken, at
the same tlime, that people of big
business, that the interested people
do not exhaust the licences they do not
exhaust the capacity with the inten-
tion of selling the licenves witli some
good-will after some time. The depart-
meni should now take action to revoke
the licences if nothing has been done
so far during the last 2 or 3 years and
issue the same to the new entre-
preneurs who want to do that kind
of thing in different States.

In thig report, no information has
been given about the scheme which
Government had made known to the
country about engincer entrepreneurs.
Government had said that if an
engineer wants to start an industry, it
will give 90 per cent of capital and
he will be asked 1o start the s2me.
But I would ask the Government to
give us the figures as to how many
licences were issued like this and how
many persons  were refused
permission. What was the total result
during the last 1, 2 or 3 years?

Many times it so happens that when
a man goes in for a licence he is
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given a licence to get machinery from
a country from which he does not
want. He has corresponded with
some country for some machinery and
then he finds that he is given the
licence not to that country but to some
other country and Government wants
him to take machinery from some
other country. He is discouraged by
that. Afler all, the amount will not be
much; it may be a few lakhs. The
man is a small man Thereioe, 1
would urge on the Ministry that at
least in the case of the engineer
entrepreneur the licence should be
given to import from the country
from which he wants to import and
also that kind 'of machinery which he
asks for.

Then, as regards exporis, I would
say that as my friend Shri Bajaj said,
that requires the close attention of
Government, We are really fortunate
in having Shri Manubhaj Shah ag the
Minister for the purpose. Unless we
export more, I do not think we can
ever reach our iarget of industrialisa-
tion. The foreign exchange position
is becoming difficult every d=v. Though
we have decided to export things to
the tunc of about Rs. 720 crorcs this
yvear, I think that figure also will fall
short of our requircments. We will
have to raise that flgure to al least
Rs. 800 or Rs. 850 crores and find out
ways and meang to achieve that figure.

It may be that we will have 1o
suffer some privations. It may be
that our consumers will have to wait
for some t'me for buying things. It
does not have any effect if we reduce
our cloth consumption by one yard
per head for the next 2 or 3 years and
export the cloth to other countries.
In fact, I would suggest that we may
request the industrialists and the
pcople to suffer these privations to

, export things during the next one, two
or three years. By doing so we may
earn important foreign exchange,

If required, Government may even
force the industries to export a certain
percentage of their products even if
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it be at a loss. If required, Govern-
ment may even levy half a per cent
or one per cent tax on the industries
which do not export anyth.ng out of
India and use that money for subsidis-
ing the industrics which really export
goods from this country. This might
cven creats some shortages in thes
couniry and might give a little rise in
the price also. But if we take care of
the price rise in foodstuff, I think we
should not mind a little rise on certain
other commodities, if we export things
to the foreign countries. We should
also try to make economy in the
forcign exchange and kecp a very
strict watch on  the endorsements
which we make on the import licences
and make sure that the deletion
programme is followed strictly by the
industry. Sometimes an atempt is
made by using the endorsement to
overcome the difficulties of deletion
programme and they bring goods from
other countrics and use the same here
in India.

Rural industries are required to be
set up for giving employment and
adding wealth to the rural population
and help in raising  the standard of
living of the socially backward scctions
that make up the rural population.
Rural industrialisation should not be
confused with the setting up of a few
industries or the seiting up of agri-
cultural processing industries only.
There should be a variety of industries
established in rural areas with a view
to creating an industrial society. A
well-planned approach might create
rural, industrial and commercial
approach thal would &2¢ co-operalive
and would be predominantly socialistic
in character.

There are a few industries started in
urban areas by urban people. We have
not reached the rural economy or the
rural population. On account of the
difficulties of electricity and water
people do not want to start these
industries in rural areas. As far as
Maharashtra is concerned, as my
predecessor has said, if we ignore
Bombay there are very few industries
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which are started in the rural areas.
We grow long-staple cotton of 1" and
we can grow gotton with a staple of
1 and 5i16". If spinning milis are
started in Maharashtra area, we can
very well have good earnings out of
that cotton which we grow in that
area,

It has been shown in the report that
75,000 spindles were allotted
to  Maharashtra. They have been
given to eight units for substantial
expansion, But the revoked capacity
is 1,14,000 spindles and the same is not
allotted. 1 would urge the Govern-
ment to allot it to co-operative mills
which can be started in rural arcas or
semi urban arcas. We are growing
long staple cotton and that can be
utilised by these mills for producing
good yarn and for giving it to the
powerlooms and the handlooms,

17.53 hrs.
[Mr, DepuTy-SPEAKER in the Chair.]

1 would say something about the
public undertakings. Under the com.
pany law we have got to adopt a reso-
lution by the board of directors if
certfain relations are employed in
companies we have got to take the
permission. In the public undertak-
ings in the boards of directors, there
arc persons from the Government or
from the public. Even in respect of
public undertakings, if relations of
Ministers of the State or Central Gov-
ernment, Members of Parliament or
Assemblies or of Government servants
drawing more thon Re 400 or Rs 500
arc to be employed, permission of the
board should be taken so that the
charre of favouritism, ctc. which is
made in respect of public underfak-
ings would not be there. In such
cases, a special resolution may be ado-
pted or the details may be made
publi~, That will reduce the charge
of favouritism.

The Minister of Indastry in the
Ministry of Commerce and Industry
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(Shri Kanungo): Shri Firodia means
the ‘relation of Government'.

Shri Firodia: No. Suppose my rela.
tive is being appointed in a public
undertaking. The company has got to
pass a resolution and place it before
the public that a certain person relat-
ed to a Member of Parliament is being
appointed in such and such capacity.
If he is a relation of a Minister here
or of a State Government or a relation
of a Government servant who is draw-
ing about Rs. 400 or 500 as salary,
permission should be obtained.

Shri Morarka (Jhunjhunnu): It is
there for the public limited companies.

Shri Firodia: That is there for the
public limited companies. But I am
talking about the public enterprises
which are owned by the Government,
and everybody, whether he is g Mem-
ber of Parliament or anybody else,
when he is the owncer of that public
enterprise, should also be considered
as a direclor and permission should
be taken. We must restrict it to some
extent, and therefore, I am suggest-
ing that this sort of restriction must
be there.

Then in the report it has been men-
tioned that we are trying to export
molasses. We had enough molasses
which we could export last year. I
think if we uy to prepare from
molasses other commodities such as
power aleoho), cte, it will bhe easy
for us to export them and send them
{0 other countriez ¢r use them in our
own country; instead of exporting the
monlasses, we should export the othor
things which we can get from the by.
products of sugareone

As regards bagasse there is a lut
of bagnisc which is being wasted in
the sugar factorics. 1 would urge on
the Government to start small pap-r
units in diferent porte of the countrv
se that the bagasse could be very
easily used and those units could be
started in the private or the eco-
operative sector. It is said that

.
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result of Division

licences are being given for large
paper factories. The small people like
the agriculturist who may be a mem-
ber of a co-operative sugar factory
cannot take part if the paper factory
is very large or if it requires large
capital. This factor must also be
taken into consideration.

I would then refer to the raw mate-
rials position. Sometimes the people
say that the position is very easy. [t
was saigd that pig iron, for example,
was available in plenty but if we
take the small industries into account,
we find that pig iron is not available

*to these industries in time. Quotas
are allotted, and cven if steel quotas
are allotted, for about one or two
yvears the quota is not received some-
times. The quality or category which
the small industries require is not
given to them and some other thing
is offered. I think we must give prio.
rity to the small-scale industries in
the matter of giving licences for raw
materials, becausc, we find that in the
matter of big industrics, there are
people in Delhi who have got offices
in Delhi and they can contact the
Government officials and get the raw
materials which they require. But for
the small-scale industries, there is
difficulty, and so the Government
must decide that priority should be
given to them. If there are hundred
wagons available, say, at the Bhilai
plant, somec quolu should be given to
the small indu:irics and some quota
may be restricted for consumption by
hig industrics. 17 that is done, I think
the small industries can thrive and
come up.

With these words | resume my seat,

ANNOUNCEME . Kk RESULT OF
VITISN0N

Mr. Deputy-speuker: I have to
inform the Housc that there was an
error in the annovuncement of the
result of the Divicion heid ou June G,
1962, on cut motion No. 324 on Demand
No. 48 in respect of the Ministry of
Home Affairs. The House has already
taken a decision and his error has

absolutely no effect on it. However, I
consider that the correct position
should be on record.

On a check-up of the photograph
and the proccedings, it now transpires
that the correct result should be ‘Noes’
121 and not 120 as announced on
June 6, 1962,

DEMAND FOR GRANTS—contd.

MinisTRy oF CommeRcE AND INDUS-
TRY—Ccontd,

Mr, Deputy-Speaker: There are
some selected cul motions relaling to
the Demands under the Ministrv of
Commerce and Industry which may
be moved subject to their being other-
wisc admissible,

Concessions to foreign private capital

Shri Vasudevan Nair: [ beg to
move:

“That the demand under the
head Ministry of Commerce and
Industry be reduced to Re. 1"
(82),

Fuilure to implement the Industrial
Policy Resolution
Shri Vasudevan Nair: I beg to
move:

“That the demand under the
head Ministry of Commerce and
Industry be reduced to Re 1"
(83).

Mechanising of coir industry without
providing proper avenues for em-
ploying the workers who will  be
thrown out of cmployment,
Shri Vasudevan Nair: I

move:

“That the demad under the
head Ministry of Commerce and
Industry be reduced to Re, 1"
(84).

Policy of not allowing State Govern-
ments to start indusiries in State
Sector,

Shri Vasudevan Nalr: I
move:

“That the demand under the
head Ministry of Commerce and

beg 1o

beg to
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Industry be reduced to Re 1"
(85).

Policy regarding export and import of
agricultural commodities

Shri Sivamurthi Swamy: 1 beg to
move:

“That the demand under the
head Ministry of Commerce and
Industry be reduced by Rs. 100
(6).

State Trading Corporation’s policy
towards big and small gcale indus-
tries,

Shri Sivamurthi Swamy: 1 beg to
move:

“That the demand under the
head Ministry of Commerce and
Industry be reduced by Rs. 100"
(7).

Need to reduce the export of iron ore
and manganese for the protection of
steel industry,

Shri Sivamurthi Swamy: 1 beg to
move:

“That the demand under the
head Ministry of Commerce and
Industry be reduced by Rs. 100"
(8),

Need for research in small machinery
Jor weaving purposes

Shri Sivamurthi Swamy: I beg to
move:

“That the demand under the
head Ministry of Commerce and
Industry be reduced by Rs. 100"
(9).

Unsatisfactory situation in handloom
Industry due to shortage of raw
material.

Shri Sivamurthi Swamy: 1 beg to
move:

“That the .demand under the
head Industries be reduced by
Rs. 100." (23).
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Need to set up textile industries in
Tungabhadre project areas of Rai-

chur and Bellary districts of Mysore
State,

Shri Sivamurthi Swamy: I beg to
move:

“That the demand under the
head Industrics be reduced by
Rs. 100" (24).

Crisis in handloom industry

Shri Sivamurthi Swamy: 1 bez to
move: '

“That the demand under the
head  Industries be reduced by
Rs. 100" (25).

Need for reservation of market for
handloom industry in certain varie-
ties of production like dhoties and
sorees,

Shri Sivamurthi Swamy: 1 beg to
move:

“That the demand under the
head  Industries be reduced by
Rs. 100."  (26).

Need to supply adequate quantity of
good quality yarn at low price to
the handlovom industry.

Shri Sivamurthi Swamy: 1 beg to
maove:

“Thut the demand under the
head Industries be reduced by
Rs. 100" (27).

Need for liberal policy in issuing
licences and permits to conduct
trade within the four walls of the
planning policy.

Shri Sivamurthi Swamy: I beg to
move:

“That the demand under the

head Industries be reduced by
Rs, 100" (28).

Failure to bring the cottage industries
under the Khadi and Village Indus-
trics Board, in Kerala State.

Shri P. Kunhan: I beg to move:

“That the demand under the
head Industries be reduced by
Rs. 100." (64).
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Non-utilisation of funds under the

Khadi and Village Industries Boards
Shri P. Kunhan: I beg to move:

“That the demand wunder the
head Industries be reduced by
Rs, 100" (85).

Failure to organise and implement pro-
grammes for the development of
Khadi and Village Industries in
ruragl areas.

Shri P. Kunhan:

“That the demand under the
head Industries be reduced by
Rs. 100." (66).

I beg to move:

Need for development of handloom
industries in South

Shri P. Kunhan:

“That the demand under the
head Industries be reduced by
Rs. 100" (67).

I beg to move:

Need to expedite work on establish-
ment of Phyto-chemical Plant at
Neriamangalam

Shri M. K, Kumaran:
move:

I beg to

“That the demand under the
head Industries be reduced by
Rs. 100" (68).

Need to arrange import of raw cashew-
nuts to ensure stability of prices
and equitable distribution of the
raw material among manufactur-

ing wunits
Shri M. K, Kumaran: I beg to
move:

“That the demand under the
head Industries be reduced by
Rs. 100.” (69).

Need to carry out technical improve-
ments in the handloom industry.

Shri M. K. Kumaran: I beg to

move:

“That the demand under the
head Industries be reduced by
Rs. 100" (70).
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Need for making a matching contri-
bution by Government to the
Contributory Thrift Funds set up
by the Weavers’ Co-operative
Societies
Shri M. K, Kumaran:
move:

I beg to

“That the demand under the
head Industries be reduced by
Rs. 100." (71).

Need to make available all qualities
of yarm at fired prices

Shri M. K. Kumaran: 1 beg to
move:

“That the demand under the
head Industries be reduced by
Rs. 100" (72).

Need to organise and develop markets
for handloom goods within the
country and abroad

Shri M. K, Kumaran;

I beg to
move: 1

[

“That the demand under the
head Industries be reduced by
Rs. 100." (73).

Need to remove regional imbalance
in industrial development of the
country.

Shri M. K, Kumaran:
move:

“That the demand under the

head  Industries be reduced by
Rs, 100." (74).

I beg to

Need to take immediate steps for the
industrialisation of Kerala

Shri M. K. Kumaran:
move:

“That the demand under the

head Industries be reduced by
Rs. 100." (75).

Need to set up Central Sector indus-
tries in the State of Kerale

Shri M. K, Kumaran: | beg to
move:

“That the demand under the
head Industries be reduced by
Rs. 100.” (76).

I beg to
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Need to take steps to bring down the Need for consumption of more coir
cost of production of newsprint goods by the Government Depart-
in Nepa Mills ments, Corporations, etc.
Shri M. K, Kumaran: I beg to Shri Vasudevan Nair: I beg to
move: move:

“That the demand under the “That the demand under the
head Industries be reduced by head Industries be reduced by
Rs, 100" (77). Rs. 100." (109).

Overall working of Nepa Mills Failure to utilise the allotment for
Shri M. K. Kumaran: 1 beg to o Indicstrn IS0
move: Shri Vasudevan Nair: 1 beg to

“That the demand under the MESER
head Industries be reduced by “That the demand under the

Rs. 100" (78). head Industries be reduced by

Rs.. 100." (110).

Need for starting glternate industries

Need to set up factories to manufac-
in those areas where coir industry

ture starch and glucose out of
tapioca is in crisis
Shri M. K. Kuoaran; 1 beg to Shri Vasudevan Nair: I beg to
move:
move:

“That the demand under the

. “That the demand under the
head Ir':'dustnes be reduced by head Industiries be reduced by
Rs. 100. (79). Rs. 100" (111

Need for promoting export of coir
goods

Need to reduce the weightage given
to manufacturers and dealers in

the Coir Board

Shri Vasudevan Nair: T beg to

Shri M. K, Kumaran: I beg to move:
TN “That the demand under the
“That the demand under the head Industries be reduced by
head Industries be reduced by Rs, 100" (112).
”
Hx M0 0. Need for reducing the freight rates
i d
Need to take effective steps to in- Jox ELpOTE Bft B QO
crease export of coir goods Shri Vasudevan Nair: 1 beg to
Shri M. K Kumaran: 1 beg to R
move: “That the demand under the
g Industri be reduced b
“That the demand under the :;adlmr.]. m”rll;s; ¢ ¥
head Industries be reduced by ’ ’ :
Rs. 100." (81). Need for extending the Industries
(Development and Regulation)
Act, to the manufacturing sector:

Need for setting up a Coir Trading
Corporation of Coir Industry
I beg to Shri Vasudevan Nair:
move:
“That the demand under the

I beg to

Shri Vasudevan Nair:

move:
“That the demand under the b
head Industries be reduced by head Industries be reduced by
Rs. 100." (114).

Rs, 100" (108).
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Need of supplying coir yarn to manu-

facturing sector at reasonable
prices
Shri Vasudevan Nair: 1 beg to
move;

“That the demand under the
head Industries be reduced by

Rs. 100.” (115).

Need for developing co-operative
movement in coir industry at a
faster rate

Shri Vasudevan Nair: 1 beg to
move:

, “That the demand under the
head Industries be reduced by

Rs, 100" (116).
Need of improving the work of the
Coir Board

Shri Vasudevan Nair: 1 beg to

move:

“That the demand under the
head Industries be reduced by
Rs. 100" (117).

Need for starting new industries in
industrially backward regions

Shri Vasudevan Nair: I beg to
move:

“That the demand under the
head Indusiries be reduced by
Rs, 100" (118).

Need for restarting work for the
Phyto-Chemical plant at Neriya-
mangalam

Shri Vasudevan Nair:
move:

I bheg to

“That the demand under the
head Industries be reduced by
Rs. 100" (119),

Need for starting new industries in
industrially  backward regions
like Kerala

.Shri Vasudevan Nair:
move:

I beg to

“That the demand under the
head Industries be reduced by
Rs. 100." (120).
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Need for helping the cashewnut in-
dustry to get out of its difficul-
ties

Shri Vasudevan Nair:
move:

I beg to

“That the demand under the
head Industries be reduced by
Rs. 100.” (121),

Need for decentralisation of the salt
industry

Shri Sivamurthi Swamy: 1 beg to
move:

“That the demand under the
head Salt be reduced by Rs, 100.”
(33).

Need to collect the
various commodities in
countries

eract prices of
other

Shri Sivamurthi Swamy: 1 teg lo
move:

“That the demand under the
head Commercial Intelligence and
Statistics be reduced by Rs, 100"
(34),

Functioning of the Institute of Char-
tered Accountants of India, New
Delhi

Shri P. Kunhan: 1 beg to move:

“That the demand under the
head Other Revenue Expenditure

of the Ministry of Commerce
and Industry be reduced by
Rs. 100."  (122).

Failure to ensure that the Central
Government Rules are fully im-
plemented by the Institute of
Chartered Accountants of India,
New Delhi

Shri P. Kunhan: 1 beg to move:

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Commerce
and Industry be reduced by
Rs. 100." (123).

Mr. Deputy-Speaker: These cut
motions are now before the House.
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Shri Jashvant Mehta: Mr. Deputy.
Speaker, Sir, I have been listening to
the debate for a pretty long time. In
our country which is an under-
developed one, the Commerce and
Industry department is the most
important department. We have
decided after the attainment of free-
dom to change the pattern of society.
We have also decided that there
should be an industrially advanced
and progressive society. At present,
what are our problems of industria-
lisation? Our industrial policy has
been laid down. We have completed
two Five Year Plans and we are pas-
sing through the third Plan. At this
juncture, we would like to pause and
consider where we stand.

IR hrs.

What are the problems before the
country? My  predecessors have
spoken about foreign exchange and
other things. How is the Government
going to face these problems? There
are so many other impediments also
in this industrial dewvelopment. The
major impediments to continuous and
cconomic production in a number of
industrial units in the country at pre-
sent are the shortage of power, inade.
quate transport and shortage of raw
materiale and fuel.

The supply position of coal and
hard coke is indeed very =crious. The
production of coal has not been
increasing  satisfactorilv.  There  are
signs of slowing down of production
of coal, following large stocks at pit-
heads. This is a serious matter which
requires immediate attention. Non-
availability of coal in adequate quan-
{ity presents a serious threat {o con-
tinuous industrial development in
raany regions. In Gujarat State, the
Gujarat Manufacturers” Organisation
have given a notice that due to short.
age of coal, they have decided to close
the industries. We are passing
through a critical stage at this
moment. We have taken a pro-
gramme, as my predecessor said, in
this programme, there is no coordina-
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tion. If there is no coordination, you
cannot go ahead. There is no co-
ordination between the Commerce
and Industry Ministry and the Rail-
way Ministry, the Transport Ministry
and other Ministries. If there is pro-
per coordination, we can tide over
these difficulties and go ahead.

We have seen this in so many things,
[ will be able to give few examples.
But first of all I would like to say
something about the department.
Government have decided to indus-
trialise this country and the right
policy has been laid down, what are
the factors which come in the way of
the implementation of the policy? The
main problem is the problem of imple-
mentation. In this Commerce and
Industry Ministry, work has increased;
procedure has increased. But if we
look at the result, sometimes we find
that we are at a sorry state, Some
dynamic change should be introduced
from above to expedite the papers and
to solve the problem of delay.

A word may be mentioned about
certain aspects of licensing, under the
Industries (Development and Re-
gulation) Act. In view of the increas-
ing tempo of industrialisation, the in-
dustrial licensing machinery has +to
handle a larger number of applica-
tions. The time-lag between the
submis-ion of the applications and
their final disposal is widening and
consequently the implementation of
the projects gets delayed. Simplifica-
tion of procedure to make the disposal
of applications quicker is mneces-ary.
The Ministry should look into the pro-
blem and find out ways and means so
that delay in passing of papers may
be avoided,

1 would also like to touch upon the
problem which my hon. predecessor
also posed before the House. I look
at it from g different angle. In India
there are two India=, one is modern
India and the other is rura] India.
What i: our approach to this problem?
How are we going to break the wider
gap between the rural area and the in-
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dustrial area. The problem of ur-
banisation is also there before us. On
the one side we say that pres ure on
land is increasing and there is a
great queue of people wanting to go
to the cities. Again_ there is the pro-
blem of the cities,

We have to take stock of the situa-
tion in time. If you look at the past
14 year, the total effect upon the
country side after 14 years of indus-
trial development after swaraj and
10 years of planning has been insuffi-
cient both from the point of view of
créating employment  opportunities
and adding to the wealth of the rural
people and also from the point of
view of raising the slandard of living
of the people particularly of the eco-
nomically and socially backward :ec-
tions of the socity.

In our society, if you look at it, 82
per cent of thc people are living in
rural areas. How are we going to
break these barriers. 1 shall, first of
all, deal with rural industries. The
Khadi and Village Industrie; Com-
mission, the Handloom Board, the
Handicrafts Board and many other
bodies which come under the purview
of this Ministry are tackling the pro-
blem of rural indusirialisation in the
piccemeal way. As we have the Min-
istry for Heavy Industrie:, we should
have a ministry for small-scale and
rura] industries. As a matter of fact,
the problem of rural industrialisation
is more important because 82 per cent
of the population live; in village. We
are never tired of quoting Gandhiji,
that India lives in the villages. But
has the Government and the planning
Commission done justice to these vil-
lages?

We have spent Rs. 10,000 crores
during the two Plans. But what was
the allocation for village industries?
It was only about Rs. 400 crores. That
means, the urban population consist-
ing hardly of 18 per cent gets the
lion’s share. See the utter indolence!
It has also been admitted by govern-
ment spokesmen that the rich become

938 (Ai) LSD-—T7.

JYAISTHA 17, 1884 (SAKA)

for Grants 9616

richer under our two Plans and this
is not the way towards a socialist
pattern of society. There is no ba-
lanced development. I would like to
urge that rural industriali ation
scheme should be allotted 50 pe:
cent of our Plan  allacations from
other sections of industry, if not 80
per cent,

I understand that the Planning Com-
mission has al'o got a committee for
this purposc. I would like to appeal
to them to treat this problem as an
urgent one angd think in the direction
of a balanced development. Because
the pressure on land is increasing,
unemployment in rural area is more
and under-emploment is also there,
the neglected villages should be given
top priority.

The Khadi and Village Industries
Commission, which is the pioncer body
in this field, has been criticised for
it; mistakes of commissions and omis-
sions,, by the Estimates Committee.
The Estimates Commitiee has point-
ed out certain anomalies and shortcom-
ings in the performance of this Com-
mi stion.

I know my elf that the Ambar
Charkha programme of the Commis-
sion has not been successful. Nearly
60 or 70 per cent of the Ambar
Charkhas are lying idle. Secondly,
the rates of wages paid to
the workers engaged in Xhadi and
village industries are comparatively
low. Nevertheless, this Commis-
dustrics Board that they are not pre-
ing the village industries.

I do not agree with my hon, friend
that these village industries are not
providing employment to people. Of
course, T am not subscribing to the
view point of tho-e persons who are
sitting in the Khadi and Village In-
dustries Board that they are not pre-
pared to accept the modern techni-
ques, power and other things to give a
minimum and an economic wage and
raise the standard of workers work-
ing the village industries,
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An hon Member: You mean the
powerlooms.

Shri Jashvant Mehta: I subscribe
to the view that the Khadi and Vil-
lage Industries Board people should
also adopt modern techniques and
equip them with that so that those
workers who are employed in those
industries get a living-standard wage

While we look at this if we look av
the total employment in the industrial
sector, what is it that we find? In the
industrial sector, I find, after 14 years
of industrialisation employment has
gone down. If you look atl the siatis-
tics of the last three years, yvou will
realise that we have been able to give
employment only to something like 40
lakhs of people in industry., So, in
comparison with this, this also is a
mean; to get employment,

But I would like to state some-
thing more. This Khadi Commission
is also criticised for Government's
subsidy by certain sectors. 1 will like
to ask some questions. Is there
any industry in this country which
is not subsidised or which is not sup-
ported by the Government? If you
look at the sugar industry, you will
find t hat if there is nn protection
given to the sugar industry the in-
dustry cannot stand in competition
with other countries. In this way,
this is an indirect subvention and
this indirect subvention has to be
viewed from the viewpoint that 14
lakhs of people get employment
through these Khadi &nd village
industries.

We have to protect these village in-
dustries and have to change our con-
ception of rural industries. If we
want to go in for industrialisation,
this rural industries’ problem should
also be tackleq in & different way. In
the Third Five Year Plan the Gov-
ernment is thinking to have 200 in-
dustria] estates My suggestion to
the Government is this. On the one
side we are making a hue and cry
that urbanisation is increasing, on
the other, the allotment of industrial
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estates is always to the cities. Why
is Government not setting up indus-
trial estates in the backwarg rural
areas; so that you can remove the
backwardness, give employment and
also  industrialise the area? If we
look at the allotment iof industrial
eslates in the Second Five Year Plan,
we will find that most of the indus-
trial estates have been located in
cities, like, Ahmedabad, Madras and
Bombay, No industria]l estate has
been allotted to the rural arveas, 1if
we genuinely mean to industrialise
and break the backwardness of these
backward tracts, industrial estales
should be allocated to the backward
areas.

Even in this allotment of industrial
vstates, there is power pulling. Where
to allocate them and where to set up
these estates also is a problem. 8o,
a uniform policy shoulg be laid down
for the allocation of industries all
over the country so that provincial-
ism may not rise, Day in and out we
hear that this State has becen neg-
jected or that that State has been neg-
lected. Everybody is justified in say-
ing that, because in onec State you
will find that there are two or three,
or more public sector industries while
in another State you will not find
a single public sector inﬂustrﬂ,{. So
people have a legitimate grievance
and they ask the Government as to
what is tho policy of the Govern-
ment? And, what the criteria are on
which these public sector industries
have been allotted? That should also
be decided. If such criteria or prin-
ciples are laid down, there will not
be any grievance from any State.
When I went to Ahmedabad, people
were saying that Gujerat has not
becn given any public sector indus-
try in the last 15 years. They asked
why is that so. 1 said that T did
not know the policy of the Govern-
ment. The same is the case in some
other States also. Other people are
also saying that they Thave not got
public sector industries, There should
be some policy laid down by the Goy-
ernment pp this point,
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The most important problem in in-
dustrial development is electrification
1 would like top plead on behalf of
Gujerat. We are suffering and our
industries are held up due to short-
age of electricity. We would like to
know what is the programme of the
Government in completing the atomic
power station at Tarapore which is
going to supply power to Maharashtra
and Gujerat, Why has progress been
delayed? What are the reasons?
Where does thc matter stand? If
this is clarified in the House, we
would be able to know when the ato-
mic power station will give power to
Maharashtra ang Gujerat,

The Government should try to re-
duce the cost of production in the
industria] sector. If you want to cn-
courage forecign trade, cost of pro-
duction must be reduced. In that
direction alse some effective measures
should be taken. Price parity should
be established between agricultural
production and industrial production.
This is the most important problem.
We would like to know how the
Government looks at it and what
steps the Government proposes to
take in establishing parity between
industrial goods and  agricultural
goods, so that there may not be im-
balance.

The last point that I would like to
state is about the management of the
Company law Administration. There
are some cases in the Company law
Administration. In the report also
some cases have been stated. About
a year ago, when there was a debate
on amendment of the law, Shri Asoka
Mehta also referred to some cascs and
the Government, at that time, assur-
ed that some enquiries were going
on. I would like to know the result.
When the Company Law Administra-
tion blacklisted some companies, the
Government are not publishing the
names of the companies. Why the
Government are not publishing the
names? They should be published so
that the people may know who are
the law-breakers, The Company Law
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Administration has taken action in so
many cases and some cases were
handed over to the police. We woula
like to know froin lhe Government
which are the companies which have
been under enquiry, what are the
names of the companices.

Shri Kappen (Mavattupuzha): Sir,
“produce or perish"” must be our
slogan. If we want to salvage our
country from penury, poverty, back-
wardness and mass unemployment,
our industries must be able to produce
more_ It is true that we have achiev-
cd a great deal during the last one
decade. Bui when we consider that
we have to leap over centuries and
that our pcople are geiting impatient,
what we have achieved dwlindles into
significance,

A survey conducied by the National
Council of Applicd Economic  Re-
scarch cstimateg that by 1970-71, the
number of unemployed persons in
Kerala alone will be 24 lakhs, This
is a tremendous problemm, How are
we pgoing to solve this problem? 24
lakhs of unemployed people, most of
them educated, are really a danger to
the safety, peace ang ordered life of
the country. The Planning Com-
mission has laid down that the funda-
mental objective of any planning is to
give the people a better life, to im-
prove their standard of living and to
give them a fuller and wvaried life,
The Third Five Year Plan lays down
its objectives, ang two important ob-
jectives are mentioned there. The
first is to increase the national income
by five per cent; the second is to in-
crease the employment potentialities
and to absorb the 1nan-power of
the State.

If we turp our eyes from the ob-
jectives which are noble and laud-
able, and come down tp the achleve-
ments, what is it that we see? If we
just go through the report of the
Ministry of Commerce and Industry
for 1961-62, what we find is that our
progress is being impeded by dearth
of foreign exchange. This is ad-
mitted. And what are we dolng to
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earn this foreign exchange? It is re-
peatedly said in the report that it is
only by increasing our exports that
we can bridge this gap of foreign ex-
change.

Now, let us examine whether our
exports are increasing. First, I turn
to the planiation industry for two
main reasons, firstly because the
plantation industry is the one indus-
try which gives the major items of
our export, and secondly because 1
come from a constituency which js the
very seat of plantation industry  in
Kerala, Now, when we¢ examine,
what we find is that for the three
years commencing from 1958 ang cnd-
ing with 1961, the exports are dec-
reasing. Let us take tea, for example.
We find that the export is steadily
decreasing for the last threc years,
from 1958 to 1961. I have got the
figures here with me The export
earnings are going down. The quan-
tity of export alse is being reduced.

Then, again, if we examine the
other aspect of the question, we find
that the Uniteq Kingdom is the big-
gest consumer of Indian tea, But if
we examine the unport by the
United Kingdom we find that the im-
port of Indian tea is going down
while that of Indonesia, the African
countries, Japan and other countries
is steadily increasing. The Food and
Agriculture  Organisation of the
United Nations has pointeq out in its
report that by 1965-66 there will be
100 million lbs excess of production
over consumption, That means that
the price of tea must nccessarily go
down. If the price goes down, it has
to be examined whether we will be
able to compete in the open market.
When we find that our exports to
UK, Canda and the USA are going
down, it can easily be seen that if
the price also goes down, we will not
be able to compete with other coun-
trieg in the open market and our tea
industry will be facing a great crisis.
When we consider that the annual
wage bill of the Indian tea industry
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is Rs, 43 crores, any harm to the in-
dustry will be a tremendous blow
to this country,

Therefore, I call upon the Govern-
ment and the Ministry to take note
of the warning, to rise from its leth-
argy and come to the help of the in-
dustry. How to do it? The first thing
that we have to do is to reduce the
cost of production of Indian tea so
that it may be able to compete in the
open market. Secondly, we should, [i{7]
to the aid of the industry by giving
fertilisers, implements and other
things. Thirdly, increase the internal
consumption of tca so that the Indian
tea producer may not be compelled
to sell his tea at less than cost price.

Now, I turn to another industry,
cardamom, It is practically the mono-
poly of Kerala, nay India, 80 per
cent of the world output of carda-
mom is produced by India and it js a
purely  export commodity. Foreign
exchange worth Rs, 2.5 crores is carn-
ed by this industry. What is the posi-
tion of the industry today? Cardamom
is produced by the middle class and
lower middle class agriculturists. Be-
cause of the low prices obtaining and
because of pests and diseases afflict-
ing the plant, the poor agriculturist is
not able to continue with the indus-
try; it is practically dying out. Are
Government prepared to go to the
help of the industry? I would request
them to give long-term credit tg the
poor agriculturists. They only ask for
a loan for 10 years, to be paid back
with interest, If you give them long-
term credit, that industry will be
saved, But when we ask the Reserve
Bank of long-term credit to the co-
operative societies, they cannot un-
derstand why long-term credit Is
necessary for agriculture, That is our
experience. Except short-term loans,
other loans are denied. It is because
those people in the Reserve Bank and
in the Ministry here do not under- -
stand the real problem of the indus-
try there and agriculture there.
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Take, for instance, rubber. It takes
B years to yield. To produce rub-
ber, the agriculturist has to invest
money on an B-year basis. What is
the use of giving him short-term loan
for ten months? If you want to save
the industry, give him long-term
loans. That is what is asked for.

It is mentioned in the Report that
the policy of Government in slarting
industries is to encrgise the indus-
trially backward regions. I really
doubt the sincerity of that statement
because during the last two Five
Year Plans, the amount invested by
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the Government. the Central contri-
bution, so far as Kerala is concerned,
was only Rs. 0.79 crores.

Mr. Deputiy-Speaker: The hon.
Member may continue his speech to-
morrow.

Shri Warior (Trichur): He must be
given much more time,

18.31 hrs,

The Lok Sabha then adjourned till
Eleve of the Clock on Friday, June 8,
1962|Jyaistha 18, 1884 (Saka).
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2738 Declhi Transport Under-

taking . . f . 9419-20



1627 [DAwy Drcest] 9628

WRITTEN ANSWERS TO WRITTEN ANSWERS TO
'QUESTIONS—contd. Qm-:s'rlous—sco:gd. o
LUMN
.5.Q. Subject CoLumns U'ﬁ"?‘ whject UMRS
No. .
on Kumaun
2739 Hotel Cn-:strucum Cnr- . 2770 aiﬁ(smsb‘mon_ i i 9439-40
. |
Faukn “ 2771 Development of agricul-
2740 Staff working in Rnlwly tural products . . 9440
Aiuing Cees - | 9433 2772 Booking of ‘E’ item
2741 Chemical fertilizers . 9421 23 77 g ..
commoditics in  Baroda
2742 Idukky Proicl:l in division . : . 9440-41
Kerala . 9423 2773 Medical students from
2743 Marine staff in Rwluays 9423-24 NEFA, Nagaland and
1744 Waiting room at Tiru- Manipur . C M4l
koilur Railway Station . 0424 2774 Rihand Hydro-clcctrlc
2745 Nitional H:ghwavs in Scheme . 9443
Orissa . , 9425 2775 Air farc of night service
"4% Tikkiroara and l'l'um- planes . i ¢ 944344
kund Dams : 9425-26 2776 Rmo“t(‘:‘:’:l:.a tsgfinD“l:;lr’;
747 Halagarh-Dam l'mn.n war
in Orissa 9426-27 district . . . 9444
1748 Agricultural Umnrmm 9427 2777 ?;::L:&,y'f;?:;tﬂ_a djs- 944445
2749 DPrice of sugarcance . 0427-2% 2778 Modical  education in
2750 Pits in New Delhi roads 9428 India . . 0445
2751 Employees  of  Jodhpur 2779 Moedical bills of l’ & T.
diviiion of N. Railway . 9429 employces 3 , 9446
2752 Inland lerter rates . 9429 2780 Inter-State  Gang operat-
2753 Pay scales of ‘Train ing in Railway Yard,
Examincrs . 9429730 Jhansi .. 9446-47
2754 Road accidents in J.)Lll'u 9430—32 2781 Railv;r_ay_h Cmsslrilgs on
2755 Halt sration ar Korai o ’l[uh -5 ‘“"p‘f' l_m. o 9447-48
S. L. Railway . 9432 2782 Telegraph  Engineering-
2756  Small Hydel Schemes 9432-13 " ;';"l":l“ ‘;: at .I;“:purp]" 9448-49
2757 Power .-;Jpply i1 Mysore o GO Ry
Sute . ’ 9433 - pe W
2758 Sugar flunry at Mudhn] 9433-34 27%4  Shipping loan . © 9449-50
3759 !\," 1afull Dam Projeet 9434 2785 1T.U. bus accident near
2769 DL"-PJ‘I\.-'L-I—U;:I-I Apta Safdarjung Tomb, Delhi 9450—52
B‘rud gaug: linc . © o 9434-35 2786  Dismantling of Railway
2761 Flaod r:JdLn arcas  of line at  Kosi Project 9453
Bihar 9445
2762 Halt  siation hu\nun CALLING ATTENTION TO
sinama 4 Kh MATTER OF URGENT
Seomte and il —— PUBLIC IMPORTANCE . 9452-54
2763 (D mﬁ:r\m-.m hnsrmals in S'lri:m“‘{';r;;rc fﬁ'#f:‘m";? ﬁm
D‘ ' 9436 Affairs 10 the outbreak of fire
2764 rinking water supply in  the Town Hall, Delhi
in Gaya 9436-37 on the 6th June, 1962.
2765 Attendants  in I class The Minister of State in the
crrridor bogies . . 9437 Ministry  of Home Affairs
2766 Loading of coal on (Shri Datar) made a statement
Holidays . . . 9437-38 in  regard thereto.
2767 Linking of  Mailani
Junction with Faichgarh PAPERS ~ LAID ON THE
Cantr. 9438 (1) A- cop rlnf thel '94-9 n
2768 Farm Mvumry Umt . 9438-39 ["ltr.'rnltl‘:mll Convans
2769 Protest by All tion on Road Traffic
India lewlmns Fede- ratified by the Govern-

ration. 9439 ment of India.
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MOTION RE: Assoormcﬂbo'i}mgﬁ

MEMBERS OF RAJYA SABHA
WITH THE PUBLIC ACCOUNTS

CoLUMNB
PAPERS LAID ON THE
TABLE—contd.

(2) A copy of Report of the
National Water Supply
and  Sanitation -

COMMITTEE—contd,

seven Members from that

mittee (1960-61). House 10 associate with the
(3) A copy of the Fertiliser ’I;‘n;’t;litl:“a?“c;?:n‘;s“ ado| Tcg‘“.
(Control) Fourth Amend- ‘ prec:
ﬂ';chrétd‘f)ricll.lcr, ﬁt?ﬁfz_ws::m DEMANDS FOR GRANTS 949565-&0:3;
ii?h Gﬁ.iﬁ: 7.;362“;1;;2? (1) Further discussion on

sub-section (6) of section
3 of the Essential Com-
modities Act, 1955

ELECTION TO COMMITTEES 9455—57

(i) The Minister of Parlia-

Demands  for Grants in
respect of the Ministry of
Labour and Employment
concluded; and the De-
:_'n?ll'ld!i were  wvoted in
ull.

(i) Discussion on Demands
for Grants relating to the

rsn;;;aryma:;';::‘ﬁ af:l::‘: Ministry of Commerce and
moved for = election of e i et
thirty Members of Lok concluded.

Sabha to be members of
the Committec on Esti-

ANNOUNCEMENT RE : RE-

- o A AN T SULT OF DIVISION 603-04
y L The Speaker made an announce-
(ii) Shri  Satya Narayan ment  correcting  the figures

Sinha also  moved for of the result of the divison on

election of fifteen Mem-
bers of Lok Sabha to be

cut motion No. 324 on De-
mand No. 48 in respect of

members of the Com- the  Ministry of Home
mittee on Public Accounts. Affairs, held on  the 6th
The motion was adopted. June, 1962 “Noes 121"
instead of “Noes 120",
MOTION RE: ASSOCIATION 9458 . . .
f 3 3 AGENDA FOR TFRIDAY
O s OF P JUNE, 8, 1962/JYAISTHA

SABHA WITH THE PUBLIC
ACCOUNTS COMMITTEE

The Minister of Parliamentary
Affairs (Shri Satya Narayan
Sinha) moved the motion
recommending to  Raiya
Sabha to agree to appoint

18, 1884(SAKA)

Further discussion on Demands
for Grants in respect of the
Ministry  of Commerce and
Industry ; and consideration
of the Private  Members
Bills.



